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LEGISLATIVE 1\SSEMBL Y 

TVedncsday, 6th March, 1946 

The Assembly met in the Assembly Chamber of the C ouncil House ai�le
t
vhen 

C
of
h

t�e Clock, Mr. President _(The Honourable Mr. G. v. Mavalankar) m e 811" •. 

STARR.ED QUESTIONS AND ANSWERS 
MuSLIH A.DMINJsTBA'>fiVE OFFICER IN CENTRAL PuBLIC WoBKS DEPABTMBNT•.-

715. •Kr. Ahmed ·1:. H. Jafrer: Will the Honourable the Laoour Member
please state : 

(a) the number of posts of Assistant Administrative Officer in the CentralPublic Works Department; 
(b) how many of these posts are occupied by Muslims: and
(c) if the reply to (b) is in the negative, what steps he has taken to fill the

vacant post of Administrative Officer by a suitable Muslim? 
The Honourable Dr. B. R. Ambedkar: (a) Three. 
(b) None.
(c) The inference implicit in this question does not necessarily follow from

(a) and (b) because the Central Public Works Department cadre is and must
be treated as one. The subject is however, now under considenition .. 

Jlr. Ahmed E. H. Ja.ffer: Since the reply to (b) is none, may I ask the 
Honourable Member why a Muslim should not be appointed to the post of 
Administrative Officer? 

The Honourable Dr. B. R. Ambedkar: I did not quite _follow. 
Jlr, .Ahmed E. H. Jafrer: Since there are no Muslim Assistant Adminis• 

trative Officers, may I ask the Honourable Member why should not the post 
of Administrative Officer be filled by a Muhammadan? 

The Honourable Dr. B. R, Ambedkar: It is a matter for consideration. I 
cannot give a guarantee that the post will be reserved for a particular 
community. 

Jlr. Ahmed J:, H. Ja.ller: Have applications been received for this post? 
The Honourable Dr. B. R. Ambedkar:_ Applications will not be called for. 
Kaulana Zaf&r All Khan: Has it been advertised? 
The Honourable Dr. B. R. Ambedk&r: Not necessarily. 
llr. Ahmed E. H. Ja.ffer:· Why will not a Muslim be appointed? 
The llonoura.ble Dr. B. R. Ambedkar: I said that I c:a.nnot give an assur• 

ance. Besides, the Gover11ment of India· cannot accept the principle tha* 
·any community has a vested right in any particular post.

lllr, .Ahmed E. H. Jafrer: Particularly in view of the fact that t�e Honour• 
able Member's Department is the worst in the Government of India ... , . 

llr. President: Order, order. The Honourable Member will please put the 
ques t ion. 

Kr. Ahmed E. H. Ja.ffer: In view of. the fact that the Labour Department 
is not sufficiently representative of Muslims, may I ask the Honourable 
Member to consider the appointment of a Muslim to the post? 

The Honourable Dr. B. R. Ambedkar: I deny the assumption of the 
Honourable Member. 

llr. Ahmed E. H. Ja.ffu: May I. . . . . 
llr, Prealdent: I believe there is one misunderstanding u11;der which the

Honourable Member is putting his questions. Will he resum�}1s seaJ.? t' �ti
the Honourable Member of Government said was that b.; ma..es a 18 me 10� 

( 19.ll l 



1030 LEGleLATIVE ASSEMBLY • [6TH MAR. 1946 
between a particular post and the quota in the departmental posts. Am I 
right? 

The Honourable Dr. B. R. Ambedkar: Yes, Sir. 
Mr. -PHiideIit: He said he cannot assure a particular post being 'filled by 

a particular community. That is different from the quota. 
1Ir. Ahmed E. H. Jaffer: My submission is that in view of the fact that. 

his Department has not the required quota of Muslims of 25 per cent., will 
he consider the question of appointing Muslims up to the minimum quota 'I 

:JIr. PrIIident:- Yes, that is proper. 
The Hoaouable Dr. B. R. Ambedkar: I do not accept the principle that 

that is the only method. 
Mr. Amned E. II. Jafler: Does the Honourable Member deny that his 

Department has in the services the 25 per cent_ quota of Muslims? 
The Honourable Dr. B. B.Ambedkar: I deny it.. 
:Mr. Alulled E. B. Jaffer: With what result? 
Th8 Honourable ,Dr. B. :a. -Ambedkar: I cannot help the result, if there 

are not sufficient Muslim candidates. That is not my fault_ 
111' • .Ahmed E. H. Ja.fter: Mav I tell the Honourable Member that this is 

nothing but ~ lame excuse on the part of the Honourable ~:rember to say 
that there are not "sufficient Muslim candidates" when they are really 
avaiIaple? 

II[r. ,President: Ofder, order. That will be a criticism_ The Honourable 
Member may put his question_ 

](r. Ahmed E. H. Jaffer: May I teU the Honourable Member that suffi· 
cient Muslims are forthcoming but their claims are overlooked intentionally_ 

The Honourable -Dr • ..B. :a. Ambedkar: I have nothing to add to what I 
have said. ' 

Prof. N. G. Banga: I request your permission to add one word in part (d) 
of the queation: -

"(d) whether in view of the fact that in the event of prohibition of export 
of groundnuts as "rightly' 'demanded by the public, - . ; - - - -" 

'!'hat word is not there_ 
Mr. Presl.dent:That is an 'argument. lt means the same_ 
Prof. N. G. Banga: I did not want them to understand that it is not -what 

is "rightly" demanded by 'thepublic.-

EXPORT OF' GROUNDNUT AND OTHER OIL SEEDS 

'116. -Prof .... G.1talIIa: 'Will'ihe 'Agriculture Secretary be pleased to 
state: 

(a) if Government are thinking 6f 'prtlhibitfng 'tbee'.tpOrt of :groundmtt 'and 
other oil seed.s; 

(b) whether Government are aware that the marketing trade of groundnut ,it 
'Very much in' the' hands 'd£' a 'few 'European and Indo ... European 'conoems; 

(c) whether according to the Gova'nment's report on groundnut maJlketiag, 
• these semi·monopJlist industry concems are in 'a 'position to control the prices; 

(d) whether in view of the fact' that in'the evettt of prdhihition of ~rt of 
groundnuts as demanded by the public, the prices of groulidnut :will be depreu-
~d; and 

(e) whatsrepsG-dVerimient lpropotse to -take 'to 'protect'the iDterests of 
~asant8 and see'that'remunl!!ativs"PrMIs'lb paid 'to 1II1e produt!er-s-:ofrgr.ouod-
llutS? 
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SIr a.1OM Dlrept: (.a) The eqlOrt ~dn ts ·has been -suspended 
for the present. in respect of other oil -seeds it has been decided to allow 
exports only after meeting India't! full requirements. 
(b) The export trade is largely in ~e hands of sueh concems, but the 

internal trade which covers more than two-thirds of -the total production as 
well as movements from internal markets to ports for shipment abroad is 
almost entirely.in the hands of Indian firms. 
. ~  -Earportingfi'l'Ills are not in a position to control prices. The buying 
llIll1ts of these firms are, as a rule, based on the prevailing level of prices in 
importing countries. The prices of groundnuts in India are largely influenced 
by the extent of the internal demand. 

(d) A complete ban on the exports of groundnuts may have a depressing 
efie-ct on their prices. 

(e) The whole position will be reviewed by the Oilseeds Committee when 
it is set up. III the meantime it may be pointed out that the present price 
for groundnuts is in the neigbbourhood of Rs. 19 per cwt. as against Rs. 7 
per cwt. in the pre-war period. 
JIr. Manu Subedar: May I know whether the exports by the Food Minis- . 

try of the United Kingdom are subject to any licenses by the Government of 
India, and whether it is not true that notwithstanding the suspension of the 
export mentioned by my Honourable friend the Fc.od Ministry has not only 
collected a large amount of groundnuts but is actually exporting them? 

-SlrPherozeKharegat: I believe it is a fact that before the exports were 
suspended, the Food Ministry had made large purchases in this country. ~ 

since the suspension, no further exports have taken place. 

'.,. Kanu Subedar: \Vill Government assure this. House that, in view of 
the acute food position in this country, and that groundnuts can stay unsoiled 
and undeteriorated for a long time, the amounts collected by the Food Minis-
try will also be taken over by the Government of India and that they will 
not be permitted to export? -
Sir Pherozeltbu'egat: That will be considered. In fact it is already under 

consideration. 
'Prof ••• G. BaDp: Why is that in view of the fact that Government has 

prohibited all exports of groundnut, they do not fix the price of groundnut 
at which they consider it to be remunerative for the growers and then see 
that price is actually received by the growers? 

Why is it they do not fix one price for groundnut and see that the growers 
of groundnut a t a~  receive it? 
-SIr Ph81'01e Kharegat: Is it the suggestion that the price should be fixed 

for all groundnuts throughout the country? 
~  If. 11 ..... :¥8S, :byprovince afterprovinoe, if necessary I 
Sir 'Ph-elOle Kharapt: That suggestion has not been considered by Govern-

ment so far, but I am 'prepared to examine it. 
JIr. LeaRa Gwtlt.:' In regard to part (e) of the question. if I heard the 

-Honourable Member correctly, he said thep1'ice of grounrmuts is Es. 19 as 
against "Rs.7 per-war. That is, I -presume, -the wholesa.le price. Has -the 
Honourable Member any information as to what is the proportionate increase 
in prices that is °beingreceived by tthegrower? 
Sir Pheroza Xharegat.: I am :ifraid I have no actual figures of the priCE:S 

received by the growers. -
ProI. 111'. G. 1t&Dga: Is it not a 'fact that your mar et n~ report on. grou?d-

nuts has made it clear that 25 per cent. is absorbed by mlddlemen, mcludmg 
the deduction'S 'that they make? . 
Sir Pheroze lDlaregat: A certain percentage is absorbed by various intef-

rneaisries. I do not -remember the exact figure. It may be ·about '20 or 25 
per cent. 

A 2 
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Mr. lI&ILu Subecl.a.r: Will ~rnment consider a scheme of monopoly pro-
curement for groundnuts fixing a fair price to the growers and eliminating the 
middleman altogether? 

Sir Pherose Xbaregat: The suggestion will be examined. 
Sri •• ADaDtI1aaayanam AJ'J'lDgar: The ban is put for the present. May I 

know how long the ban is expected to continue? • 

Sir PhelOle Daregat: I am afraid I am not in a position to answer that 
question. The matter is under examination and until the examination is 
completed the ban will continue. 

MANUFACTURE OF PALUDBINE FOR CUBE OF MALARIA 

'11'1. ·Prof. N. G. Ranga: Will the Health Secretary be pleased to state:: 
(a) if his attention has been drawn to the A. P. I. report of the 9th FebruB17 

published ill t:1e Hindu of the 9th l"ebruary, 1946, that a new drug known as 
Paludrine provides a complete and permanent cure for malignant tertian malaria; 
(b) whether the drug is being produced on a small scale in Scotland; 
(c) whether he is aware that Dr. D. G. Davey, ex-discoverer of Paludrine, 

has said that eminent doctors and experts of the Imperial Chemicals have 
considered it to be a great advance in the chemotherapy of malaria; 

(d) whether Government are at present in great need of adequate supplies of 
-quinine; . 

(e) whether it is the policy and responsibility of the Government of India to 
do all they can in co-operation with Provincial Governments to fight this wasting 
disease; and 

(f) whether the Government of India are prepared to take early steps fu stari 
their own manufacture· of this Paludrine drug? 

. Xr. S. :II. Y. Oulsnam: (a) to (e). Yes. 

(f) Arrangements have been made to obtain as soon as possib!e supplies of 
the new drug in order that extensive trials may be carried out. If the results 
of those trials are favourable the question of manufacture in India will cer-
tainly be considered. 
Prof. If. G. Rang.: Is it proposed to import any expert from abroad in 

order to help the Government to manufacture this drug in India or are Gov-
ernment considering the advisability of sending India's own experts and 
scientists abroad in order to learn the process of manufacturing this drug? 
Kr. S. Jl. Y. OulsDam: That question does not arise until the trials are 

carried out and the rE'sults known. 

; 

IIr. Manu Subeda.r: What is the raw material of this particu!ar drug? 

Kr. S. :II. Y. Oulsnam: We have no information on that. 

Kr. Xanu Subedar: Will Government gather full information as to whether 
theparticlliar raw material for this drug is or is not available in India and 
if it is available in India will they set up an experimental centre in India at 
once? 
Kr. S. :II. Y. OulsDam: The question of setting up an experimental centre 

does not arise until the trials have been carried out and we are satisfied that 
the drug is one which will be useful to us. 
Mr. Manu Subedar: Will Government put themselves in communication 

with manufacturers of drugs in this country and invite them on tlfeir own 
account to undertake the experimental manufacture of this drug., 

Kr. S. :II. Y. Oulsnam: Until we are satisfied that the drug is a useful 
one such action will be remat ~e  

Sri V. O. Vellingiri Gounder: May I know if any steps have been taken 
to increase tbe production of quinine in this country? 
Kr. S. :II. Y. Oulsnam: Yes, Sir. During the last three years some 8,000 

aer ~ have been brought under cinchona cultivation. 
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Sri V. O. Velllnglri Gounder: When is it expected to get quinine from 
this additional area? 

lIr. S. B. Y. Oul8nam: The first supplies should be available before thf' 
end of this year. 

Sri JI. ADant.bas&yanam A.yyangar: In what research institutions are these 
trials being made? 

JIr. S. B. Y. OulsDam: They will oe made in various hospitals an,d iield 
centres in the various Provinces. 

Pro!. R. G. Banga: Does it mean that the Government have not yet decided 
where and how these experiments are to be carried out? 

Kr. S. H. Y. OulsDam: Definite arrangements have not yet been made. 
They are under consideration and will be complete by the time the supplies 
are received. ' 

Pro!. R. G. Banga: In view of the fact that the drug has been already 
found useful and in Scotland tb.ey have already undertaken its manufacture, 
why is it that the Government of India want to make trials in order to see 
whether it is going to be useful in tbis country  or not? 

JIr. S. B. Y. OuJanam: This drug has been tried among military personnel 
in Australia and we are advised that before the drug is adopted for general 
use in India it is necessary to have trials of the drug under Indian conditions. 

COllrDlUNAL REPRESENTATION IN LABOUR DEPARTMENT 

718. ·Kr . .Ahmed 1:. H. Jatrer: (a) Will the Honourable the Labour MeIQ-
ber please state the exact number of Joint Secretaries, Deputy Secretaries, 
Assistant Secretaries, Superintendents, Assistants, Clerks, etc., in the s~ab

lishment Branch of the Department of Labour (Main Secretariat)? 

(b) How many Muslims and Non-Muslims are there in each grade? 

(c) If the reply to (b) regarding the Muslims is in the negative, what are the 
reasons therefor? 
The Honourable Dr. B. 2. Ambedkar: (a) and (b). A statement giving 

the information is placed on the table. 

(c) Does not arise. 

-- Total Muslim Non·Kuslim 

-
Joint Seoretariea 3 1 2 

Deputy Secretariea . • 1  3 

AlBiatan\ Seoretariea and Under 13 2 11 (including 1 European, 1 
8ecretariea. Anglo-Indian and I 

Scheduled Caste) 

SuperiDtendents . . 21 6 15 (inciuding 1 Sikh and 1 
Indian Ohristian) 

AssiatVlt in Eltablishment Branch 9 2 7 

Clerke in Establishment Branch - 9 9 rncluding 1 Scheduled 
Caste) 

Kr . .Ahmed 1:. H. Jder: Sir, I aid not ask for a statement to be laid on 
the table of the House, but I want the number to be stated on the floor of 
the House, as I want to ask supplementary questions. 
"I'Ile Honourable, Dr. B.  B. Ambedkar: May J, Sir, give the figures? 
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Mr. Ahmad E. B . .Taler: There are no figures to give. 
The Honourable DT. B. R. Ambedkar: Yes, there are. My learned friend 

need not assume a threatenillg attitude. 

Ilr. Ahmed B. H. J&fIer: I am only reciprocating the threatening attitude 
of the Honourab!e Member himself. 

JIr. President: If the list is not too big the Honourable Member may read. 
The 1I0D011rable Dr. B. B. Ambedkar: 

Total Hua1im 

Joint Secretaries 3 1 

Deputy Secretaries 4, 1 

Aaaiatant and Under Secretaries • 13 2 

Superintendents 21 6 

Aui8stants in Establishment Branoh '9 2 

Clerks in Eetablishment Branch • 9 

Mr. Ahmed E. H • .Taffer: Do these figures include Muslim representation 
in the Hesettlement and Employment Directorate? 

'I'Ile :lloaourable Dr. B. R. Ambedlrar: I must ha.ve noti<?e of that question. 

][r. Ahmed. E. H • .Taffer: I asked for the figures of ,the L&bour Depart-
ment of the Main Se.:retariat. Cannot -the Honourable Member say 'Yes' or 
'No'; whether these figures include the figures of Muslim representation in 
the Resettlement and Employment Directora.te or not? 

Tlle lIoDourable ·Dr. B. R. Ambedkar: I must have notice of that question. 

Bali Abdus Sattar Bajl Ishaq Seth: Will the Honourable· Member kindly 
tell us what Department in answer to the question 'in the establishment 
branch of the Department'. ' 

T.be. JlQIl()ur.able Dr. B. R. Ambedkar: It is the Main Secretariat. As I 
said I want notice in order to be accurate in my information. 

-Mr. Al:uDed E. :II. Jailer: Is the H'Onourable Member a.ware that the 
Resettlement and Employment Directorate is quite separate from the· Main 
tiecretariat? 

The Honourable Dr. B. R. Ambedkar: Of course I am aware. 

Mr •• anu Subedar: Why is' this large army of Joint Secretaries, Deputy 
Secretaries, Assistant and Under Secretaries necessary for the Labour Depart-
ment and may I know whether my Honourable' friend would n!lt satisfy my 
Muslim friends by reducing some of the other communities in order to restore 
the Muslim proportion which they want? 

The Honourable Dr. B. R. Aplbedkar: I do not want to express any 
opinion on the n rab~e Member's question. 

Prof. B. G. Ranga: Muslimise the whole Department. 

Shii Sri PrakMa: May I submit in all humility that the Government may 
lavon the table before the beginning of every session a full list of all the 
various communities in the various departments, so that the necessity for 
most of these questions may be obviat.ed and temper kept uuder control? 

Mr. Ahmed B. :II . .Taffer: In view of the Government Resolution of the 
Home Department of 1934 fixing a 25 per cent. quota for the MuslimsJ and 
in view of the fact that there is shortage of s~ m representation in accord-
ance with this resolution in the Labour Department, will the HOllOu_Ie 
Member rectify and make up the quota by employing more Muslims? 

'lite-B:oDeu.."&ble Dr. B. R. Ambedkar: The posts to which I have made 
reference in the course of my reply are n ~ posts which are governed by 
communal representation. They are promotion posts. 

Mr. Ahmed B. ll . .Tatter: May I take it that the resolution does not apply 
to his Department? ' ' 
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The, B'.oDoarable Dr. B.  B. Ambedkar: The Honourable Member ought to 
read the Government Resolutioll more carefully than he seems to have done. 

lIr. Ahmed B. H. Jaffer: The other day in reply to Dr. Sir Ziauddj'l 
. Ahmad, the Honourable the Home Member said that Government 
Resolution does apply to the Labour Department. Will he transfer the reao 
Jution to the Honourable Labour Member? 

ne Honourable Dr. B. B.. Ambedkar: I know the resolution very well. 
:Mr. Pl'fIsident: Next question. 

JIr. Ahmed E. H. Jaffer: One more question, Sir. Is the Deputy Secre-
taIy 'e post a Class I post? 

'1"he Honourable Dr. B. B.. Ambedkar: There is no such thing as a Clan. I 
post there. 

Loss OJ!' PuBLIC MoNEY IN' THE 'DELHI STORE SUB-DIVISION 
EMBEZZLEMENT CASE' 

"719 •• JIr. Ahmed Z. H. Jafler: (a) Will the Honourable the Labour Mem-
ber pJease give the approximate amount of loss of public money in the 'Delhi 
Store Sub-Division mbe ~ement Case'? 
(b) Who were the culprits, and what action has so far been taken to b~ 

them to book? 
'!'he JloJ1ourable Dr. B. B.AmJMdkar: (a) There is no such case as "Delhi 

Store Sub-Division Embezr;lement Case." If the Honourable Member baa 
in mind the case of alleged over-payment in cartage of cement in Stores Sub-
DinsKm under Construction Division No. I, I can inform him' that the matter 
is unaer investigation. 
(b) Does not arise. 

lIr. Ahmed B. Jl. lafler: Is it 8,. fact ilhat the S.D·.O. in· question· who 
embezzled two lakhs is  still in' service? 

:Br. President: Order, order. The Honourable Member has already stated 
that there was no embezzlement. 

Mr. Ahmed B. H. JaDer: I entirely agree with the Honourable Member's 
reply. The point which he refers to is the same that a sum of ·two lakha 
walt overpaid. 

1Ir. President: My point is that the Honourable Member has replied that 
there is no case of embezzlement but only a case of over-paymenu. In his 
next question the Honourable Member need not again presume embezzlement: 
he can put a question on the over-payment. 

ne Honourable Dr. B. B. Ambedkar: The matter is under investigation 
and unless and until the result of that investigation is known Government 
cannot take any action against the officer. . 

Kr. Ahmed B. ~ Jaffer: I ask whether the S.D.O. concerned who is 
responsible for this over-payment of 2 lakhs is still in service. 

'!"he JIonourabl& Dr. B·. B.. Ambedkar: Of course he is. 

Kr. Ahmed.:I. H. Jafler: Why? 
De BoDowabi& ·Dr. B. :a... Ambedkar: Because the case is not yet proved 

aga-inst him. 

Mr. Ahmed B. H. Jafter: In such cases where matters are under n est ~ 

Hon is it not the practice to keep the officer concerned under suspension? 
The H'ODourable Dr. B. B. Ambedkar: Not n~ess we receive the report of 

the investigation. 
Ill . .Ahmed B. H. Jaffer: Is it because he is of the scheduled caste? 
IIaJ1 .A.bd1l8 Sattar Baji Iahaq. Seth: With regard to part (a)-about the 

(\mG)\mt involved-cannot my friend tell me what the amount involved is? 
De Honourable Dr. B. B . .Ambedkar: I must have notice of t t~ ques-

tion. As regards Mr. Jaffer's question, I would like to inform the Honour· 
able Member that the man does not belong to the scheduled castes. 
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Prof ••• G. Ranga: Even if he did belong to the scheduled caste, is it 
wrong not to suspend a man when there is a case against him? 

Kr. PrestdeDt: Order, order: No arguments. 
Sri •. Anantlla8ayanam Ayyangar: How long has this been under in-

vestigation and is it departmental or by the police? . 

The EOI1OU1'&ble Dr. B. R. Ambedkar: So far as I remember-I cannot 
say definitely-the matter of course is investigated by the C.LD. 

GBIEV ANCBS OF MUSLIMS re ApPOINTMENTS AS SUPERINTENDING ENGINBERS 
t720. ·Kr. Kuhammad R&hamat-U11aJ:a: (a) Has the attention of the 

Honourable the Labour Member been drawn to the articles published in the 
Dawn of the 27th October, 12th November and 19th December, 1945? What 
action has ·been taken to redress t.he grievances of the Mussalmans? If not, 
why not? . 

(b) Is it not a fact that out of the fourteen Superintending Engineers only 
one is a Muslim? 

(c) Are Government aware that there are three qualified Executive Engineers 
in the Headquarters who are competent to hold the office of Superintending 

• Engineer? 

(d) Are Government aware that persons of less qualifications and standing of 
other communities have been appointed Superintending Engineers, if so, why 
were the claims of the Mussalmans ignored ~ 

(e) Are Government aware that an I.S.E. Muslim iExecutive Engineer was 
ignored and the chance of a Superintending Engineer in the Headquarters Office 
was given to an officer who has risen from the ranks and is to retire very shortly? 
The Honourable Dr. B. R. Ambedkar: (a) I have seen the' articles. The 

posts in the Central Public Works Department which are subject to the opera-
tion of the communal representation rules, are duly filled in accordance with -
the requirement of those rules. It is, however, not possible to earmark indi-
vidual posts for officers of a particular community. 

(b) Yes. 

(c) It is not clear which Executive Engineers the Honourable Member is 
referring to. None of the Executive Engineers of the Central Public Works 
Department who are posted in Delhi have, however, ·become due for promo-
tion to the rank of Superintending Engineer. 

(d) and (e). The posts of Superintending Engineer are Selection Posts and 
appointments to these are made purely on the basis of merit. In filling these 
posts. the claims of all eligible Executive Engineers are considered and the 
officer who is considered to be most suitable is appointed. The case of the 
I.S.E. Muslim Officer mentioned by the Honourable Member was a1so duly 
considered. 

. 
COST OF STAn AT K..UUBAN QUARANTINB STATION 

'121. *Kr. Ahmed E. E. Jaffer: (a) Will the Secretary -for Commonwealth 
ltelations please state whether it is a fact that in 1919 Col. Wilkinson estimated 
the cost of the permanent and temporary staff at the Kamaran Quarantine 
Station at Rs. 69,670? 

(b) What is the present cost of the permanent and temporary staff at the 
Ramaran Quarantine Station? 

(c) Are Government aware that according to the Anglo-Dutch Agreement 
Article No. 12, a sum of Rs. 10,000 only is to be paid annually from the revenue 
of the Kamaran Quarantine Station to the Government of India towards the 
!naintenance of the Civil Adminis·tration of the Island of Kamaran, and t a~ 8 

~  larger amount is paid? If so, why and what is the amount actually paid? 

t Answer to t.his question laid on the table, the queptioner being absent.. 
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(d) Is it a fact that the amount of pension charged to the Kamaran revenue 
was Rs. 2,437 in 1920-21? What is the am n~ charged now? 

(e) Is it a fact that the amount of allowances was Rs. 1,153 in 1920-21 t 
What is the amount now? 

(f) Is it a fact that Col. Hutchinson estimated not more than Rs. 60,000 for-
supplies at the Kamaran Quarantine Station ~ 

(g) What is the amount of supplies for the Kamaran Quarantine Station now?' 

Mr. B. If. Banerjee: (a) Yes. 
(b) Rs. 87,468, plus free water, ice, fuel and furniture. 

(c) According to the Anglo-Dutch Agreement only a sum of Rs. 10,000 is-. 
paid annuaPy and not a larger amount. 

(d) The information for 1920-21 is being collected and will be furnished on. 
receipt. 

A provision for Rs. 4,940 has been made for the year 1946. 

(e) The amount of "allowances" in 1920-21 was Rs. 3,661 and not Rs. 1,158. 

The amount under "allowances" has btlen estimated at Rs. 15,860 for-
the year 1946 including a war allowance of Rs. 12,180. 

(f) Yes. 

(g) A provision for Rs. 54,040 has been made for the year 1946 under the· 
head "supplies." 

CAPITAL AND RECUBRINO EXPENDITURE ON PnORDrlS AND STAFF AT K AMARAN 

m. *Mr. Ahmed E. Jl. Ja1Ier: (a) Will the Secretary for Commonwealth 
Relations please state if it is a fact that a large amount of capital  expenditure 
was incurred in 1927-28 and budgeted for 1929 and the surplus of Rs. 39,59,386: 
was converted into a deficit of Rs. 1.36,694? If so, do Government propose to.· 
give details of the capital expenditure incurred up to date, separately, for th& 
convenience of the ~ ms directl.v and for the staff connected with the pilgrims. 
and for civil administration? 

(b) What are the figures of the recurring expenses· per year of the Kamar&D 
Quarantine Station since 1919, and what are the portions of the expenses borne-
by the Government of :India and the Dutch Government? 

(c) Is it a fact that repairs to military huts are also charged to the revenue-
of the Kamaran Quarantine Station? 

111'. B. If. Banerlee: (a) The question does not state what expenditure the· 
Honourable Member has in view. Presumably it refers to expenditure in-
curred on the Kamaran Ouarantine St.at.ion. On this presumption the rep!y 
il! .that necessary but not lavish capital expenditure was incurred in 1927-29 to· 
brmg the Kamaran Quarantine Station upto date. There was a deficit of 
Rs. 2,31,138 in 1929. which was met from the balance at tha end of 1928' 
leaving a balance of Es. 11.00.431-3-0 on 31st Decemher 1929. 

The informatioQ regardin!! details of the capital expenditure is not readily. 
available and the time and labour involved in collecting it would not be com-
mensurate with the importance of the matter. 

(b) 'Phe information is not readPy available and the time and labour in-
volved in collecting it would not be commensurate with the importance of the' 
matter. 

(c) The information is being collected and will be furnished on receipt. 

Kr. Ahmed E. B. Ja1Ier: With ree-ard to part (c), will this be charged'" 
to the revenue of the Kamaran Quarantine Station? 
XI'; B ••• B&Il8rfee: As I have said, we have no definite infonnation yet. 
JIr. PreIl4ent: The next question of Mr." Jaffer cannot be put. It is the-

sixth question in his name today. 
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SUPPLY OF WA.TJm BY CONDlilNSBBS AT KAJUBotN 

+'123. *Mr. Alu:aed: ~ B. Jaffer: (a) Will the Secretary for Commonwealth 
Relat.ions please state if· it is a fact that much more water is supplied to His 
Majesty's ships by the condenser at Kamaran than is supplied to pilgrims? 
Will Government give figures of the supply of water by the condenser at 
Kamaran to the pilgrims and others, separately, since its establishment, stating 
to whom water was supplied besides the pilgrims and what charge was recover-
oed for the same? And if the charge was made did the amount recovered cover 
.the cost of the condensing of water? , 

(b) Was the Kamaran Quarantine Station used for accommodating troops 
.and prisoners of war or any other ~ se during the World War Nos. 1 and 2? 
If so, was any charge made for the use? 11 80, what amount was recovered? 

(c) Are the Government of India aware that no epidemic has broken out on 
'board a pilgrim ship since the pilgrimr. are being fully immunised against cholera 
.and sm'all-pox necessitating the landing of pilgrims at Kamaran? 

Xl. R. If. Banerjee: (a) The information regarding first portion ill being 
collected and will be furnished on receipt. 

The information with regard to the rest of the question is not readily 
avai!able and the time and labour involved in collecting it would not be com-
mensurate with the importance of the matter_ 

(b) The information is being collected and will be furnished on receipt. 

(c) Yes. 

SUPPLY OF ExTIU. RATIONS FOR MANUAL WOllKlilBS 

7241. ·Srl K. 4Daatha.laJaDam A.yJaqar: Will the Food secretary please 
.te: . 

(a) if, in view of the cut in rations announced in the various parts of India, 
:any extra rations are going to be allowed to any particular c!ass of people, 
tftlch as Railway workers, mill labourers, artisans and land workers, domestio 
-servants who have to do heavy manual work, and other workers of the like 
.class, and, if so, to what class; 

(b) whether the cut in rations is going to be uniform throughout all the 
Provinces of India, or whether difrerent Provinces are going to be treated 
-<iifferently; and 

(c) whether, in case of refusal by surplus Provinces like the Punjab and 
-Sind to send their surplus wheat nnd rice to other Provinces, he will recom-
mend that other surplus products such as cloth or sugar or other materials in 
'such other Proyinces shoulcl be 8 ~ ed short to tbe above surplus Provinces? 

JIr. B. R. Sm: (a) Yes. Supplement.ary ra-tion will continue to be allowed 
.to heavy manual workers. 

(b) The cut in ration will be uniform in all Provinces. 

(c) This is a hypotlietical question. 

Mr. Kanu Subedar: With regard to part (b), may I know if the cut in 
:ration is going to be uniform, and whether it is not a fact that in the Punjab 
n~  three urban areas are rationed and that the percentage of rationed 
,popUlation is extremely small both in the Punjab and Sind, and whether 
Government propose, to take more powers and to do something urgently and 
-nously about this matter? 

Mr. B. R. Sen: As I have said, along with the cut in ration, we are 
-trying to extend rationing in all provine,es in India, including Punjab and 
.Hind. That is a part of our policy_ 
Xl . .J[anu Subedar: In view of the fact· that, at the time' of the Bengtl 

'famine, it was welllmown-and I regret to have to say. thitt----thab Punjab 
~nd Sind authorities were reluctaat to permit surplus grain ev.en to leave 

t Answer to this question laid on the table, the questioner having exha.uated his quota. 
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those areas in time, will not Government be forewarned and will they not arm 
themselves, w:ith proper authority before the tragedy occurs? 

Mr. B... Sill: The Government of India have all the authority they 
need, so far as legal powers are concerned. W 

Sri: K. ADaatll.uaya.nam Ayyangar: May I know if any consignments of 
rice or wheat 8l'e being sent from the Vunjab and Sind to other deficit areas? 
111'. B. B.. Sen: Yes. 
BrI' JI. A1umthasayanam Ayyangar: Is it a fact that Punjab has refused 

to send' any large' quantities of wheat on the pretext that no surplus is 
available? 

Ilr. B. B.. Ben:, The point is that no province up till now has admitted 
a surplus and: then refused to give it. 

BrI_ •• ADaDthasayanam AyJangar: Whati is the situation as regards the 
Punjab·? Has it declared itself a surplus pro'Vince, or a deficit pm vince or a 
normal province? ' 

lit. ~ B.. Sen: At the beginning of the year the Punjab declared a cer-
tain surplus, but as the months proceeded they found that the surplus could 
not be lOcated:: tbey could' not get ~d of the surplus. Therefore they came 
to the view that the surplus declared was an over-estimate. 

Sri JI. ADant.hasayauam-Ayyangar: What is the basis on which the surplus 
iF! . deelared ? Is it open to the Punjab Government to say "We must have a 
f'tock for two years before we can declare a surplus iti this year"? 
Ilr. B. R. Ben: The surplus is determined according to a fortnula. laid 

down by the Policy Committee presided over by Sir Theodore Gregory in 1943; 
and according to that formula a surplus is declared; but-the trouble ariseB 
when there is a mistake about the production of a particular year. 

K1:. Jlau Bubedar: What steps are Government taking in order to enforce 
rconopolyprocurement in these provinces, which will disclose _ tpe true surplus, 
if any? Again may I say that the surplus increases when rationing is intro-
duced? Have Government taken that into account? 

Ilr. B. B.. Ben: Government have taken that into account and as I 
have said more than once in this House, we have asked the Punjab Govern-
J,JlEnt to introduce a system of levy and they are examining the question. 

Kr. Jl&nu Subedar: I am sorry to persist in this, but I want the Govern-
ment of' India to realise the acuteness of public opinion on this question. It 
is not-mere!y enough that this Government asks the Punjab Government: but 
. we want this Government to assume powers as they did by 270 ordinances 
throughout Inc:lia when there was an emergency and is the famine emetgency 
not-considered serious enough to take direct powers in the Punjab of procura-
tion? 

Kr. B. B.. Ben: We have no reason to think that the Punjab Government 
do not realise the situation in India and we are fully assured by the Punjab 
Government that they will do everything possible to make over whatever 
surplus there is in the province. 
Shrlmati AIDmu Swamuiadhan: Mav I ask whether it is a fact that in 

the Madras Presidency, especially in the west coast, they are giving ground-
nuts instead of rice, that the rice ration has been cut down to the last 
c\egree and whether the ground-nut is going to replace rice in places l:ike 
f,he west coast of the Madras presidency? 

Mr. B. B.. Sen: It is proposad that groundnuts should also be included 
it! the ration; because there is a shortage of cereals, there is no reason why 
we' should not utilise our other food resources for meeting the deficit. 
Sr1 JI. ~m AJJanpr: Has the Government taken any st-eps 

k. transport rice quotas which are given in large quantities here in the north 
and, in the United Provinces, to the south where the v consume rice, and· send 
the ground llut or wheat to the northern provinces? 
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IIr. B. R. Sen: We have taken all that into account when we formulated· 
11e basic plan. We had all this before us before we made our allotments. 

1Ir. Leslie Gwilt: Will the Honourable ~ember be good enough to inform 
the House al:l to whether all provinces have accepted the recommendations 
made by the Central Government in the matter of cuts in rations and whether 
Bny of them have accepted it with any reservation-particularly the surplus 
provinces? 

1Ir. B. R. Sen: I think all the surplus provinces have accepted the re-
('ommendation that we have made. We have not yet received a reply from 
olle province up till now? 

lIr. Lealie GwUt: Which province is that? 

JIr. B. R. Sen: It is the N.-W. F. P. Punjab and Sind and other pro-
"inces havtl a!l accepted our recommendation. • 

SbJimati Ammu am nad a~: May I ask whether ground-nuts have any 
focd value. I know it Cfi.n be used to extract oil but is the ground-nut sup-
posed to havE' any food value. I want to ask whether it can be given as part 
of the ration instead of rice? 

Xl. B. B. Sen: Ground-nut has got some food value and that is why we 
are preventing the further export of ground-nuts and including it in the 
rations. 

Pandit Balkria1ma Sharma: How many provinces have declared themselves 
tc be surplus provinces? 
IIr. B .. B. Sen: That varies from year to year. 

PaDdit BalkrishDa Sharma: What are the surplus provillt:dS this year? 

Xl. B. R. Sen: The surplus provinces this year are the Central Provinces, 
Punjab, Orissa and Assam. 

Sri M. Ananthasayanam Anangar: Is it not a fact that in the United 
Provinces the r,ice quota has been increased? 

'. Mr. B. R. Sen: The total ration in the United Provinces is one pound and 
owing to shortage of wheat they have decreased the wheat part of the ration 
and illcreased the rice part. 

Sri II . .Anantasa.yanam Ayyangar: Who not send the wheat to the United 
l'rovil1C'es .and the rice to Madras? 
Mr. B.  B. sen: It is very rliffieult to make adjustments of this nature and 

1\'e have got to take a long view of things. As I explained a few days ago 
thto United Provinces Government had a target for procurement of wheat for 
thp next few months and during the last two months they have failed to pro-
cure what they had set out to do. Therefore they are utilising rice to make 
up the ration. If, you send away the rice from the United Provinces. they 
won't 'have the necessary quantities of other foodgrains to make up the whole 
ration. 

Sri lI. Ananthasayanam Ayyangar: We hear every day that Canadian wheat 
is being shipped to India. Why shOUld not that wheat be sent to the United 
Provinces and rice from the United Provinces be sent to Madras? 

Mr. B.  B. Sen: We are seeing to it every day. 

Kl. Jlanu Subedar: Is it suggested that Sind is not a surplus province 
this year, in view of the fact that I heard about six weeks ago that wheat was 
sefling below the controlled rate in the province of Sind, whiQh clearly indi-
cates that it is a s r ~ s province? 

1Ir. B. R. Sen: At the beginning of the rabi year, Sind declared a surplus 
01 about 180 thousand tons of wheat. They then reduced it to 150 thousand 
tons. Ultimatelv they said that their wheat surplus ,was very low. As a 
matter of fact, in the months of December and January, we had to give some 
help from our imports because they could not maintain their ration in BOme 
of the rationed towns. 
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lIr. Manu Subedar: In order to allay the general feeling that everything 
!Dny not be all right in the declarations of the Provincial Governments and 
Administrations, who are ne('essarily cautious, may I again suggest that in 
these usually surplus provinces compulsory monopoly procuration should be 
.adopted by the Government of India? 

lIr. B. R. Sen: The whole question of tightening up the method of pro-
curement in Sind is under examination by ~ e Sind Government. They have 
appointed certain officers to survey their stl?Cks. Every attempt is being made 
by the Provincial Government to place their procurement on  a satisfactory 
b&sis. 

Bajl AbdUl Sat.tar llaji Ishaq SeUl: With regard to the question of the 
uniformity of rations all over the country wi!! my Honourable friend explain 
why  in Malabar alone the ration allowed is 11 ounces as against 12 ounces all 
-over the country? 

lIr. B. R. Sen: I am not sure if the figure quoted by the Honourable 
Member is correct. So far as I know, the ration in Malabar is 12·3 oz. or 
so, a little over what it is in the other parts of the province. 

Hajl Abdus Sattar Bajl Ishaq Seth: I have just returned from Malabar and 
1 heard there has been a reduction in the ration? 

lIr. B. R. Sen: There has been no reduction in Malabar, because the 
ratIOn was already low. 

Bajl Abdus Sat.tar Hajl lBhaq Seth: With regard to ground-nut, will the 
Honourable Member consider the suggestion that it should not be allotted 
to Malabar but sent to the east coast where the people are used to it.? 
Prof. N. G. Ranga: Not to the :East Coast but to N.orthern India. 
Sri A. Xarunakara MenOD: Although there are several varieties of rations 

biven, in the West Coast there is a restriction that only affixed quantity of 
rice ought to be given; whereas in other parts of the Madras Presidency 12 
ounces of rice or any other variety 01 cereals are given, in Malabar they are 
given only 8 ounces of rice and for the ba~an e  they are compelled to take 
from other varieties. Why is this distinction maintained in Malabar. 

Mr. B. R. Sen: That, I think, depends upon the supplies at a particul'U' 
memento There are variations from district to district, according to the 
t'upplies available. 

Sri R. Venkatasubba B.eddiar: What is the value of the supplementary 
.rations to manual labourers? 

lIr. B. R. Sen: One pound under the reduced scale. It is 12 ounces  basic 
and 4 ounces supplementary. 

Sri M • .Ananthasayanam Ayyangar: Is there any difference between different 
types of workers? 

lIr. B. R. Sen: There is a differentiation between heavy manual labourers 
and ordinary workers. 

Sri R. Venkatalubba Reddiar: Does the Honourable Member think that the 
quantity allowed to the manual workers is sufficient? 

:Mr. B. R. Sen: I do not think so but we must cut our coat according to 
our cloth. We must spread over our supplies throughout the year. 

Pa.ndit _ BalkriBlma Sharma: Are the textile mill wo!."kers classed among the 
heavy manual workers? 

lIr. B.  B. Sen: Yea. 

Prof. ... G. Ranga: Are the agricultural ~b rers treated as heavy manual 
workers? 

Kr, B. B. Sen: They have been treated as heavy manual workers. 
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Nt!JI.BEB OF lNDUN SWJilBPDS ,SImT TOBUBJf:A. 

'1.25. ·Shri Kohan ,L&l S_ena: Will ,the Secretary for Commonwealth 
Relations be pleased to state: 

(a) the total number of nd ans ee erssen~ to Burma since its re-ocoupa.-
tion by the British; 

(b) on what condi1>ions these sweepers were sent to Burma; and 

(c) if they have been sent with their families? 

Kr. B. N. Banerjee: (a), (b) and (c). The iriformation is being collected 
and will be furnished on receipt. 

Shrl Sl'lPr&kUa: May I know the circumstances in which it was thought. 
nectlssary to send my fellow countrymen as sweepers in Burma? 

Mr. B. Jr. Banerjee: I made a statement on this subject last month-
The Government of India have not sent any sweepers to Burma. As I ex-
plailJed last month, the Indian public, particularly re res~ntat es of Burma 
Indian interests, have been insisting on all Indian evacuees returning to 
Burma. When we put forth that demand before the Burma Government, we 
cannot· very well object to evacuee sweepers also returning to Burma. All 
thlit we have done therefore is that we have taken no exception to Indian 
sweepers who used to be resident in Burnia before the war and who evacuated 
to India as a result of the Japanese occupation, being allowed to go back. 
Shri Sri Prakasa: May I take it that a large number of my countrymen 

applied to the Honourable Member that they were most anxious to have the 
privilege of cleaning Burmese commodes? 

1Ir. B. Jr. Banerjee: Only' such evacuees f\S are willing to return are 
returning now. No pressure or compUlsion has been brought to bear on any 
evacuee of any class to return to Burma. ' 

Loss OF INDIAN LIFB AND PRoPERTY IN 'Bumu. 
'IU. '·Shri Kohan LalSaklena: (a) Will the Secretary for CommoD'\'realtb 

Relations be pleased to state the total number of Indians in ;Burma before the 
Japanese invasion in December. 1941? ' 

(b) What was the total number of Indian evacuees who returned to India? 

(c) What was the approximate number of loss of life on the way to India? 

(d) What is the approximate number of Indians in Burma stpresent1 

(e) Is he aware that more than two lakhs of 'lwdians 'sre 'repOrted -to 'have 
been killed after the withdrawal of British Forces from Burma? If 110, DaS hI! 
taken· any steps to verify this report? 
(f) What is the approximate value of the Indian property lost or damaged 

,since the withdrawal of the British Forces? 

(g) Will Government consider the feasibility of taking necessary steps to 
ascertain the exact figures of the loss of life and property suffered by ~ e IDdians 
mBurma? . 

Mr. B. Jr. Banerjee: (a) Tb Iudian population in Bunua imme4iate!y 
before the war was estimate.ii at, one million. 

(b) About 4 lakhfl. 

(c) No reliable information is ,available ,hut the est m ~ ,made soon 'efter 
tJ'e evacuation was about· 5;800. 

(d) NoreIiable figures are available. 

(e), (f) and (g). No information is available but etlortB are being made 
to obtain it. Any information col!ected will be funiiahed in dae 'COurse. 

,F.olJaTl'B8 70B ExpOJrr '01' ;WOOL nOli bDa 
ft7. ·Shri Mohan La]. Sakaena: (a) Will the Honourable the Commerce 

)lember ;be ,pleased, te ittate w1lelher c6'ovemment bne 'l"eeeiftd <the "ret<Iution8 
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p$ssed by the All·India Organization o£the Indian Wool Manufacturers? If 
60, what action, if any, have (}ovem.ment taken thereo,;.': 
(i) to secure the transport and shipping facilities for the Indian wool !or 

ezpott ·to the U.S.A.; and 
(ii) to secure export of the Indian Wool to continental countries? 

(b) When do Government propose the abolition of the Government CentraL 
Buying Agency for the 'black, grey and coloured wools? 

The Honourable Dr. Sir M. Azilul Huque: (a) Yes. 

(i) Wool 'for export is given the same. assistance by rail when necessary as.· 
other exports but as large stocks are reported to be at ports already, no ape-
r·;al. action is called for to move wool. As regards shipping facilities for 
export of wool to Uuited States of America, Government have been informed 
by the American Mission that all arrangements for export to United States 
of America would normally be arranged by traders and only in exceptional 
cases would the American authorities  ask for special assistance. No such. 
request has been received so far. 

(ii) The question is under active consideration. 

(b) The question of the abolition of the Government Central Buying-
Agencv for the Black, Grey and coloured wools is under active consideration 
of Government . 

• r. Manu Subec1ar: May I know why the profiteering is going on at the 
E.xpense of the wool growers of this country throughout the operations of the-
Government Central Buying Agency? 

The Honourable ·Dr. Sir M. AliIullluque: I am not aware of any profiteer', 
i!lg going on. 

Mr. Manu Subed&!': Is it not purchased at a price fixed by Government· 
on monopoly conditJions? • 

The Honourable Dr. Sir M • .A.ziaul Buque: lam. not.ware of it,but 1 
will try to get the information. 

BAN ON lMPOBTSOF STABCH 

t7l8. *Kr. VadUal Lallubhal: Will the Honourable the Commerce Member-
please state: 
(a) whether it is a fact that Government .have .lifted .the ,ban on imports of' 

starch into India and that they are either granting or propose to grant licences. 
for imports of starch; and 
(b) if ·so,whetherit is . not in contravention -of 'the e e8~da 8 ran e  given 

l,y the Government· of India·to .protect the interests (If the indigenous starch 
ind1.Hltry? 
lfte BenOU1'able ·Dr. Sir; •• JAsiz11l Huque: (a) Imports of . limited quanti'ies, 

of starch are beIng permitted in the .interests of thetextil.e manufaoturing-
illdustrl. having Tegard ·to the fact that the .·food position in India makes . it 
impOSSIble for' enough maize to 'be spared for the indjgenous production rof.: 
starch. 
(b) 'No. In pe'rmitting impotts the legitimate .interests of the starch in·. 

dustry are kept invie'W. I.may .ada that the case of the stareh industry.bas. 
already been' referred to the Tariff  'Board 'for investigation. 

,Ga.NT OF'Lam Ili,NEw 'Dnm'TO .J(IUr4IA YO'ONGlDIN'B ·AssOOIATION: 
. f-. ·SIldar ~  'Singh: ('a) Will the :Agriculture Secretary please state 

if it is a fact that the Khals8 Youngmen's Association, .NewDelhi/Simla, sent 
an application for the gralitof '14nd in New 'Delhi '8S 'far back as 1940 but .10 
far no land has yet been grantea to them? ..' 
(b) Is it a fact that land: has been granted in New Delhi to eertamother 

institutions after the 'Khalsa 'Y'aungIDen's .'Assoeiation approached Government 
with such a r~ est  If 80, to whom, and on ,what terms? 

...... ADlIwer tot.liil queat.ion1&id on . the t.&blll, t.lie quelltioner'belng .• hIeD. 
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(c) Is he aware that whenever any Sikh Association or other body approached 
~ ernment with sucli a request, it has always received unfavourable considera-
tion? . 
(d) How long are Government likely to take to grant land to the Khalsa 

Y{)Ungmen's Association? . 
(e) ~  thai tLe WHI iii over, will he kindly consider the pl'oposal to have 

;& pieoe of land near the .Baird ;8oad area in New Delhi allotted to t e~ soon? 
If not, why not? 
Sir PherOZ8 lDlaregat: (a) The application received in 1940 was rejected in 

June 1944 and the Association informed accordingly by the Chief Commis-
,sioner, Delhi. 
(b) Yes. A statement is laid on the table. 
(c) No. The Education Committee of the Gurdwara Bungala Sahib Sat 

'Sang Sabha was allotted a site adjoining the Gurdwara. Bungala.Sahib in 1940 
10r constructing a primary school at a premium of Rs. 1,000 per acre plus 
11 per cent. annual ground rent.  The Young Men's Sikh Association were 
offered a portion of the open land on one side of the Gurdwara Bungala Sahib 
provided they secured the consent of the Gurdwara Parbandhak Committee. 
']'hey could not secure the necessary consent and the matter was, therefore, 
n(.t pursued further. 
(d) and (e). The Government of India have received an application from 

the Association on the 12th February, 1946 which has been referred to the 
'15tanding Advisory Committee for the development of New Delhi for advice. 

Stat.ement 

(i) GaThwal Sarah Hite8hi Sabha.-Perpetual ~s te measuring approximately 0·5 
:acre on Panch Kuin Road at a premium of Rs. 500 per acre with 5 per· cent. annual ground 
·rent. 
(ii) Anjuman-e-Tarraqqi-Urdu.-Perpetual leas&--site measuring about 3 a ~ at 'J' point 

.at a premium of Rs. 5,000 per acre plus 5 per cent. annual ground rent. 
(iii) Children's Air Society.-Perpetual lease--additional land measuring 0·19 acre adjoin-

'ing the existing building at a premium of Rs. 500 per acre without ground rent. 
(iv) Red Cro8& Society.-Perpetual lease-site measuring about 0·104 acre at a premium 

-01 RI. 1,000 per acre plus 5 per cent. annual ground rent. 
(v) Cll1I/JJridge Mil8ion.-Perpetual lease--additionalsite measuring about 0·137 acre at I 

'Premium of Rs.· 8,000 per acre plus 5 p9r cent. annual. gronnd rent. 

PROPOSED GRANT OF ROUSE PARK TO SOME WOMEN'S VOLUNTEERS CORPS 

ASSOCIATION 

+730. ·Sa.rdar liang&! Singh: (a) Will the Agriculture Secretary p!ease state 
'whether he has received any application from the. Local Gurdwara Parbandhak 
Committee or Sat Sang Committee of Gurdwara BangIa Sahib, NEW Delhi, for 
the grant of land opposite to Gurdwara BangIa Sahib which is called the Rouse 
-Park? 
(b) Is it a fact that it is proposed .to give the Rouse Park area to some 

Women Volunteers Corps Association in preference to the requests of the Sikh 
Institutions? If so, why? . 

• 

(c) Is he aware that when II. pavilion was erected on this plot, it was 
announced by the then Chief Commissioner, Delhi, that the area wou1d always 
be used as Children's Park and was named as Rouse Park instead of BangIa 
Sahib Park? 
{d) Is he further aware that there was then great resentment among the 

local Sikhs over the change of the name and for not handing over the Park to 
S. B. Dharam Singh Trust? 
(e) Is he aware of strong feelings that now exist over the idea of this land 

being riven to en association other than the Sikhs? 
(f) Are Government prepared to reserve the land. in question, (if at all it is 

flO be given. away for any purpose). for either the BangIa Sahib Gurdwara Sat 
"Sang Committee or the GurdwaraParbllndhak Committee, Delhi, or the Khalsa 
Youngmen's Association in preferenee to, any non-Sikh Institutions? . 

t Answer to tbii queation laid on tbe table, tbe que.Uoner being • __ 1. • 
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SirPhaose bareg .. ,: (a) No, but a representation has been received from 

them protesting against the allotment of this land to the Central Committee 
of the Women's Voluntary Services. 

(b) An application for the allotment of the site in question to the Central 
Committee of Women's Voluntary Services is at present under consideration 
but no decision has so fai been taken in the matter. 

(c) and (d). No information is available on these points. 

(e) Representations have been received by Government on the subject. 

(f) A decision about the allotment of the land will be arrived at after 
examining the recommendations of the Standing Adviso!y Committee for the 
development of New Delbi. Due considera.tion will be given for the purpose 
to the claims of Sikh Associations. 

I 
VISIT OF BRITISH CABINET MEMBERS TO INDIA 

+731. *Sardar Mangal Singh: Will the Honourable the Leader of the House 
please state whether there is Rny truth in the Press report that members of the 
British Cabinet including the Secretary of State for India and his deputy will 
pay a visit to this country at the end of April or early May to assist the Viceroy 
in his negotiations with the party leaders for instituting a constitution-making 
~  -

The Honourable Sir Edward Benthall: The Honourable Member will have 
geen the statement made in the House of Commons hy the Prime Minister 
and in the House of Lords by the,Secretary of State for India announcing tha.t 
His Majesty's Government have decided, with the approval of His Majp.sty 
the King, to send out to India a special mission of Cabinet Ministers consist-
ing of the Secretary of State for India, the President of the Board of Trade 
lmd the First Lord of the Admiralty to act in association with the Viceroy 
in the steps outlined in His Excellency's statement of the 19th September 
~  

\ 
~ 

Mr. B. B. Varma: Mav I put this question, Sir, as I have been autho-
rised by Mr. Gauri Shankar Saran Singh to put it on his behalf? 

Mr. President: Has the Honourable Member got the Honourable Member', 
written authority? 

Mr. B .•. Varma: Yes, Sir; I will produce it before you. 

Kr. President: Very well; he can then put the question. 

FOOD srrUNRoN IN BIHAB 

'132 •• JIr. B. B. Varma. (on -behalf of JIr. CJ&ur1 a-.,. Saran SiDtIl): (a) 
Will the Food Secretary please state the present food situaoJl in the PnMnce-
,of Hihar? .' 

(b) Is he aware of the failure of kharif crop in moat parts of the Province-? 

(c) Will he state the extent of ea4limaAJed d~ m total produution Gf paddy 
in-oomparis!)il to two previous ;reatR, vi:r., 1943-44 and 1944-45. aM alsO' to 
normal production? 

(d) What itt the approximate altortage of rice (or ad~ wRicA tb8 pl'tWince 
'Will need for feecling its popuiation1 
(e) Will he state the quantity of rice and paddy imported rnto' the Province 

duriBg the years 1988-39 to 1944-4:5, "Year by year? 
(f) H-as the Government Of Billar made urgent demands for the supply of rice 

from Gutsille the Provfuce? If "So, what is the quantity asked for? 
_ (g) Have GoverntileI:tt considered' the eonstalit wOi'seriin'g of the food situa-

.. ~  bI: Bbl.t? If 80, Witb what i'esultiB? - _ 
r-'. '?' ')"., . .. 

t Amwer to this quution l&id on the table; the quutioner being .t>aent. 
• 
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Mr. B. B. Sen:. (a) The Bihar Governmeni have enough stocks to mee. 
1;beirconimitments for the preseni. 

(b) There was no widespread failure of the khan! crop in Bihar but it waa 
somewhat below 1;be average. 

(c) and (e). Two statements are laid on the table of the House. 

(d) The Provincial Govemment estimate that they will need 150,000 tons of 
rice during the present year in addition to ~  tons already received. . 

(f) Yes. The Bihar Government have asked for 50,000 ~ns of rice ~e
diately and IItdditional 100,000 tons later. 

(g) Discussions have been held with the Bihar Government who are promul-
gating a levy order requiring all large produoers of paddy to sell specified portions 
of their produce to Government and are extending rationing to several towns as 
stocks become available. 

Statemenu 

Part (c).-Forecasts give figures in terms of rice and not paddy. The estimated 
decrease in total production of riC\} in comparison with the average production and produc-
tion in the two previous years is as follows;-

335,000 tons decrease over average production. 
546,000 tons deCl'ease over 1943-44 production. 
:\!3&,OOO tons decrease over 1944-45 production. 

Pa:rt (e),-Quantitiu of ,.ice and paddy impoTted into Biluz; clu,.ing tAe yea:r. 1938-39 to-
1944-45. 

Year :Rice Paddy 

1938-39 208,136 19,90& 

1939-40 225,788 12,194-

INO-41 225,4:98 15,883 

INI-42 181,295 8~ 

IN2-43 92,621 9,4:38 

IN3-44 14.4:57 26 

194:4-45 438,76.6 2,802 

1945-46 59,000 

.:" ~ .. ".,. (These figures exclude imports from Nepal) 

-. ,. 
1Ir. B. B. Varma: May I ask if arrangements are being made to supply, 

the demands of the Bihar Government? . 

~  B. B. ae :~ The demands of these Provineial Governments can only be 
met to the full" if we get suftiei.ent quantities of imports. If we have not been 
able to supply Bihar the full quantities that they had asked for it is because we 
have not got the imports.. .. 

1 

Prof. •• G. Banga: TheJ:e 'are many rural areas. in Bihar which are deficiti 
areas. May I ask if any effott'is being made to introduce rationing in order'to-
assure some supply of rice and other foodstuffs? .  , 

111'. B. R. Sen: As far as I am awam, the Bihar Government have under-
taken to extend rationing in the near future to four Or five other towns. There 
is no scheme of extension of rationing to rural areas at the present moment. 

. Prof... G. Ranga: Why is it that the Government of India do not ~ 
it their duty to see t a~ the rural areas are provided with the DiinimumsuppUea 
of foodstuffs? 

'. 
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. Mr. B.B. Sen:. Government of India have issued general instructions to the 
Provincial Governments that they should ext-end rationing to the fullest e ten~ 

not only to urban areas but also to rural areas and we expect that the Provincial 
Governments will take all necessary steps in that direction. 

Babu Bam Narayan Singh: Is the Honourable Member aware that in the 
towns of Ranchi, Hazaribagh and Chatra. there is a. great scarcity of rice a~ the 
present moment? 

Kr. B. R. Sen: I believe that is correct. . 
Prof. N. G. Ranga: Does tha.t mean that if a. Provincial Government does notl 

choose to protect the rural people from starvation, it is not the concern of the 
Government of India. to see to it that these rural people are also assured of 
minimum supplies of foodstuffs? 

Kr. B. R. Sen: That is the concern both of the Central and the Provincial· 
Governments. Steps are being taken by the Central as well as Provincial Gov-
ernments to extend rationing as far as possible. 

Prof. N. G. Rang&: Will the Honourable Meinber send a copy of this ques-
tion and his answer and also a copy bf the supplementaries and their answers to 
the Provincial Governments concerned? 

lIr. B. R. Sen: Certainly, Sir. 

Babu Ram Narayan Singh:- Sir, in one place the Honourable Member says 
that the Government of Bihar has got a sufficient stock of rice and at another 
place he says that the Government of Bihar has askedior more rice. May I ask 
how do these two statements tally? 

lIr. B. R. Sen: I have said in reply to the first question that they have got 
sufficient supplies for the present. There are still 8 months of the year to go 
a~d that explains what I have said. 

Babu Ram Narayan Singh: What is the amount of sufficient stock that the 
Government of Bihar have got at present? . 

_ Mr, B. R. Sen: I must ask for notice of that question. 

Mr. President: Before the next question is put by Mr. Varma, I should like 
to put in a word about the written authority. I have accepted this time the 
Honourable Member's assurance that he will produce it before me, but en e~ 
forward I should like the authority to be produced before me before the question, 
is as ~d  I should like to ~n  the nature of the authority. If it is a general 
authorIty for the whole seSSIOn, I am not going to accept it. 

J/[r. B. B. Varma: No, Sir, it is not a general authority; it was only for a 
particular day. 

Mr. President: Next question. 

PRICE OF FOODGBAINS IN BIHAR 

.733. *lIr. B. B. Varma (on behalf of Mr. Gauri Shankar  Saran Singh): (a) 
WIll the Food Secretary please state whether the Government of Bihar hbi:: 
f?xed ~tat t r  ma ~ m prices for principal foodgrains? If so, will he quot!:: 
t ~ prICes fixed. for rIce and paddy in Februarv 1945, and the present fixed 
pnces for the said commodities? • 

(b) Is it a fact that rice is selling at present at the rate of Rs. 20 to Rs. 25 
per maur.d in most Districts of Bihar? 
(c) Do Government consider· the interEst of the producers while fixing the 

statutory maximum prices?· . 
(d) In view of smaller crops especially of paddy, this year, do Government 

propose to take steps to fix a fair price in the interest of the paddy growers? 

Kr. B. ll. Sen: (6) Yes. In February 1945, the maximum prices for rice 
and paddy were Rs. 9 for coarse rice, Rs. 10 for medium rice and Rs. 6 for paddy. 
These prices are still in force. 
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(b) 'i'hll(t is ilM out ii1formation. 

(c) Yes. 

(d) The present price of paddy provides a. fair return to the grower for his 
produce. 

~  B. G. :auga: What steps have Government taken to see that tlae 
peasants actually receive these maximum prices? .' They are only ceiling prices; 
they are not expected to be the actual prices? 

Mr. B. Bo. Sen: This question does not arise, Sir. 

Prof. B. G. B.anga: The Honourable Member has said that they are satisfied 
~at the growers are receiving remunerative or fair prices. What is the basis 
un which he assumes that the growers will receive remunerative or fair prices, 
,when he has not considered it to be his duty to aSl'ertain .  .  .  .  . '. 

Kr. President: Order, order; the latter part of the question need not be put. 

Kr. B. R. Sen: What I have said is that the maximum prices fixed for rice 
aud paddy ill Bihar are the prices which provide a fair return to the grower. 

Sri II. Ananthaaay8D&ID. Ayyangar: May I ask when these prices were fixed? 

Ill. B. Bo. Sen: I think they were fixed in February 1945. 

. Sri II • .Ananthaaayanam Ayyaugar: Arising out of the answer to part (b) of 
this question, may I know if he does not admit that Rs. 20 to Rs. 25 per maund 
is the prevailing price now? May I ask what is the present price now a.ccording 
to his information? 
Mr. B. Bo. Sen: Immediately after the food debate in this House there was 

a rise in prices in Bihar and at some places the price went up to even Rs. 20 per 
maund. Since then the prices have come down in different districts. 

Sri II . .Anant.hasayanam Ayyangar: In view of the fact that these prices 
were fixed so long ago tIS February 1945, may I ask what steps Government have 
taken t.o increase the prices? 

Mr. B. Bo. Sen: The Honourable Member must be aware that the prices 
went up very high in 1943. Since ~ the attempt of Government has been 
directed towards bringing down the prices all over India and to fix them accord-
ing to the normal parity. 

Prof ••• G. B.aDga: In view of the fact that these  maximum prices are con-
sidered to be remunerative Or fair, why is it ~at Government does not consider 
it its duty to see that these maximum prioes are actually received by the 
producers? 
¥r. B. Bo. Su: So far as I am aware, the Provineial Governments have 

satisfied t"lemselves that a faIr price is received by the grower. I may. explaia 
tha these prices are the prices at which Government make their procurement. 
These are not the maximum prices. • 

Sri J[. mt a a a m~: ~ view of the fa.ct that there is growing 
leat'city, have not the Government considered the Resolution of the House that 
in order to induoe agriculturists to grow mote food and· produce mote foodlJriJns. 
tlle prices must be increased? 

lrr. B. B.. Sen: This question was -brought up at ditterent times, I' 
~as brought up in the Food Debate and again in connection with the Adjourn-
ment Motion. I have already explained the Government point of view on the 
subject. 

Sri J[. bantbuayaum A.Jyaagar: After the Resolution was passed in the 
Food Debate, what steps have Government taken to i.nciMh the prices wbate 
~e  are necessary? 

lit. B. B. am: The Government do n t ~ that increase in prices in 
\be present state cd BOBtOity in this COuntty is a Bound J)oU9Y for sthnlilating 
~ ~  ' . 
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Prof. B. G. :aa.uga: Will not ttlis inaction on the part of the Government 

encourage black,market and is it not now forcing the Erice of rice and paddy alBG 
to an abnormal level, such as Rs. 20 and Rs. 25 as hinted here in this question? 

Mr. B. R. Sen: That is not the view of the Government. 

GRANT OF MONEY FOR TAMING RIvER KOSI IN BIHAR 
734. ·Shri Satya Barayan SiDha: ~ Is the Honourable the Labour Member 

aware that the Governor General, during his last tour of Bihar, had flown ~  

the area devastatEd by the vagaries of the river Kosi and that he was so much 
impressed with the pitiable sit.uation obtaining there that he decided to move 
the Central" Government for granting an adequate amount for taming the river 
and thus to save the lives and properties of the-millions of the people concerned? 
If so, what is being done in that regard? -
(b) Has any project been made ready? If not, what steps are being laken 

to expedite the matter which concerns the question of life and death for millions 
of people? 
".l"he Banoarable Dr. B. R. Ambedkar: (a) The Governor General during a 

recent tour did fly over the area devastated by the Kosi floods and did cause a 
communication to be sent to the Labour Department emphasising the importance 
of controlling the river as early a·s possible. 

(b) The Central Waterways, Irrigation and Navigation COImPission are 
conducting the investigations. They have with the permission of the Govern-
ment of Nepal started aerial and ground surveys and the geological and hydrolo-
gical investigations for the purpose. Investigation is being conducted with a 
view to planning the control of the Kosi by means of a storage dam in the 
Nepal Himalayas. Such dam will not only store surplus flood water ,and the 
large volumes of coarse silt carried by it imd so prevent the damage at present 
caused by Kosi floods but it is hoped will also provide wator for perennial irriga-
tion of an area estimated at 3 million acres in both Nepal and Bihar and also 
will offer opportunities ror the generation of cheap hydro-electric power. The 
investigation is being treated as one of high priority. 

RECOMMENDATION OF NAMES FOR FOREIGN SCHOLARsmps FROM BIHAR 

735. ·Shri Satya Barayan Sinha: (a) Will the Education Secretary bE> 
pleased to state if the Government of Bihar have recommended any names for 
foreign schola!'Shipg for training in different subjects? 
(b) Is it a fact that last year no such recommendation was received here. 

from the Government of Bihar, while manv other Provincial Governments had 
sent names and a ~ sent names this year ~ s  

Dr • .Tohn Sargent: (a.) No, Sir, not yet. All Provincial Governments have 
been requested to forward to the Education Department by March 31st 1946. 
the-names and other particulars of the candidates recommended by them for 
Overseas Scholarships to be awarded this year. This information has not so far 
been received hom any ProviBcial Government. ' .. 
. (b) No, Sir, last Yl3ar the GovernmeQt of Bihar recommended 6 student .. 
whose names are given in the Report of the e e ~ n ~ ard  Overseas Scholar 
ships, 1945. In addition to these students selected for Provincial Scholarships, 
the Bihar Government also deputed some Government servants for advanced 
_dies abroad . 

. J'n)f, B. G. BuIp: Out of these six recommenqed by the Bihar Gov.ernmenl 
how many were actually accepted as scholars by the Government of India? 

Dr . .John Sargent: All the s!x. ~ 

CONSUMPTION OF nt ~  OTHER INDIAN FOUST PBoDUOJll 

+736. ·SJt. If'. V •. GadgU: Will the Agriculture Secretary please state: 
, (a) the total consumption, in tons, of tiIJ),ber and other forest produce fl."om 
the, Indian forests 4uring the war-time; 

t Answer to this question laid on the tabl\'!,. the questioner being abeent. 

.. 
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(b)-the pre-war. consumption of ·timber and other 
,Indian fotests; 

[6TH MAR. 1946 

forest produce from the 

, (c) the total quantity of timber and other forest produce exported during tbe 
war-time; 
(d) to what extent the war-time average arinual conl>umption of timber and 

forest produce is higher than the re a~ era e; 

(e) the extent of deforestation because of the above; 

(f) how many years it will take to rehabilitate the forests, and the approxi-
mate cost for such rehabilitation; and 

(g) whether Government have allocated any funds for this purpose; if so, 
what the -amount is? . 

Sir Pherose Kharegat: (a), (b), (c), and (d). On the basis of such information 
as is available at present and assuming that anilUal consumption is the same 88 
annual production, the figures for timber are 21 a~ tons produced on an average 
annually during the war, 12 lakhs tons produced annually in the pre-war period 
and 4 lakhs tOllS exported during the war. The war-time production is thus Ii 
times the pre-war production. Figures for other forest produce are not available. 

(e) Ikforestation technically means that the forest is unfit for any· further 
yield. In this sense, there has been no deforestation in Government and Indian 
State forestS-, as war demands were met by making advance but silvicUl.turally 
sound feIlings. Deforestation may have occurred in privately owned forests but 
no information is available about the extent thereof. 

(f) It is considered by experts that no permanent damage has been done to 
Government and Indian State forests by the advance fellings that have taken 
place. 1'he return to the normal yield will depend on the' pOst-war work!ng 
plans adopted by Provincial and State Governments; it is expectea. that they 
will spread the reduced feIlings over a number of years,· so that ~ e effect on 
post-war yields will be small. No estimate can be made of the cost involved. 

(g) The different· Provincial Governments have provided funds in their pOst-
war plans for the improvement of forests and the Central Government will give 
assistance to them on such principles, terms and conditions as may be decided 
upon in connection with central assistance for provincial post-war development 
plans in general. 

PRICE CONTROL ON GOODS EXPORTED FROM INDIA ' 

737. *1Ir. P. B. Gole: (a) Will the Honourable the Commerce Member be 
pleased to state whether Government have imposed price control on goods ex-
ported from India? 

(b) Is it a fact that no cOIl;trol of price has been imposed on goods imported 
~t  India? If so, why? 

The Honourable Dr. Sir II. Alizul Huque: (a) Yes, Sir; price control has 
been imposed on certain goods exported from India, namely, jute, lac sugar, 
gur, cotton textiles, and cotton waste. ' 

(b) No, Sir; prices on imported goods are controlled under the Hoarding 
a.nd Profiteering Prevention Ordinance, 1943, and specific Control Orders for 
individual commodities, such as the Paper Price Control OMer 1945 the Oivil 
Motor C"arsControl Order, 1945, the Motor Vehicles Spare Paris Control Order,' 
_1944, the Brass .. and Copper (Control) Order, 1945, the Aluminium Utensils 
(Control) Orner, 194.\ and the Drugs Control Order, 1945. 

JIr. P. B. Gole: Why should price control be imposed on export of goods 
from India? . 

'the JIoIlourable Dr. Sir •• AslIul Huque: That is because, it is in the 
interest of foreign trade and in the interest of internal control over prices within 
'be country. 
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DBOIPJDmING .urD PuBLICATION OJ' EPIGRAPHS. IN BoJlBAY PBOVINOB 

t738. -llr. D. P. X&rmarkar: Will the Education Secretary be pleased to 
1Itate: . 

(a) the total number of epigraphs available for deciphering and study in th .. 
Bombay Karnatak districts, i.e., Dharwar, Belgaum, Bijapur, !lnd North 
Kanam; . 

(b) the number of epigraphs copied till now under the auspices of tllf 
Archreological Department; 

(c) the number of epigraphs copied but not yet published; 

(d) the measures contemplated by Government to expedite publication 0. 
the epigraphs already copied and deciphered; and 

(e) the probable time within which the unpublished epigraphs are likely to be 
published? .  • 

Dr. John Sargent: (&) About four thousand. 

(b) About two thousand and four hundred. 

(c) About two thousand and one hundred. 

(d) During the war, printing of the publications of the Archreological.Depa.rl;-
ment was suspended. Urgent steps have now been taken to resume publication 
and Government have sanQ.moned the appointment of a Superintendent of Publi· 
cations in the Department for this special purPose. 

(e) The probable time within which the unpublished epigraphs (including 
those not yet copied) will be published, is estimated at twelve years. 

GRAIN SHORTAGB IN BoMBAY PBOVJNClI 

t739. -Mr. D. P. K&rmarkar: Will the Food Secretary be pleased to state: 
(a) whetner failure of crops this year has resulted in serious grain shortage 

in three of the Karnatak districts, namely the Belgaum, Dharwar and Bijapur 
districts in the Bombay Province; 

(b) the number of villages in each of these districts where scarcity conditions 
have been declared and the measure taken under the Famine Relief Code; 

(c) the anticipated deficit in cereals for this year in these districts, and the 
measures taken to meet that deficit; 

(d) whether steps have been taken to see that no cereals are exported from 
those districts; and 
(e) whether the situation in these districts came up for discussion when the 

Food Secretary accompanied His Excellency the Governor-General re.cently to 
the south; if so, what decisions were taken to meet the food deficit in these 
districts? , 

Mr. B. L Sen: (a) Yes; except in Bijapur where about 49,000 tons of las. 
year's cereals stocks were carried over to this year. 
(b) Scarcity has been declared in 258, 533 and 392 villages of Belgaum, Bija-

pur and Dharwar respectively. Able-bodied iabourers have been encooraged to 
migrate to centres where labour is required, and steps are be~  taken to employ 
such labourers. Programmes of scarcity relief works are also ,being worked oot, 
aad Collectors have been authorised to open works in anticipation of em~ 

ment sanction. Collectors have also been asked to org8.!lise health units to 
·prevent malnutrition and disease and to undertake deepening and repairing of 
wells and digging kachcha wells, etc. Distribution of tagai for maintenance in 
exceptional cases and for fodder, wells, etc., has been undertaken. Revenue 
collections have either been suspenl)ed or remittA3d, and distribution of gratui-
tous relief in Kind and cash have been  authorised. Government are also arrang-
ing to purchase fodder and cattle feeds for distribution to cattle owners at subsi-
odised rates and are also encouraging by subsidies the growth of food and fodder 
GOp! by wells and other types of irrigation. 

t Anawer to this queation laid on the tabta, the queatiouer being absent. 
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(c) Fstimated cereal deficit in these districts is about 1,15,000 tons. 
Measures ate being taken to make allotments to these districts from t~ de  

(d) No inter-district movement of foodgrains is allowed except on Governmen. 
account. 

(e) The difficult food situation in the whole of Southern India was brought 
under review and steps to be taken to meet the situation were generally discuss-
ed. Among the important questions discussed was the desirability of distribut-
ing the shortage on an all-India basis by a uniform cut in rations. 

Loss TO JUNIOR COpy HOLDERS IN GOVERNMENT PREss, NEW DELHI 
740. * .. ulaDaZ&f&r Ali Khan: (a) Will the Honourable the Labour ;Member 

kindly state whether it is a fact that in the Government of Inaia Press, Ne'W 
Delhi many Junior Readers are sustaining a loss of Rs. 10 or Rs. 5 per month in 
their promotion from the pOjlt of a Copyholder to that of a Junior Reader, and 
that the rate of increment too isRs. 5 per annum in the case of Copyholders. 
whereas Rs. 3 only for J.unior Readen? . 

(b) What steps do Government propose to ta ~ to compensate them for their 
monetary loss and redress the anomaly in the existing rates of pay of a Copy-
holder and a  J uniot Reader? 

. (c) Is it also a fact t.hat the arrears of the unified scale of pay to Copyholders 
sanctioned in the month of July, 1945, still remain unpaid, in spite of there 
being several representations in person? 

(d) What are the reasons therefor, and do Government propose to give any 
compensation for such delay under the Payment of Wages ,Act? If not, ~ 
not? 

The Honourable Dr. B. R .. Ambedkar: (a) Yes, in the case of those Copy-
holders who chose the unified scale of pay and were later promoted as Junior 
~eaders  

(b) The question is under consideration. 

(c) Yes. 

(d) Although issued in July 1945, the orders had retrospective efie"t from 
September -1st, 1944. Time had to be allowed to the employees concerned to. 
elect for the unified scale. Then the pay of those who chose the scale had to be 
fixed allowing each the benefit of past service to the extent of three years. The-
accounts authorities are pre-auditing the bills. Payment will be made shortly. 
The reply to the latter portion of the question is in the negative. 

MUSLIM GAZETTED OFFIOERS IN ESTATE OFFIOE 

.,i1. ·nUl Bahadur JlaJd1dum Al-B&j Syed Sher Shah leelaDi: (a) Will the-
Honourable the Labour Member kindly state the existing number of the Gazetted 
posts in the Estate Office, New Delhi? 

(b). How many out of them are being held by Muslims? 

, (c) Is the Honourable ;Member aware of the fact that in 1948 it was decidecl 
by ~ e Labour Department in cons_ultation with the Home Department that the-
posts of the Assistant Estate Officiers will be filled by promotion from amongst 
t ~ ~  qualified Superintendents of the Central Public Works Department?, 
Hso, does the Honourable Member propose to see that the policy once laicl 
d9WD is adhered to? 

(4) Do Government propose to see' that the post now vacant which waR-
reserved for a }\{uslim is under the rules filled by another ~ s m in replacement?' 

fte Honour&ble Dr. B. B. ~: (a) Five. 

(b) None at present . 

. (0) Although prior to the separation of the Estate Office from the Centrat 
Public Works Department Organisat.ion, the nonnal method of recruitment ... 
\he post of ss stan~ Estate Officer in ~ e office of the Chief Engineer was by 
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sel-ection and promotion from among the Superintendents in that office, thia 
position has since changed. The Estate Office now is not a parj; of --entr~  

Public Works Department but is directly under Labour Department. The 
Superintendents in the Chief Engineer's Office have therefore no claim now, us of 
right, for promotion to the p-ost of Assistant Estate Officer in the Estate Office, 
but their cases may also be considered on merits when filling any of these posts. 

(d) The question as to l,tow the post which is now vacant should· be filled is-
still under consideration. . 
111'. lIubammad .auman: With reference to part (b), may I know how-

these five posts were filled and were there no Muslims who could be consi-
dered fit to occupy these posts? 

TJae BoDowable Dr. B .•• ~: l must have notice of this qQestion. 

EXPENDITURE ON' GROW MORE FOOD' CAMPAIGN IN PuN.JA.B AND BIND 

_142. ·srt •. .Al1a1ltb.a8&y&D&m AYYaDg.: (a) Will· the Agriculture Secretary· 
be ea~ed to state how much money has been spent by the Government of India 
during the past five years for the 'Grow More Food'" Campaign, and how much 
of this amount has been spent in the Punjab and Sind? 

(b) What was the additional yield? 

(c) How much of this additional yield has been made over to the Government 
of India for their Basic Plan? 

(d) What is the a,dditional extent of agricultural production in the Punjab-
and Sind during the past five years? 

(e) What steps, if any, have been taken to send consignments of food from 
the Punjab and Sind to the deficit areas? ' 

Sir Pheroze ltharega1: (a) The 'Grow More Food' Campaign was started in 
1942-43. A statement is laid on the table showing the loans and grants sanc-
tioned since then. 

(b) 'fhe additional yield due to the 'Grow More Food' Campaign cannot be 
ascertained separately from tire actual increase in yield due to seasonal and· 
climatic factors. It is estimated, however; that the increase due to the former-
would be of the order of Ii to 2 million tons under normal conditions. 
(c) It is not possible to differentiate between the surplus of food-grains 

offered to Food Department from the normal yield of exporting Provinces and, 
their additional yield as a result of the 'Grow ~ re Food' Campaign. 

. (d) A statement is .laid down on· the table showing the average annual pro-
duction of food-grains in the past 4 e~ as compared with the pre-war average 

(e) ofhe 'surpluses of major foodgrains in the Punjab and Sind ~  distributed 
by the Food Department to various deficit areas for whom the Punjab and Sine! 
Government procure the food-grains. The actual despatch of -consignments is. 
done by them in coDfJultation with the receiving areal!. 

~ . 

Part (a) 

fLoans in LaIdu Grants iD Lakb 

~ ~ t ----
AlLIndia . 

Punjab 

~ 

494 

Nil 

Nil 
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Part (d, 

Four.year 
(11144-45) 
Average 

Pre.war 
(1930-39) 
Average 

(in million tons) 

1Punjab 

~ nd 

0'53 

1'39 

Shr1 Sri Prakua: Will the Honourable Member give this House an idea of 
the land that was brought under cultivation under the 'Grow More Food' Cam· 
'paign in New Delhi? 

Sir PheroJ:e Ebaregst: I do not think that arises out of this particular quee-
.:t;ion. But if the Honourable Member wishes, lean supply him that information 
.at some other time. . 

1Ir. JlaDu Subeclar: With reference to part (e), may I know what reasons 
the Government have got for supylying from the Central Reserve of Food to 
.Sind? The Honourable the Food Secretary just now said so. Why ts Bind •. a 
surplus Province, be allowed to make depredations into the central reserves of 
food. Sind is normally a surplus Province. Acording to this answer we are 
iiold that surpluses from these Provinces of the Punjab and Bind are being sen~ 
:to the Goveinment of India. I like that answer. But the answer which the 
lIonourable Food Secretary gave this morning was that Bind was' in deficit and 
• therefore the Government of India recently supplied a small quantity of food· 
,grains to Sind from their own reserves. How do you ,reconcile these two answers? 

, 

1Ir. B. B. Sen: Both are correct: 
JIr. Kmu Sub8dar: Has any food grain been supplied to Bind since the 

~e nn n  of this year? 
1Ir. B. R. Sen: Yes, Sir; 10,000 tons. 

Mr. )lanu subeda.r: Then a~ I know why this surplus Province-which in 
-our opinion is shamming-is allowed to make inroads on the central food reserves 
-of the Government of India, why they are not putting full monopoly procurement 
in their own districts and why they are not imposing full rationing as in other 
parts of the country before they come to the Central Government's resources for 
food in this manner? 

Mr. B. B. Sen: Bind is a surplus province in normal seasenal conditiona. 
~e r argument is that last year the present rabi crop suffered from certain 
-seasonal factors and the yield was very much leBS than they had anticipated. 
JIr. Kmu SUbeda.r: Will the Government of India give an assurance to this 

House that no normally surplus Province will be permitted to indent on the 
'-Government of India for any food supply until they take all the meas r~  both 
-for procuration and ratioiling, to the same extent as they are taken in de ~  

Provinces? 
(No reply was given.) 

(b) WRITTEN ANSWERS 

STOPPAGE 01' FMPLOYJIENT OF FOBOBD LABOUR 

'168. ·Sri II. Anmthaaaya.nam Ay)'angar: Will the Honourable the Labour 
~ember be pleased to state: 

(a) the extent of forced labour in this country; 

(b) what steps, if any, Government propose to take to stop the employment 
d forced labour in this country; 
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(C) whether any steps have been taken by Government to fix a minimum 

lItandard of wages for agricultural and industrial labourers in several parts of 
this country; and ' 

(d) whether Government is proposing to take any steps either by legislation 
.or otherwise to see that labour is adequately and regularly paid; if so, what,; 
if not, why not? -

'!'he Honourable Dr. B.  B. Ambedkar: (a) N:o· detailed information is 
available. 

(b) The attention of the Honourable l(ember is drawn to the reply given to 
Starred Question No. 381 of Professor ;N. (l-. Bangs, on 20th February 1946. 

(c) Proposals for minimum wage legislation for agricultmral and industrial 
Jabour are under consideration .. 

(d) The proposed minimum wage legislation will provide for fixing ~~ m 

wages and for ensuring payment of wages at not less than the rates fixed. 

POSITION OF DELHI PROVINCE AS PART OF PuNJAB FOR PuRPOSES OF RATIONING 

'144. ·Sri II. Ananthasayanam Ayyangar: Will the Food Secretary please 
state: . 
(a) if the Province of Delhi was treated as part of the Punjab, at any time 

during the war, for purpmles of rationing of food or fuel or sugar, and if the 
S8me position continueR now, i£ not, why not? 
(b) if it is a fact that high officials for the Municipal, Judicial and other 

services in Delhi and New Delhi are mostly recruited from the Punjab services; 
if so, how manv are in this Province now? . 
(c) what t ~ objection is for treating Delhi as part of the Punjab for ratien-

ing purposes in all matters; and . 
(d) if the Province of the Punjab refuses to treat Delhi as part of that 

Province for the above purposes, whether he proposes to advise the ern~ent 

of India to  return all the Punjab officials in whatever capacit, they may be 
empioyed in the Province of 1)elhi, to the Punjab, and recruit officials from the 
adjacent Province of the United Provinces? 

Mr. B.  B. Sen: (a) Free trade in food-grains between Delhi and the Punjab 
was agreed to in May 1943. Since the introduction of rationing in Delhi free 
imports of wheat and rice fro;m the Punjab into the rat ne~ areas of Delhi 
have been stopped and these commodities are being imported on Government 
account. The movement of 'certain non-rationed foodgrains like gram and 
millets has been temporarily banned by the Punjab ~ ern ent  The move-
ment of wheat, rice and other food-grains by road to Delhi has also been b'lnned 
by tilie Punjab Government. These restrictions have been imposed in order 
to facilitate the procurement of food-grains in the Punjab. 

Certain supplies of fuel for Delhi used to be derived from the Punjab bu' 
since 1944 these supplies have been stopped altogether on account of scarcity 
of luel in the Punjab. 

Sugar for Delhi has all along been exclusively received from the ~s in Iihe 
United Provinces. 

(b) Yes. The  number of ~a etted Officers borrowed from the Punjab for 
service in Delhi and New Delhi is SO. 
(c) The appo:ntment of officials from the Punjab is not connected with the 

question of supplies of rationed ~mm d t es  

(d) Does not arise. 

EXPBNDITUBE ON CON8TRUCTrON OF NEW DELHI AND ITS MAINTENANCE 

'145. ·Sri II. Ananthl8ay&IWD. Anaagar: Will the Health Secretary please 
state: 

(a) ~ e amount spent on the construction of New Delhi so far, and on its 
maintenance per year; 
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(b) the RJIlount realised by way of taxes and lighting and water charges in the 
Xew. Delhi area during the year ~ (up to January, 1946); 
(c) the amount spent on the maintenance of staff in the various Branches of 

the Central Public Workl1 Department services for the same period; and 

(d) the amount spent on education, sanitation and public amenities during 
the same period? 

¥r. S. B. Y. Oul,lnam: (a), (b) and (d). A note giving the information 
available at present is laid on the table. . 

(c) Information has beeJl called for and will be furnished to the House when 
. received. 

Statement 

(a) (i) Expenditure-to the extent of Rs. 20,48,08,217 haa been incurred on th9 New 
Capital Project. 

(ii) No separate figure for annual maintenance of New Delhi is Nadily available. How· 
ever, the cost of maintenance of Central Government's Buildings in Delhi, including Old 
Dl!Jlhi, for the current financial year is expeoted to be Rs. /!O,34,500. These figures do not. 
include the cost of construction and maintenance of Defence and Commercial Departments 
Buildings. 

(b) Actual income for the period from April to December 1945: 

(I) HOUBe Tax. 

(2) Terminal Tal: 

(3) Motor Tax 

(4) Dog Tax . 

(6) Milch Tax • 

(6) Wheel Tax 

(7) Lighting • 

Re. 

6,00,330 

1,66,488 

1,28,786 

2,982 

476 

819 

lIi,90,667 

7,08,014 (II) Water rate (filtered) 

(unfiltered) .2,46,470 (to the end of 
January 1946). 

FiguNs for items 1-7 for January 1946 are not readily available. 

(d) Actual expenditure for the period April to December 1945: 

(I) Education. -

(2) Sanitation (including sewage disposal) . 

(3) Publio AInenitiee-

(i) Maintenance of .parks and gardens, etc . 

Iii) Free water in Public pIaoes 
.' 

Figures to the end of January 1946 are not readily available. 

Re. 

],38,281 

6,81,747 

1;93,636 

56,nl 

MuSLDI ENGINBEBS IN CENTBAL TBCBNICAL POWlm ~ 

766:-·Seth YlIIUf Abdoola B&JOO1l: Will the Honourable the Labour Member 
be pleased to state: . . .  . '"., 

(a) the nurpber of Engineers selected a~d appointed so far in tbe Central 
Technical Power Board; 

(b) the number of Muslim officers appointed; 

(c) if no Muslim has been aP.P9intell, why; 

(d) if it is a fact that some Muslim Engineers applied for the posts of 
difterent grades of officers but these candidates .were overlooked in utter dis-
regard o! the Government order fixing communal quota; and 

(e) in view of the zel'O representation of Muslims at present in the Power 
Board, whether Government propose to take up the question of appointing ade-
quate number of Muslim officers to conform with the communal quota fixed by 
Government order? . . 

, 
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ft. 8Ottourt&ble J)t; B; •• .bI.bidkIl: (8) 11" eltclud1bg e ~an t a deta1led 

t ~ : 

B:ydro.electrio Member . 

, A' Grade Project Offioers 

, B' Grade Project Officers 
, d' Grade Project Offioela 

(b) Nil. ., . 

1 

2 

5 

9 

17 

(c) No Muslim officer possessIng the reqUlslte technical qualifica.tions afid 
experience was available for any of theposts. 

(d) The Muslim Officers ~  a~ ed for .th? posts were nofi considered 
suitable by the Federal Pubhc Service CommlSslon. 

. (e) As there has been no infringement of the Rules relating to the representa-
tion of different communities,in the services, no action is called for. 

MUSLIMS FOB ADVANCE TRAINING IN ELECTRICAL ENGINEERING 

747. ·Seth Yusuf Abdoola Baroon: Will the Honourable the Labour ¥em-
ber be pleased to state: 

\a) the number of Electrical Engineers selected by the Electrical Commis-
sioner on behalf of the Labour Department and deputed overseas for advance 
tl'aining in the Electrical Engineering last year; 

(h), the number of Muslims thus selected; 
(c) 'if it is a fact that this selection was made without the publiCIty being 

given through the Press; if so. why; and 

(d) if the Muslim quota has not been kept up in the last batch, whether the 
Honourable Member proposes to give an assurance that a larger number of 
Muslims will be included in the next selection? . 

fte KoDOUtable ]Jr. B .... Ambedkar: (a) Selected-10, Deputed overseu-
9. .. 
(b) One. 

(c) The Provinces 811d major States were a r s~ of the scheme for tt:ain· 
ing of Indians abroad and asked to make a preliminary selection of iuitab!e 
candidates. 24 names were put forward by them of whom 22 appeared for 
interview and ten selected. 

'}Where was-thenfor&-DO neeeiiity to give publici;' to the scheme in the Preu. 
(d) The t n ~s and Major States recommended. only one Muslim for 

tleieetwti: anil'.he" was selected by (Jovernm,ent As such, the IMter porfJioa dI. 
CMs pari. Of the question does not arise. 

AitHbwi ...... ow MusLiMs AS BijINbBS-m ~ P:W:l>. 
148. -letIL Y1IIut AbclooJa KUOOIl: Will the Honourable the Labour Mem-

ber be pleased: to: state: . .  . 

(a) thenutnber of temporary Executive Engineers and Assistant Engineers in 
the Central P. W. D. (i) in the Civil Engineering Branch, and (ii) Electrical 
EJisiileering· Branoli; 

(b) the Dumber 01 J\filslim o&ers in each of theaboTe Branches; 
(c) whether it is proposed to retain all of them for permanent-appointments; 

(d) if the answer to (c) is in the negative, the numbar proposed to be retained; 
and while retrenching the staff, whether Govetnment will bear in mind t·he 
need for mllintaining the communal quota of Uuslims; and 

(e) if the answer fa (c) is in the amrmative, whether in view of the small 
!lumber: Of M;uslims, Government propose to consider the question of appointlo 
ment of additional Muslim officers to make up their representation? 
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ft.· Honourable Dr. B.  B. AmbedlW': (8) and (bI. The 
temporary and officiating :Executive Engineers in the Civil 
Electrical Engineering Branches is 65 and 13 respectively, 
are 9 and 2 respectively. . 
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total number or 
~ neer n  and 
·of wliom Muslims 

(c) and (d). It has not yet been definiteJy settled how ~  of ilie existing; 
temporary incumbents -can be permanently absorbed in the ,Department. If the· 
need for retrenchment arises, the orders regarding observance of the oomm,un81 
representation rules in effecting retrenchment will be duly followed. 

(e) Does not seem to arise in view of the answer to clause (c), but the 
Honourable member may rest assured that the communal representation rules 
will be duly followed. 

REFUSAL OF PERMl'fS TO INDIANS BY BURMA GOVERNMENT TO RETURN TO INDIA 

!49. ·Sri V. Gangaraju: (a) Will the Secretary for Commonwealth Relations 
be pleased to state if it is a fact that a large number 6f Indians who went to· 
the office of the Release and Rehabilitation Section of the Burmese Government 
to ask for permits to go back to India were not given any hearing? 

(b) Are Government aware that they were lathi charged even while the 
Agent to the Government of India was present on the occasion? 

(c) Did the said Agent protest against that unprovoked and violent attack 
on Indians? 

(d) What steps have Government· taken. to protest against this indignity? 

(e) What steps are being taken against the repetition of such attacks on 
Indians? 

JIr. R. N. Banerjee: (a) 'I'he number of Indians anxious to return to India. 
is out of proportion to shipping facilities available so far. The procedure thaI 
has to be adopted for deciding and communicating priority for passages has been 
rather complicated. The Government of Burma's staff for dealing with applica-
tions for return passages is also reported to be nade 8 e~ and overworied. 
This has caused great del&y In the disposal of appliClltioDS for passage and 
complaints have been frequently m,ade that applicants for p'assages are not given 
the necessary information. . 

(b) and (c). Towards the end of January. a very large number of Indians 
assembled at the Burma ernmen~ s Passage office and gave expression to 
their impatience and exasperation at delay in obtaining information and six eye 
witnesses cJ)mplained to our Representative that those who were olltensibly 
regulating the crowd had assaulted about 50 persons. Our Representative drew 
the attention of the authorities concerned to the matter immediately with the 
result. that the office for the issue of passages was shifted to a less congested 
place on the 4th February .. The Representative also received further UDoon. 
firmed complaints about lathi charges and ; actually saw one policem,an using 
a lathi on the r~ d also at the new office. On the Repre'sentative's interven. 
tioll, the policeman stopped. 

(d) and (6). Necessary representations have been made to the authoritiea 
concerned and the issue of passages at the new office has been-SUspended for 
some time with a view to completing the repatriation of over 5,000 persons 
whose applications have already been ,registered. Active steps are also being 
taken to obtain additional shipping accommodation and aJ.mplify the procedUl'& 
for registration of application for passages. . 

REFUSAL OF FACILITIES TO DETAINED INDIANS IN BURMA TO RETURN TO INDIA 

750. ·Sri V. Gangaraju: (a) Will the Secretary for Commonwealth Relations 
be pleased to state if there are Indians in Burma who have expressed their desire 
to return to ~ d a  If. ~  how many of them had been in jail in (i) Japanese 
custody and (n) the Bntlsh ;Burma custody after the cessation of hostilities with 
Japan? 
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(b) Have any travel facilities for returning to India been provided to such 

Indians 88 had suffered from detention in jails or internment camps? 

(c) To how many of them were such facilities refused, and why? 

(d) Are any steps being taken' to help them to return to India to ~eet their 
relatives and look after their paternal properties? 

Mr. B ••. B&nerJee: (a) The reply to the first part of the question is in tb 
affirmative. 

Information regarding the second part is being collected and will be furaished; 
on receipt. 

(b) Yes. 

(c) Facilities to return to India have not been refused to any but their. 
return has been delayed ow.ing to essential formalities connected with their 
repatriation and partly owing to lack of adequate shipping. 

, (d) Yes. 

INDIAN DETENUS AND CONVICTS IN BUltMA .JAlLS 

751. ·Sri V. Gangaraju: (a) Will the Secretary for Commonwealth ~e a  

tions be pleased to state if it is a fact that a large number of Indians are-
still kept in jails in Burma? If so, how many of them are detenus, and how: 
many are convicted r s n~s  

(b) Why are they still being detained or forced to serve their sentences even. 
after the war is over? 
(c) What are the charies against the detenus and against the others? 
(d) How many of them have been released during the last three months? 
(e) In the case of how many of them, facilities to return to India have been: 

refused? 

Mr. B ••. B&n8rjee: (a) About 1',100 detenus mainly civilian ~  person-
nel are in detention in B-urma awaiting repatriation. ;N:o figures of Indiana-
convicted of any charge are available. 
(b) and (c). Detenus are being detained under Rule 26 of Defence of Burma. 

Rules but all are now awaiting repama'tion to India. 
(d) About 15 who claimed ~ rma domicile have already been released anct 

five more are about to be released. 
(e) Facilities to return to India have not Deen refused to any buv ~ r retum. 

has. been delayed owing to essential formalities connected with their re atr ~ 

tion and partly owing to lack of adequate shipping. 

APPOINniENTs TO THE POST OF ADMINISTRATIVE OFFICER, CENTRAL P.W_D. 
752. ·Sardar Jlangal Singh: Will the Honourable the Labour ~ember please· 

state: • 
(a) the number of persons who have successively held the post of Adminis-

trative Officer; Central Public Works DepartIl!ent so far; 
(b) to which community each one belonged; 
(c) whether it is a fact that no Sikh or a' Hindu has so far been appointed: 

to this post; if so, why; and· 
(d) if he proposes to consider the advisability of appointing a Sikh to the-

post which is now lying vacant; if not, why not? 

ft.e Honourable Dr. B.  B. Ambedk&r: (a) Four. 
(b) The communities to which ,the officers belonged were 8S follows: 
(1) Anglo-Indian. \ (3) Anglo-Indian. 
(2) Muslim. (4) Muslim. . 
(c) Yes. The orders regarding communal riij5resentation in ~e pufilic servic ... 

are not applied singly to the post of Administrative Officer but to all Class I 
posfs in the Central P.W.D. taken together. It; is, therefore, not poBBl'ble to-
ensure that the post of Adminiehtive Officer is filled by a ~~ber of .. 
pamcular community. 
(d) The question of filling the posfi is still under considerajOD .• 
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IMPOBT OF FOODGBAINS FBOiI EAST AFmCA 

"153. -Prof. B. G. RaDga: Will the Food Secretary be pleased to state: 
(a) if Government are considering the suggestion made by the Indian :aural 

j)eople'sSociety in their letter, dated the 8th instant that there are great posKi-
hilities for importing foodgrains from East African territones and that the 
Indian Trade Commissioner at Mombas8 should be asked to contact the local 
(lovernment with a view to. persuading them to spare some quantities of food-
grains for India; 
(b) whether they have instructed by cable their Trade Commissioner to 

move in the direction suggested; if so, what his answer is; and 
(c) whether Government propose to take expeditious action in this regard so 

;as to obtain urgently imports from East Africa? . 
llr. B. B. SeD.: (a) to (c). Reports about the availability of surplus foodgrains 

in East Africa have been brought to the notice of the Secretary of State for 
Indie. as well as the Indian Trade Commissioner at Mombasa. They have 
been requested to explore the possibility of imports of these foodgrains into this 
<lountry. 

RESTRICTION" ON FEASTING IN RURAL AND URBAN AREAS 

754· -Shri Satya Barayan. Sinha: (a) Has the attention of the Food .Secre-
-tary been drawn to the suggestion made by Mahatma Gandhi in regard to the 
threatening food situation in the country, namely that feasting on ceremonial 
·occasionll should he' stoppeil ? 
(b) In pursuance of that suggestion, does he propose to move Government 

to pass a law immediately for rura} and urban areas Ifl over the country, stop-
ping feasting on all ceremonial occasions or at least restricting the maximum 
number of people to be fed at fifty only? 

JIr. B.  B. Sen: (a) Yes, Sir. 
(b) Restrictions on the maximum number of people to be fed at ceremonial 

-OC[lasioDS are already in existence in most of the Provinces in rationed areas. 
Further instructions have recently been 'issued to all Provinces and States 

to tighten up these restrictions ana-extend them to noii-ramoned areas where 
possible. 

IMPoRT OF CABTBIDGBS 

'1-15. -Saj .. GlaewdII.aIJ KoIIMnnud Iaa1aII Daa: Will the Honourable 
·the ~meree Member be pleased to state the quantity of cartridges imported 
;by sea during 1988,  1939, 19tO and ~  

'. 'fte BCIDOIDIJIiI Jk. SIr •• AzIsu1 .• que: A statement giving the required 
iinformation is laid on tlie table. 

S""...,.laowiftg Ute ~ oj OGf1Ndgu . ifllf'O"lecl fir ..,j Malo Iff4MJ. duN-illS 1939 1m 
. ancJ.19,S .... ,  , 

• 
Jmpona into BritiIIa IDdia Impons iDto mariaue ...... 

of Xathiawar 

- Cartridp Canridge Cartride Cartridge Cartridp 
0-, 08188, Dues, o8iIee. OIIIIes, ..... Filled BaiptJt Total Filled Emt,. Total No. NO. Ho. Ne, Z. •• , 

0'" .. 
_. . . .. . ...... . . . . ". -, ..... , . . .. 

1938 16,209,3l1 130;&39 16,'739,300 6,015 ... ~  

Itn' . . . 11,189-,.,22 $80.500' i!.1n,m 1,000 1,000 . .. 
lMO . • H,720,32S 822,*,' 18,0.? r ~ . .. 10,140' 

If,,· (ialitiSs1 td 8,189;783 ... 6,189,783 ~ t November.) !lVailab' . 
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~  011' PAYMENT 011' WAGES Am TO JODHPUR RAILWAY 

'766. ·Seth Suldldev: Will the Honourable the Labour Member be pleased 
to state: 

(a) whether it is a fact that the provisions of the Payment of Wages Act, IV 
of 1936 apply to the portion of the J odhpurRailway running through British 
India; if so, why the Conciliation Officer (Railways) and the Supervisor of Rail-
way Labour's annual reports for three years 1941-44, published in the Indian 
Labour Gazette; contain no reference to Jodhpur Railway; and 

(b) if the information in regard to the inspection of the British portion of 
the Jodhpur Railway is available for these years whether the Honourable Mem-
ber proposes to lay a statement on the table of the House giving the following 
information for the Jodhpur Railway: ' 

(1) the number of staff (i) adults, (ti) children, (iii) substitutes and (iv) total 
wages paid to them, 

(2) ,the number of employees fined and the amount of fine recovered, 

(3) the number of employees debited with loss or damage of goods and the 
amount so recovered, and 

(4) the number of inspections held and irregularities noted? 

The Honourable Dr. B. B.. Ambedkar: (a) The &.nswer to the first part of 
the question is in the, affirmative. l.'he note published in the Indian Labour 
Gazette contains merely a generaJ. summary of the annual reports for 1941-44 
on the working of the Payment of Wages Act on Railways. . 

(b) (1) to (3) A state~ent containing the available information isplaeed on 
t.he table of the House. 

e 4) The information is not readily available. 

Staeement showiftg 'he ata.ff employed by the Jodhpur Railway AdminiBtrations n ~ r  GOO 
otherwiee thGn in facIori68 in""e Briti8h Section oj the RtJilway according to the return" 
BUbmittdd in pur8uance oj the proviti!Jn8 oj Rule 11 of the Pa,'J11I8nt oj Wag68 (II'ederGI 
Railway8) Rule8 1938. 

1941-42 1942-43 !,mM_, 
Total number of persons em.pIO)"ed-

Adulta • 1901 1933 ~ 

Chiidren Nil Nil  Nil 

Total wages paid Rs. -5,82,379 :as, 6,35,938 -RB.6,21,433 

Number of em.ployeea fined 128 102 140 

Amount of fiDe reoovered . Rs'-41 Rl'.31 Rs.48 

Number of employees debited with lOBS or 1102 1127 1303 
damage of goods. 

m~nt recovered for daIQage Rs.I,287 Re.I,129 Rs.l.985 

FRESH CuLTIVATION OF r1ND DUE TO GJitOW MORE FOOD CAMPAIGN 

757. *l4r. B. P. JhunjhUDWala:-Will the Agriculture Secretary be pleased to 
state: 
(a) what steps were taken in the "Grow More Food" campaign to bring 

larger acreage of land under cultivation; Rnd . 
(b) what acreage of land province-wise was so brought under fresh cultIva-

tion, and the average production of such acreage compared with the production 
in adjoining areas? 

o 
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Sir PhelOle Kharegat: (a) Government "waste" lands where available have 
been leased to .cultivators at economic or concessionsl rates of rent or free (a& 
the case may be) for ~e production of food crops to the extent of nearly 000,000 
acres. A statement is laid on the table showing the province-wise distribution 
of this acreage. Loans and grants have been giV'en by the Central Government 
to the tune of Rs. 49 lakhs and Be. 56 lakhs respectively for land reclamation 
and improvement projects, including the construotion of contour bunds, cover-
ing It million acres. A statement is laid on the table showing the province-
wise distribution of the loans and grants. 
(b) Reliable figures are not available showing the increase in acreage and 

production due to the measures mentioned but a statement is laid on the table 
comparing the average figures for acreage and production in ;British India in 
the 3 pre-war years with those for the 3 years 1942-45, showing an increase 
of 11 million acres and 3 million tons of the principal food grains. 

8totement ahowing the ~ oj area of cultu1'lJbll' toaBte landa l8tJtJ6d out to cultitllJtora in di.l!erent 
Prot1incu at economic or eoneurional rotu or /ree oj any charge. 

Total area brought 
Name of Province under cultivation 

Asaam 

Bengal 

BiJ1.ar 
Bombay 

c. P. and Berar 
Hadras 

N.W.F.P 

Orissa 

Pu1l.jab 

Sind. 

United Provinces 

(acres) 

97,655 

22,231 

6,673 

1,82,125 

87,990 

~  

Nil 

1,211 

2,40,077 

I,M,706 

880 

Total 8,96,834 

Liat oj the achemu 6IJnetioned during 1943-44 Jor recltJmtJtion and improvement oj land 

Graut 
sanctioned 

-- Loan Grant &om 
Cotton 
fund 

Re. Re. e~ 
Bombay-
Interest free taccavi advance repayable in three 3,00,000 1,00,000 
years for the cultivation of culturable waste 
Lands. 

Coorg-
Gran.t of Bonus to actual cultivators at Re. 7/8 41,250 
and Rs. 20 per acre for the cultivation of 
waste lands to the extent of 1,500 acres of dry 
land and 1,500 acres of wet land respectively. 

()rissa.-
Reclamation of waste lands to the extent of 3,76,500 44,900 
68,000 acres. 

Punjab-
Reclamation of 50,000 acres of sa.ila.b (riverain) _/. 3,00,000 
area. 

Total 6,76,600 4,86,150 

'-
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IMI ollie 801aenaN .IJ1Ia&io-.J du,.ing 1944-46 fo,. recllJmtJlioll and improV6mem 01 laM 

Hadras-
(1) Reola.mation of 40,000 acres of dry land in 

Pattukkotai taluk to bring it under irriga-
tion for paddy for 1944-46_ 

(2) Reolamation of 25,000 acres of Government 
land in compact blooks in Chittor Distriot_ 

(3) Reclamation of 1,000 acres of land in Anant-
pur District_ 

Bombay-
BUDding and dry fanning development sobmne _ 

Bihar-
Bcheme for contour ridging in Chhota Nagpur_ 

C. P. and Berar-
Converting single crop area into do-fasli • 

Ori88a-
Reclamation of 1 lakh acres of waste land out of 
whioh 33,000 acres will receive fiDaDCial 
assistance. 

Punjab-
Extension of cultivation to riverain areas 

u.P.-
Construction of Daulbaudi 

Baroda-

ing pf 40,000 acres at Rs. 2 per acre and the 

Grant 

Be_ Re. 

15,00,000 1,72,820 

·1,25,000 41,666 

2,500 

15,00,000 

5,76,970 

1,98,970 52,150 

4,45,500 44,000 

6,00,000 

1,01,000 

cost of spl. staff and equipment, . 

Grant 
sauctioned 
from 
Cotton 
fund 

Re. 

52,00" Subsidy for land 4evelopment and cortour bwul- ••• ~ 

Total • 1--2-2-,6-9-,4-7-0-1-30,91,106 --5-2-,0-0-0-

LWt 01 ,he .cAemN ~ during 1946-461or realamation and ""pro_em 01 land 4 
Grant 

aawmoned 
-- Loan • Grant from 

Cotton 
fund 

Ba. Re. Ba. 
Ajmer Merwara--
Bcheme for survey of land for t~ bunding ... 6,190 
for a period of silt Il'onths. -\ 

Bombay-
Bunding and dry fanning and survey develop- 14,83,860 
ment. 

C. P, and Berar-
Conversion Of 18,050 acres of rabi area into do- 4,91,500 40,960 
fasli by field embaakment. 

Subsidizing repairs to old padciF bunds . 78,113 7,833 

as 
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Loan Grant 

Grant 
sanotioned 
from 
CottoD 
fund 

~ ~

Kadras--
Soheme for the reclamation of undeveloped lands 
for wet oultivation in the distriot of Triohno· 
pol,.. 

Reclamation of 15,000 acres of land in Pattuk· 
kotai Taluk. 

Orissa--
Reclamation of waste land •  •  • 
Conversion of single cropped area into do·fasli 

Punjab-- . 
Soheme for the BOil conservation in Gujrat, 
Atnbala, and Attock Districts and soil conser· 
vation division and Hisiarpur, Jhelum, Rawal· 
pindi Forest Division. 

Soheme for the BOil oonservation in the distriots 
of Gurdaspur. 
Soheme for the extension of cultivation to 
riverain areas. 

Total 

Grand total for the ;veal' 1943·44 to 1945-46 

Ra. 

11,62,1100 

5,00,000 
3,07,733 

19,40,066 

48,86,036 

Ra. 

20,855 

62,375 

1,66,666 
66,933. 

39,440 

7,660 

1,23,210 

20,25,982 

56,03,238 

Ra. 

52,000 

Area ('000 aores) i5roduotion ('000 tons) 

Provinoes Normal Average Normal Average 
(Average 1942-43 (Average 1942-43 
1936-37 to to 1936·37 to to 
1938·39). 1944-45 1938·39 1944·45 o- f----. 

Ajmer·Merwara .. 232 325 3.4 52 

Auam 5,280 5,398 1,797 1,957 

Bengal 22,686 '26,604 8,982 9,740 

Bihar . 15,760  15,857 5,002 4,973 

Bomba,. 17,412 17,718 3,254 3,168 

C. P. and Berar 14,880 15,473 3,655 3,765 

• 
Coorg . 85 88 55 64 

Delhi 178 213 47 52 

Madras . 19,342 20,026 7,304 7,401 

N.W.F.P. 2,004  2,158 582 567 

O!'issa 5,454 5,476 1,618  1,394 

Puniab 19,709 22,965 5,403 6,685 

Sind .. 3,897 4,464 1,075 1,476 

U.P. 31,166 32,828 9,063 9,594 ----_.- -
Total 158,085 169,583 47,871 50,888 

• Inoludinl rice, Wheat, Jowar, Bajra, Baji, liaise, BarI81' and sr-a. 



STARRED QUESTIONS AND ANSWERS 1965 

IMpORT OF ARTIFICIAL MANURE 

758. *J[r. B. P. Jhunjhunwala: (a) Will the Agriculture Secretary be 
pleased to state the total quantity and value of the artificial manure imported 
from foreign countries ,during the last fifteen years? . 

(b) How much of the same was used by or through the Agriculture Depart-
ment? 

(c) What steps were taken by the Department to propagate the use of this 
manure? 

(d) Why does the Department advocate the use of the artificial manure in 
preference to organic manure, farmyard manure and green manure? 
(e) Has the fertility of the soil increased and is that fertility maintained by 

the use of this manure? If so, what is the total increase in production per 
acre as a result of the use of such manure? 

Sir PhelOlle Darep': (a) A statement is laid on the table. 
, . 

(b) The Department of Agriculture did nob import any fertilizers until 1944. 
During the fertilizer year 1944-45 the Central ~ ernment made the following 
purchases: 

Sulphate of AnoIllOnia 90,000 tons 

Ammonium Phosphate 14,000 " 

Triple Superphosphate 3,500 " 

During the fertilizer year 1945-46, the Combined Food Board lias allocated: 
Sulphate of Ammonia 1,54,000 tons 

Ammoniwr Phosphate 6,634 " 

.All fertilizers purchased by the ~ ernment after 1944 were conkolled by 
the Central Government and were allocated to the various Provinces and States 
for distribution. 

(c) The Central ,Government has been providing grants for subsidizing the 
distribution of Sulphate of Ammonia for use on fooa crops mainly paddy. The 
subsidy varies from 50 per cent to 25 per cent of 1ihe cost of the fertilizer. 
T1iis has made the cultivators more fertilizer-minded. 

(d) The Department does not advocate the use of fertilizers in preference 
to organic manures. Fertilizers are recommended to be used in conjunction 
with whatever organic manure is available. Since large quantities of organics 
are not available to give sufficient plant food to the growing r ~  application 
of fertilizers helps to distribute the organics over 8 wider a'tea-and at the same 
time provides the necessary plant food in u more readily assimilable form. 

(e) Fertilizers are not applied to increase the fertility of the soil but to 
produce bigger yields of crops. The p1&nl; food in the fertilizer becomes very 
readily available fo the crop. Judicious USe of fertilizers increases the yield 
of crops by 20 per cent. to 40 per cent. 

• 
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A VlUU.GE PRoDUCTION I'D ACRE OJ!' MAIN CROPS IN INDIA 

759. *Kr. B. P. lhunjhunwala: (a) Will the Agriculture Secretary be 
pleased to stat.e the average production per acre' Qf different main crops in 
India? 

(b) How does it compare with production in Italy, Japan and other countries 
in Europe and America? 

(c) What steps have Government taken to bring the cultivation to the same 
level of production as ,in foreign countries? 

(d) What amount of money has been spem on this Department for the last 
fifteen years? How much of this money was spent in supplying improved seeds 
and implements free or at concession rates to cultivators? 

Sir Pheroze Xharegat: (a) and (b). A statement showing the available :n:orllla-
tion is laid on the table of the House. 

(c) Owing to climatic factors and the condition of the soil, the yield in all 
areas cannot be the same. Government have been carrying on research to 
evolve improved types of seed and better culturaI-practices so as to improve 
yields. Since 1942-43, the Central (lovernment are subsidizing schemes 
lelating to (1) the multiplication and distribution of improved seeds (2) the 
distribution of manures (3) the provision of facilities for irrigation, contour 
bunding, drainage cuts and other works of land improvement under the Grow 
More Food Campaign. 

(d) In connection with the (lrow )(ore Food Campaign, Rs. 494 lakhs have 
been spent as loans and Re. 491 !akhs as grants. Of this ~m nt a sum. of 
Re. 253 lakhs has been given 5y way of loans and Re. 87 !akhs by way of 
grants for the distribution of improved seeds and a sum of Rs. 2 lakhs by wa"! 
of loans for the distribution of implements. 
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:1970 LE3ISLATIVE ASSEMBLY (6TH MAR. 1946 
CULTIVATION OF FALLOW LANDS IN NEW DELHI 

'160. ·Shri satya Barayan SiDha: Will the Agriculture Secretary please 
:state if Government propose to take immediate steps to bring under plough all 
lands lying fallow in New Delhi for growing vegetables and e.atables, in view 
. of the terrible food crisis that is going to confront the country? 

Sir Phemle Darega': &t-eps have been taken tp bring under vegetable 
cultivation 60 acres i.e., about half of the Central Yista; and part of it has 
. already been dug up for the purpose and the rest will be ploughed after the 
Victory celebrations are over. Tenants of O:overnment bungalows have also 
been asked to grow vegetables in their compounds. Arrangements hll.ve also 
;been made for officers of the Department to go round to the houses and adviae 
householders as to where' vegetaoles, etc., should be planted, of what types 
.and when, and for the supply of seeds, manures, etc. The limiting factors 
.in most cases are water and lack of staff trained in the growing of vegetables. 

RATIONING IN GOVERNMENT HOUSE, LAHORE 

761. ·Seth Govind DI8: Will the Food Secretary please state: 

(a) whether Government are aware that rationing on an austerity basis has 
\been introduced in the Government House, Lahore, as stated by an ss a~d 

Press report; 

(b) if so, whether the Government of India will take steps to convey the 
suggestion of such a practice to other Government Houses and high officials 
:like Collectors, Commissioners, etc.; and 

(c) whether, in view of food shortage, they propose to give instructions to 
various organisations concerned as well as hotels and general public to prohibit 
l'arties being given by anyone or by an organisation at one time for more than 
-ten persons? 

111'. B. Jr.. SID: (8) Yes. Bir. 

\b) His Excellency the Viceroy has already made a general appeal to this 
·effect. . 

(c) Certain restrict.ions are already in force in most of the Provinces and 
-they have recently been asked to tighten up these restrictions as far as possible 
and to' apply them more rigidly. 

APPOINTMENT OF INDIAN TRADE COMMISSIONER IN IRELAND 

762. ·Seth 00vb1d Da8: Will the Honourable the Commerce Member please 
-state: 

(a) the arrangements made for promoting Indo-Irish trade; and 

(b) whether the Government of India propose to consider the question of 
:appointing a Trade Agent or a Trade Commissioner in Ireland? 

The Honourable ·Dr. Sir M. Azizul Huque: (a) Ireland is included in the juris-
-diction of the Indian Government 'l'rade mm ss ne~  London. 

(b) The question of appointing a separate Trade Commissioner for Ireland 
'will be considered should trade conditions warrant such an appointment. 

FOOD PRIORITY FOR INDIA OVER GERMA.NY 

763. ·Seth Govind »as: Will the Food Secretary kindly state: 
(a) whether the Government of India are aware of the statement of Lord 

'Vensittart, Former Chief Diplomatic Adv:ser to the British Government, t.hat 
"Deeds of the starving India are paramount and that the food earmarked for 
<Germany should be given to her; 
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(b) whether they are also aware of the statement that ·the Allies should be 
better treated than foes; 

(c) whether Government propose to emphasise this point. before the British 
Government; and 

(d) whether t':ley propose to see that India gets food priority over Germany? 

JIr. B. B. Sen: (a) and (b). Yes. 

(c) and (d). Government are doing all they can to press India's case for 
imports or foodgrains from abroad. 

DISPOSAL OF U.S. ARMY CHAPEL IN NEW DELHI 

764. *Sri S. T. Aditya.n: Will the Honourable the Labour Member please 
e,tate whether the U. S. Army Chapel, Parliament-Street, New Delhi, is going 
to be surrendered to Government; if so, what Government propose to do with 
it? 

TJle 1l0l10ur&ble Dr. B. B . .Ambedkar: Yes, the matter is now under 
consideration. 

RESTRICTIONS ON SHIPPING SPAOE FOR HA.J Pn.GRlMS 

765. *Jlaulana Zafar Ali Kha.n: (a) Will the Secretary for Commonwealth 
Relations be pleased to state whether the Government of India are going to 
continue the restrictions on the shipping space for Haj pilgrims during 1946? 

(b) If the restrictions are to continue, are the ports of Bombay and Calcutta 
likely to be opened for Raj pilgrimage owing to tha changGd circumstances on 
account of the end of the war? 

(c) If the reply to part (b) is in the affirmative, how many Raj pilgrims will 
be allowed to sail from Karachi, Bombay or Calcutta? 

Mr. R. If. Ba.nerjee: (a), (b) and (c). Arrangements for the next years Haj 
pilgrimage are under consideration and will be finalised in due course in ,con-
sultation with the Standing Committee on Pilgrimage j;o the ;Hejsz. There 
are only seven ships left which can be used for the pilgrimage and it is hoped 
that all the seven will be available for the next pilgrimage. The maximum 
number of pilgrims these ships can carry will not, however, exceed 17,000. 
'Whether pilgrims should be left to obtain passages direct from the shipping 
companies or a system of priority should be adopted for the booking of passages 
through Government has yet to be decided. Whether sailings will be allowed 
from all the 3 ports cannot also be decid'ed at present. 

ARRANGEMENT FOR RAJ PILGRIMAGE BY .AIR 
766. *JI&Ul&na Zafar Ali Khan: (a) Will the Secretary for Commonwealt.h 

Relations be pleased to state whether the pilgrimage to Raj would be possible 
by air during the ensuing :Raj season? . 

(b) If the reply to (a) is in t':le affirmative, which company would be making 
arrangements for the flying of pilgrims? 

(0) What air ports would be serving in In lIa for this purpose? 

(d) How much luggage each passenger would be allowed to carry in the 
plane? 

(e) What rates of fare for single or return journey are proposed to be levied? 
Mr. B. B. Ban8lljee: (a) to (e). It is unlikely that arrangements can b~ 

made for a regular air service to Saudi Arabia for the purpose of the ~  
pilgrimage during the next Uaj season. Subject to air transport ~t  

oapacity being available at that time, Government will be pleased ~ gIve all 
Rssistance possible in making arrangements to faoilitate flights for thIS purpose 
on 3. commercial basis. Intending travellers should make their proposals to 
one of the .established air transport operating companies. 
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()PERA.TlONS OF U.K.C.C. IN INDIA 

767. *Kaha.ra.jkuma.r Dr. Sir Vijaya banda: Will the Honourable the Com-
merce Member be pleased to st-ate E they propose to take necessary steps t() 
prohibit the United Kingdom Commercial Corporation from operating in India 
in view of the cessation of hostilit.ies and India's need to build up her export. 
trade? If so, when? 

'!'he BoIlourable Dr. Sli •• A.lllul Huque: The Honourable Member's atten-
tion is invited to the reply given in this House on the 5th February 1946, to 
'!\lr. Mallu Subedar's starred qU('l';tiOll Xo. 17. 

RE-ENTRY INTO l\fANIP'(TR OF INDIAN BUSINESS MEN 

768. *Kr. X. O. Neogy: Will the Honourable the Leader of the House 
be pleased to state whether any representation has been received by Govern-
ment in regard to re-entry, into Manipur .State, of certain Ind:an bus:nessmen 
who evacuated therefrom during the war emergency period? If so, will he be 
pleased to indicate the nature of the grievaooes represented, and the action, if 
any, that has been taken on behalf of (lovernment for the removal thereof? 

The Honourable Sir Edward Benthall: Representations have been received 
by the Crown Representative from certain Ohambers of Commerce against the 
Manipur Darbar's desire to refuse to re-admit into the State those merchants 
who abandoned their property in 1942 unless there should be any special 
reasons for allowing some of them to ret.um; and also against the action of the 
Political Agent, Manipur, in cancelling the • Pattas , of some former holders of 
land in the British Reserve in Manipur who similarly abandoned their property 
in 1942 without coffiiinuing to pay'land revenue. These representations are. at 
present being considered by the Crown Representative in consultation with the 
Governor of Assam und the Manipur Darbar. 

RELEASE OF PERSONNEL FROM GOVERNMENT DEPARTMENTS 

769. *:Mr. :Manu Subedar: (a) Will the Honourable the Labour Member 
please state the total number of men, temporary and permanent, who are to 
be, released in 1946 from (i) the War Department, including Army, Navy and 
Air Force, (ii) Railways, and (iii) other DeI)artments of Go"\"emment? 

(b) Is it a fact that some of them have put in exemplary service and are 
being now released? 

(c) What steps are Government taking for getting them re-absorbed in other 
Departments? 

(d) What spec:al works do Government propose to set up for getting these 
men re-absorbed? 

(e) Is it a'" fact that, simultaneously while Indians from various services are 
being thrown out of work, Britishers are being recruited for other services? 

(f) Have Government considered the desirabiH7 of stopping such recruit-
ment and taking Indians by giving them an opportunity to adapt themselves 
for other work for which fresh recruitment is started? 

(g) 70 per cent of posts ordinarily filled by direct recruitment occurring 
Central Government and in the various Provincial Governments, and what is 
the machinery devised by Government to make necessary arrangements? 

The Honourable- Dr. B. B. AfDbedk&r: (a) The information is not readily 
available. It is being collected and will be laid on the table in due course. 

(b) Yes. 
(c) Instructions have been issued requiring Departments to arrange for the 

registration at Employment Exchanges of discharged personnel and directing 
them to fill· vacancies as far as possible t.:..rrugh Employment Exclianges. 

Cd) Cent.ral and Provincial Governments are embarking on schemes selected 
lout of the five-year plans with the -Special object of counteracting any tendency 
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to deflation and unemployment. These include productive schemes and 
schemes of economic importance which may not be self-financing, -e.g., minor 
irrigation, roads, anti-errosion, agricultural measures, forests, etc. The two 
categories will provide inter alia considerable scope for building works, training 
and research, resettlement of ex-servicemen. Some other schemes, outside 
the 5-year plan, e.g., public health schemes, especially anti-malarial measures, 
water supply and drainage schemes, which will provide a considerable volume 
of employment, are also being taken up. 

(e) N:o: except in j;hose cases where specialists are required for particular 
a.ppointments or the number is sman and is required in the public interest; • 
.(f) Does not arise. 

(g) 70 per cent of posts ord:narily filled by direct recruitment occurring between 
the 29th June 1942 and 31st December, 1945, have been reserved for 'war 
service' candidates. Information regarding proportion Of vacancies reserved by 
various Provincial (iovernments is not readily available. Appplications for war 
reserved vacancies in the Superior 'Services have been invited. from candidates 
and the last date of the receipt of applications was 15th February 1946 
in respect of vacancies in non-technical Services and 1st ,A:prn 1946 in respecb 
of vacancies in technical Services. Oandi fates for technical services will be 
interviewed bv the Federal Public Service Commission who will make a final 
selection. Oandidates for the non-technical Services will be first tested by 
Selection Boards of the type used by the War .Cepartment for recruiting officers 
for Oommissions and subsequently interviewed by the F.P.S.O. who will make 
a final selection. In respect of a an ~s 10 the Sul>ordinate and Inferior 
Services arrangements have been made to receive applications from ex·service 
men after they are demobilised. 

OONTROL ON METHOD OF PRODUCTION AND DISTRIBUTION Oll' SALT DURING 

WAR TIME 

770. and ~ ](ukut Bihari LaJ Bhargava: (a) Will the Food Secretary 
please state in what essential respects the method of production and distribution 
of salt in India was altered and brought under control during the war time? 

(b) Is it a fact that special agents in different areas during the war time 
were appointed by Government who were granted sole monopolies over salt 
distribution in their respective areas? If so, what margin of profits was allowed 
to such agents? 

(c) Are Government contemplating to grant monopoly of salt export from 
Sambhar and other salt producing centres in various Provinces in India to any 
particular individual or incorporated company? If so, k whom, and what 
terms? 

(d) What are the advantages of that scheme? 

(el In the future schemes of salt distribution, will there be no place for free 
private trade whereby traders could, Illl before, directly import from the salt 
producing centres? If not, why not? -

Kr. B. R. S8D.: (a) No major change was made in the method of production. 
Distribution during war time WJ1.S regula.ted by the Salt Emergency Distribution 
Order, 1942 (amended in 1943) which enabled quota allocations to be made to 
district nominees on a priority basis. 
(b) The agents were appointed by the Provincial Governments. The 

Government of India have no information about the gra.nt of monopolies or the 
margin of profits allowed to them. 
(c) No. 

( d) Does not arise. 

(e) There is no question of cutting out private fnde. Only to eJ;lsure ~ ar 
supplies to every area, priority will be given to traders Dominated by District 
authorities. 
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EXPORT OJ' SUGAR AND GUR TO MIDDLE AND NEAR EAsT 

69. Sardar Kangal Sinp: Will the Food Secretary please state: 

(a) whether any quantity of sugar or gur will be exported to the m:ddle 
and near East countries this year or next year with particular refereace to 
Persia; and 

(b) whsli otber articles of food will be sent to these countries 1 

Ill. B. B. Sa: (a) ~ma  quantities of sugar and gur were allotted to IraD 
and Persian Gulf Sheikhdoms in t.he beginning of this year. The whole question 
is being reviewed in the light of the changed supply position. ~  decision ha& 
yet been taken about exports in 1947. 

(b) Export of small quantities of onions and garlic, tea and coffee. aDd pepper 
is permitted. Export is also permitted of pickles, chu:tneys and vinepr. spices 
(other than pepper and cinnamon), essential oil-seeds (Coriander, J'ennugreek. 
Fennel, Cumin Dil, Ajama, Ajwain, Alsica, Aniseed), malt, sauces, condiments, 
curry powder and tamarind. 

The question whether the export of small quantities of pulses for use of lie 
Indian community in the Persian Gulf Sheikhdoms should be stopped is under 
consideration. 

CONDITIONS 'OJ' SERVICE OF STAFF IN VICEREGAL ESTATES DrvIsIOll . 
70. Bardar lIangal Singh: \ViU the Honourable the Labour' Memberpleaseo 

state the detailed conditions of sen·ice. i.e., scale of pay, other free concessions 
granted and the place of duty, etc., under which the clerical and subordinate 
sta.ff used to be employea· in the Viceregal Estates Division at Simla or Delhi 
prior to the 14th July 19361 

".l"!le ltoaDaAble Dr. B. B.. Ambedk&r: A statement is laid on the table. 

( 1974 ) 
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.Al>PLIOATION OF HOURS OF EMPLOYMENT REGULATIONS TO JODHPUR RAILWAY 

71. Seth Sukhdev: Will the Honourable the Labour Member be plea.sed to 
,.state : 

(a) whether the Hours Gf Employment Regulations apply to the Jodhpur 
:Railway portion running through t·he British India; 

(b) if the reply to (a) above b~ in the affirmative. why no reference to it is 
made in the Conciliation Officer 8'Ild Supervisor of Railway Labour's report for 
three years 1941-44, published in the issue of the Indian Labour Gazette for 
December 1945; and 

(c) whether the Honourable Member will please lay on the table of the 
House a statement showing the following information for the British portion 
·of the Jodhpur Railway, separat.ely,  for three years, 1941-44-

(i) the number of staff employed, 

(ii) the number of staff aflect-ed by the regulations, 

(iii) the number of staff classed as continuous workers, 

\(iV) the number of staff classed as • essentially intermittent workers', 

I(V) the number of staff excluded, 

(vi) the percentage of staff enjoying calendar day's rest, 

(vii) the number of inspections held, . 

(viii) the number of cases in which the classification was challenged by the 
Labour Inspectorate, 

(ix) the number of doubtful cases which were referred to the Labour De-
partment of the Government of India for decision; and . 

(x) the number of employees discovered working beyond rostered hours (i) 
babitually and (ii) occasionally? 

'!"he HonoU1'8lble Dr. B. B • .&mb8dkar: (a) The answer is in the e t : e ~  

(b) Does not arise. 

(c) Information is not readily available. 

STATUTORY RULES re INSPECTIONS OF RAILWAY CONTRACTORS' LABOUR 

72. Seth Sukhdev: Will the Honourable the Labour Member he pleased to 
state: 

(,l) whether his attention has been drawn to a remark in the report of the 
Conciliation Officer (Railways) and Supervisor of Railway Labour, for the years 
1941-44, publis'hed in the Indian Labour Gazette for November. 1945 to the' 
effect that the Labour Inspectorate appointed under the Payment of Wages 
Act. was handicapped in the inspection of Railway Contractor's Labour Estab-
lishments in the absence of statutory rules requiring contractors to maintain. 
f'egisters of wages, fines and· deductions; and 

(b) whether it is proposed to amend the statutory rules; if so, when; if not, 
why not? 

The HoDDarable Dr. B. B • .&mbedkar: (a) Tbe answer is in the affirmative. 

(b) The matter is under consideration. 

RESEARCH SCHEMES FOR COTTON GROWING IN PROVINCES AND STATES 

73. Kr. VadUal Lallubha.i: Will the Agriculture Secretary please state: 
. (a) the various schemes of research which are. in operation in the various 

cotton growing Provinces and States, year by year, from 1935 up to date; and 

(b) t ~ proportion of expenditure borne by the Indian Central Cotton Com-
mittee, the Government of India, the Provinaial Governments and the Indim 
States in the case of each such saheme? 

Sir Pherole Kharegat: (a) and (b). A statement is laid on the table. 
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AssIsTAliOB BY IKPEBIAL COUliCIL OF AGBICULTUlI..AL RESEARCH Ili CoTTON 
- REslIABCB WORK 

n. 1Ir. Vadilal Lallubhal: Will th6 Agriculture Secretary please state 
"hali assistance is given by the Impt'rial Council of Agricultural Research in 
-the research work being canied on in the country as regards cotton cultivation? 

Sir Pheroze Kha.regat: The Imperial Council of Agricultural Research does 
not finance research on cotton t~ at n  This is done by the Indian Central 
-()ot.ton Committee. 

SJIORT NOTICE QUESTION.S AND ANSWE:R.fl 

STRIKE BY INDUN SIGNAl. CORPS, JUBBULPORE 

Shrl Satya IaraYIIl SiDha: (a) Has the attention of the War .secretary been 
-cJra.wn to the report, published by the A.P.1. from J ubbulpore that the rin, 
12 N  . leaders of the strikers in the Indian Signal Corps, Jubbulpore,have 

OON been arrested and placed under strong military custody pending their 
Irial by a Court martial? 
(b) Is it a fact that other Sepoy Strikers are on hunger strike in proJast of 

..arrests of their leaders? 
(c) Is he aware that Congress leaders, Maulana Azad and Pandit Nehru, 

have expressed great concern over the said strike lest the recent history of 
Bombay may not be repeated? 

(d) What steps are Government-going to take to end the strike? 

1Ir. P. JIaIoD: (a) Yes, Sir. 
(b) No, Sir. 

(c) I have seen a statement this morning by Pandit Nehru advising Plen no' 
10 refuse their duty. . 

(d) The measures already taken appear to be having good results and the 
~t at n appears to be better today. Exc,;;pt for those under arrest, the men 
appear to be returning to work. 

Shrl Sri Pra.ka8a.: What are the measures taken and what are the results? 

1Ir. p. Balon: They have been dU"J';hf..d in the press. 

Prof. I. G. Ranga: What do • GovemmPDt propose to do in regaid to thOle 
Glen who are already under arrest? 

_ lIr. P. JIasoD.: An inquiry will be held and, if it is judged neceasary, the1 
1ri1l be brought before court-martial. 

Prof. lI. G. Ranga: How ma~  of -them? 

1Ir. P. Muon: I do not know. 

Prot ••• G. Banga: Will the Honourable Member make inquiries? 
1Ir. P. KasoD.: Oert&;nly, S:r. 

Prot. I. G. Ranga: Sir, I submit that when replying to our questions the 
Houeurable Members on that side should stand in their seats. 

BUAGAULI TRAIN DISASTER 

Shri Kohan ~a  ~na: (a) Will t.he Honourable the Railway Member be 
ease~ to st-ate It be 18 aware of tbe reports 9.ppearing in the press regarding 
an Bcc:dent between the 10 Down Dehra Dun Express and a Goods Tram on 
Monday at Bhagauli, 48 miles from Lucknow, resultilig in serious casualties? 
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(b) What is the number of killed and wounded, as well as the nv.mber of 
bogies damaged? 

(c) What is the cause or causes which led to this a~ dent  

(d) In view of past experience of stUlh accidents, .what preventive action 
bad the Railways taken to avoid accidents? 

TIle Honourable Sir Edward Benthall: Sir, I have not accepted this short 
notice question and I received it at 11·10 today. At the same time at 11·5, 
I have received notice of an adjournment motion. I do not know what is 
, your wish and the wish of the lIouse. I am quite prepared to answer the 
short notice question and give supplementary information but if I do that I 
think we should not have the adjournment motion. 

Kr. President: I gathered the impression that the ~ rab e Member 
had consented to the short notice question and that is why I allowed it. ;B.ut 
it is a matter for the Honourable Member's cho:ce. 

'!'he Honourable Sir Bdward Benthall: I am perfectly willing to answer ij 
and give some further supplementary informat!on outside the 800pe of the 
question, if that meets with ~e wishes of the :House. By d ~n  that I hQP8 
.to avoid repeating the s~e matter in the afternoon. 

Kr. President: It need not he necessarily presumed that after the information 
Is received, the adjournment motion will be w:thdrawn. It all depends on the 
. atatementof the Honourable Member. 

lIlr. II. Asaf Ali: Sir, we cannot possibly bind ourselves to any kind of 
undertaking as regards the adjournment mot;on. 

Mr. PreItldent: ~ a t is what I said. 

'!'he Honourable Sir Edwani BenthaJ;l: I did not ask for any underta.king; 
I was express:ng the hope that my wish to give the llouse all the informat;ion 
will :be taken ·into account in the matter Oil moving the ~d rnment mot'on. I 
win now give the answer to the question. 

(a) Yes, Sir. " 

(b) Aecording to my in!ormation there have been 43 persons killed and 56 
injured. Two bogies were smashed completely and one was severely damaged. 

(C) The cause or causes will be ascertained by the inquiry of the .Government 
Inspectqr of Railways. This inquiry will be opened at Bh1!.gauli on the 8th 
and will be continued at Luoknow-on ·the 9th. . 
(d) The Government 'of India in the ;RailwaiY Department have framed 

elaborate general rules for safety of operat.ion in exercise of the powers con-. 
ferred by the IndijID ;Railways Act. The Railway Department takes n~ 

account the recommendations of the Government "Inspectorate of Railways in 
the Posts and Air Department. Consultation and conference with the ~ ern

ment Inspectorate is sought before changes in the rules are made. (lovem-
ment will consider whether any further additions of changes are neQessary 
following the report of the Inspector of Railways. . 
That answers the question but I have a certain amount of further information 

wh'oh will probably interest the ,House_ ·)f the 48 perso!ls killed. accord-ng 
to the General Manager's latest report, 26 have been identified. The bodies 
were evacuated to Lucknow under the directions of the Railway Police and 
those that were unidentified were photographed for subsequent identification. 
A number of the n.ames of the killed and ill jured have been: published; but as 
a number of persons killed are still unidentified I am unable to publish complete 
lists. Of the engine crews of 10 Down Debra Dun Express, all the three 
members of the' crew were killed and on the goods train two were killed and one 
injured. Of the injured I am informed th·lt there are 56 of whom 11 were 
severely injured and 45 had comparatively minor injuries. I see that in the 
press 'a much larger number is given and doutitless there were numbers of 
people shaken by this disastrous accident. The injured were evacflatecl. aa 
BOon 8S possible, to Lucknow and ,Hardoi hospitals. 
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As regards the attent·ion given to ~ e : IltJerers, the Chief ;M;edical Ot1icer ot 
the Railway happened to be on the 'lrain and immed:ately organised a d to the 
injured with the help of certain local doctors who appeared on the scene. 
Immed:ately the news was received at Lucknow and other railway centres 
assistance was sent out. A light engined brake van and s'gnal inspector's 
carriage were sent out from Balamau and a motor trolley with various officers 
on board from Hardoi. The Lucknow relief train and Rosa relief tra'ns were 
sent out and various other officers left from Moradabad. Special additional 
bogies were put on the relief trains for the removal of the injured, and they 
were removed as soon as possible either to Hardoi or to Lucknow. The Divisional 
Superintendent, whose report I received as I was coming into the se~ 

reports that he made arrangements for refreshments to be put on to the _relief 
train, and he states at the end of his report that from personal  enquiries made 
among the passengers who were in the undamaged  portion of the 10 Dn. 
Express, he was satisfied that all had been supp[ed with food and water and 
had no complaint-s on th!s score. 

In response to my message of condolence to the General ~ana er  he send& 
me his assurance that everything possible is ""ing done to relieve the sufferinga 
of the injured. I might mention that the Posts and Air Department will set 
up an enquiry which will apparently commence on the 8th at Bhagauli and will 
continue on the 9th at Luctmo"', and the public are requested to give any 
evidence which they may be able to give. That I think gives the bulk of the 
information which I think will interest the House, but 1 shall be glad to answer 
any quest.ions. 

J[r. Kanu subedar: Will the Honouralile ;M;ember sta~ whether the place 
where the accident took place was a single track or a double track, and whether 
the accident took place through defective Signalling, or in which manner 
according to his information? . 

The Boa.ourable Sir Edward BlILt.IaaII: I hne no. goil lull informatk>n. 
There were three tracks at the station in q\ldStlOn. The goods train was in 
the centre track moving apparently slowly when the passenger train came at a 
pater speed from one of the other lines 01. to the centre [ne on which if! 
mould not have been. The a s~s of the accident remain to be disclosed by 
the enquiry. ' 

PlOt. 1(. G. BaDp: In what St6te was 'be driver found-sober or drunk 1 
'I'Ile BoD.oarable Sir .dwlld BIII.Ul&II: ~ ~ the drivers are dead and I 

think that is a ID,Ost UDwarr:anted suggealioll ..,hiOO has been made by Ute 
Honourable ;M;ember. 

Mr. P. I. Grt.m.t:b8: Disgraceful. 

Sn .. .A.lUmth88&Y&D&D1 A'118ApZ: 1day I know how many such accidents 
have happened during the past year? -

!'he BOIlOUI'&ble Sir Jldwarcl BIIlUlaUl 1 wan)i notIce of thai question. 
Sri •• .A.Danthaaaya.uam AnIDpr: I gave a Short ';Notice Question with 

reference to a similar accident on the 31st of January, and the ;Honourable 
Member had not the courtesy flo accept that Shorb Notice Question. He also' 
requested me to withdraw my adjournment motion. 

The Honourable Sir Edwanl B8nUlBll: To the best of my recollection it was 
an extremely ~ r accidenti. No one was killed in that accidentl. , 

Sri .. .AD&nUUUJaY&D&ID. AYJlDlIoI': Two were killed and nine people were 
injured-thr.t was a minor accident. Life of two Indians has not much value. 

!'he Honourable Sir Edward BenUl&ll: That is most unfair, .Sir. I might; 
refer the Honourable Member to the ruling of the President which he gave on 
the 10th of February last year. The President ruled that because there has 
be~n an accident there is no reason why a ;meeting of thls JIouse should be 
adJourned. 
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Sri )[. AD&nthasa.yanam Ayyangar: Is it not a fact that because one accident 
ill which peopl.:: did not die, is not properly studied and investigated, such 
other accidents beg:n to take place? 

'1he Honourable Sir Edward Benthall: There was an investigation held in 
that accident; there is an investigat,ion in every case. 

Shri Kohan La! Sa.ksena: Is it not a fact that I informed the Honourable 
1I(ember on the phone before 10 O'clock this morning that I was putting in a 
Short Not,ice question? , 

The Honourable Sir Edward BenthaJl: The Honourable Member asked me 
if I would accept a Short Notice question a.nd in reply I said that if he would 
be good enough to show me the question I will then consider giving a reply. 
I received it at twelve minutes past eleven, and I have done my best to give 
:all the information which I possess. 

Shri Kohaa. LaJ. ~ sena: Is it not a fact that the engine of the 10 Dn. 
Dehra Dun Express was completely smashed? 

The Honourable Sir Edward BantJLaU: ;Both the engines were inextricably 
mixed up. 

Shri Kohan La.l Sa.k8eDa: Is it not a fact that the through bogies were 
attached next to the engine? 

The Honourable Sir Bdward BenthaJl: I' think that is so. 

Shri Kohan La! Sa.ksen&: Is the Honourable Member aware that these 
through bogies are generally very overcrowded? 

The Honourable Sir Edward Bent.baJl: That does not seem to arise out of 
the question. 

Shri Kohan Lal S&kBan&: My information :s from the persons who have 
arrived from Lucknow last n:ght that there were larger number of casualties 
.and deaths, and, as a matter of fact, these t,wo bogies were completely smashed. 
The Honourable Member could find out fron/the Delhi station as to how ma.ny 
tickets were issued for Lucknow that day? 

The Honourable Sir Edward Bent.haJl: I am not quite sure whati my 
Honourable friend wants by way of reply. The first two bog;es were smashed 
and the third was severely damaged, and it was in those carr:ages that the 
cas'ualt;es occurred. 

Shri Kohan Lal Saksena: I want tue Honourable Member to find out how 
many through tickets were 'issued on that day from Delhi to Lucknow and from 
Meerut 1:.0 Lucknow? . 

The Honourabls Sir Bdward BenLhaU: I cannot answer that question, off 
hand. 1 will be very pleased to get this information for the Hopourable 
Mp.mber. 

Shri Kohan Lal SakSena: I want him to find out. 

The Honourable Sir Edward BenthaJl: Certainly. 

J4r. Kanu Subedaa': In view of the tact that two bogies were completely 
destroyed; is not the figure given by the Honpurable Member, which is doubt-
less what he has received in turn, a little too low to cover the figures of the 
dead and the injured? If two bogies WE're completely destroyed, there should 
be much more than 43 killed and 56 :njured as he has mentioned? 

The Honourable Sir Edward Bentha.ll: It is poss:ble of course that further 
bodies may be found. I am not, for instance, clear whether the bodies of th,> 
Engine  Dr;vers and firemen, whi'ch are buri€d in the dehis, have yet been 
recovered, but I suspect they are included in the 43 k:lled. It is possible that 
there may be additional dead discovered. but this is the best infonnation wh:ch 
the Railway people have from the evidence which is available. 

• 6hri Kohan' La.l Saksena: Is it not a fact that the newspapers published 
yesterday fbat the number of those who have been .killed is 58 and those inJured 

• F 
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150, and they also published that me:ny of the dead bodies were entangled in 
the debris and they could not be extrIcated? . 
The Honourable Sir Edw&rd Benf.haJl: Yes, Sir. In the adjournment motion 

which I have received, the figures are 50 dead and 150 injured. The figures 
which have been reported by the Bailwav authorities, doctors and others· of 
those admitted into hospital, and so on, are 43 killed and 56 injured of whom 
11 are severely injured and 45 received minor ·injuries. I have no doubt, as 
I said before, that probably a hundred other people were very badly shaken but 
they were not in such a bad state as to require admission into a hosp:tal. Not 
all the 56, who have received injuries, have actually been adm:tted into the 
hospital. 
J[abaraikumll' Dr. Sir Viiaya ADanda: Will the Governmentappo!nt a non-

official body to enquire into this disaster? 
The Honourable Sir Edward Benthall: As it is doubtless well known to the 

Honourable Member, the Provincial Government has full powers to set up an 
-enquiry, and they will decide whether to do so or not. That enqua-y can be 
either an independent enquiry or conducte'l in conjunction and simultaneously 
with tilt' ~~ r: h,'-the Hailwny Inspectorate n ~r the Post and Air Depart-
ment. That is a matter for the Provincial Government. to decide. 

lIaJ1araikuma.r Dr. Sir Viiaya ADa.nd&· May I know why the Railway 
Department should not also appoint a non-official body to enquire into the 
accident? Railwavs come under -the Central Government, and it: is the duty 
of the Government of India to appoint an enqu'ry committee. 

The Honourable Sir Edward. Benthall: An elaborate machjnery is set out 
for this purpose: There is a Branch Railway Inspectorate under the Post and 
Air Department who enquire into all these cases. In addition to that if the 
Provincial Government has any reason to interest itself in an enquiry, as it. 
doubtless will in a case like this, they may Mso ~d an enquiry independently 
or simultaneously with the Post a¥ Air enquiry, and in those c'rcumstances it 
is not necessary to set up a further enquiry. In two cases in the past there 
have been judicial enquiries by the Centr., I Government. One was in the caSE! 
of a disaster where there were a number of extraord'nary circumstances attached 
to the accident, and the other was in the case of a series of acc'dents on thtl 
E.I.R. where an enquiry was set up under Mr. Just:ce Broomfield who looked 
into the series of accidents to see whether there was any connected rea~ n such 
as sabotage. In that case there had been a series of accidents attributed in 
some cases to sabotage wh:ch had greatly perturbed the Government of India 
and the publ:c and in that case there was reason to set up a. separate ,judicial 
enqu:ry. But it is not the usual practice and in a case like this the ordinary 
practice will be followed. 

ll.aha.ralkuma.r Dr. Sir Vliayi. ADan4a: Will I take it that Government is-
not prepared to make a departure in this matter? 
'!"he Hcm.ourable Sir Edward Bentha.1l: Not under the' present circumstances. 

Shri Kohan Lal SakBena: How many railway disasters have taken place 
during the last six months? 

The Honoura.b1e Sir Edward Benth&ll: Some other Honourable Member 
asked for t.hat information and I shall be glad to place a statement . on the 
table. , 

Prof. N. G. Banga: How many railway accidents have taken place in the 
last six months on the East Indian Railway? 

Sbn Satya lIa.r&yan Sinha.: Especially on the East Indianl 

The Honourable Sir Edward Benthall: I will confine my answer to be laid 
on the table to the East Indian RaHway. 

Pandit Govind ][alavJya: WIll this not be interpreted to mean that the 
<Jovemment of India is more conoerned in accidents in wh:cb it suspectS any 
political tinge and is then prepared to institute its own en~ :r e : but !S not in 
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the ~ast perturbed over the loss of lives and injuries to persons involved in 
other accidents? Therefore, will the Government of India, in view 0: its 
responsibiny for the ralways as a whole and, in view of the number of 
accidents taking place all over the country, not consider the feasibility ~  

appointing a committee of enquiry with whicb non-officials and members of th!s 
Non,Muhanunadan Rural): Isn't it at the instance of the GOv.ernml'llt of India? 
Assembly should be associated, to go into this accident and also to report as 
to the best way of ensuring that such accidents are, as far as possible, avo'ded 
in t~  

'!'he Honourable Sir Edward Benthall: The answer to all three parts of the 
question is, 'No.' But I would add ......... 

Pa.ndit Govtnd KaJ.avi)'a: I feared so. 

Mr. President: Order, order. Let him finish. 
'l'b.e Honourable Sir Edward Bent.b.aU: It is a long question. 
Sri K. Ananthasa)'an&Dl AY)'angar: And a short answer! 

Pandit GoviDd K&l&vi)'a: It; relates to a long list of cr'mes! 

Mr. President: Order, order. 
'l'b.e Honoura.ble Sir Edward BenthalJ,: If as u result of the tnquiry by the 

Railway Inspectorate Department of the Posts and A.ir Department ii is found 
that further amendment of the rules are wanted, we will go into it carefully. 
The indications are that it is the error of some railwayman, but that will be 
d:sclosed by the enquiry and what measures are necessa·ry to prevent a recurrence 
will be considered when we know the facts. 

Shri Koho La! saJi:seDa: Will the Honourable Member h:mself go down to 
the scene of occurrence and find out what loss of li!e has taken place and put 
at rest the rumours afloat and the charge against railways that they generally 
m:nimise loss of life and numbers of injured. 

The Honourable Sir Edward Benthall: I th;nk it! is a most unfa'r suggestion 
that l'ai!ways minimise loss of life. 

Shri Kohan Lal Saksena: That is the public impression, 

The Honourable Sir Edward Benthall: That is a wrong impression. 
You have a check both by the independent enquiry by the Posts and Air Depart-
ment and also by the Provincial Government, As regards my own going down, 
it is rather di;fficult to get away on all these questions in view of my duties iIi 
the House. But I am in the closest touch by telephone and by letter as the 
information I have given to the House shows. I could have given a great deal 
more other details but I have given what is necessary. ' 

Mr. Manu Subedar: Has the Chairman of the Railway Board been sent 
there ? 

The Honourable Sir Edward Bentball: No, S:r. 

Mr. llanu Subedar: May I know why the Government c:f 'India do not 
consider this matter of sufficient importance to have it attended to by the 
highest. officials of the Railway Department and not to leave it to the local 
agents of the railway. -

Sri K. Ana.n1lhasayanam AY)'angar: To white-wash I 
The Honourable Sir Edward Bent.b.aU: It is the duty of the local officers 

to attend to these matters, and we cannot ...... 
Pandit. BalkrisIma, Sharma: And the highest. officers take fat salaries I 

:Mr. Kanu Subedar: In view of the fact that His Excellency the Viceroy 
thought it necessary to go down and inspect the famine stricken districts, will 
not h:s subordinates in the Railway Department, untouched by Indian handl, 
now in view of the feelings expressed, derllte the Chief Oommiss:oner at once 
to investigate and look into th;s matter and send us a report here? 

Prof. B. G. B&nga: They are bigger than the Viceroy I 
E 2 
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The Honourable Sir Edward Benthall: I will cons:der that suggestion. -

Prof. B. G. Ranga: Why does not the ;Honourable Member say straight away 
"Yes, we are going to send our man there". 

Ilr. President: Order, order. 

The Honourable Sir Edward Benthall: B.·cause the Chief Commissioner has 
legislative dut.ies here. . -

S.h.ri Kohan L&l S&ks&na: Will he give facilities to alloY Member of this House 
to go down to that place? 

The Honourable Sir Edward Benthall: I did not follow. 

!rlr. Pres'J.Cient: "Will he give facilities to any Member of this House to go 
down to that place" ? 

The Honourable Sir Edward Ben1:ball: Ye!', I will do my best to arrange it. 
I would suggest that if Members of the Central Adv:sory Council for Railways 
are prepared to go, I could arrange it. 

JI.r. President: We will now take up the adjournment mot.ions. 

MOTION:S FOE. ADJOURNMENT 

HUNGER STRIKE BY I.N.A. OFFICERS IN RANGOON CENTRAL JAIL 

/ Ilr. President: I have received notices of two adjournment. motions. The 
first one is from Maharajkumar Dr. Sir Vijaya Ananda. He wishes to adjourn 
the business of-the Assembly: -
"To discuss th'il failure of the Home Department to see to the implementation of its 

&Bsurance that the loN.A. O·ffiCHS and men who surrendered a.t the 'time of the fill of 
Rangoon woUld be treated &B Prisoners of War, thus necessitating a. hunger-strike by 1.000 
1. N- A. patriots in Rangoon Central Jail." 
WhEn did this hunger-strike start? 

~a mar Dr. Sir Vijaya Ana.ncla (United Provinces: Landholders): f 
believe that the hunger-strike started on the 4th. But the Government of India, 
as usual, is sitting On the fence and not telling us how the r s~n rs are, and 
as this is a matter of very urgent importance I put in this adjournment motion. 

!rlr. Presiden.t: May I know the Government view? 

1Ilr. R. N. Banerjee (Secretary, Commonwealth Relations Department): T 
, think this refers to about 1,100 Indian civilians who were connected with the 
I.N.A. and who are still under detention at Rangoon. 

, 

lIIr. President: May I interrupt the Honourable Melllber? Detention by 
t,he Burma Government or the Government of India? 

Mr. R. N. Banerjee: By the Burma, Government. 

Sri II • .Ananthasayanam Ayyangar (Madms Ceded Districts and Chittoor: 
Non-Muhammadan Rural): Is n't it at the instance of the Government of India? 

lIIr. R. N. Banerjee: No. Question No_ 751 which was put down in the list 
of questions today would have raised the matter and I would have perhaps 
been able to give the House some information on this subject. But unfonunately 
we did not reach that. But I have accepted a short notice queBtion gin'l1 by 
my friend, Mr. Sinha, on this very subjEct of the hunger-strike. I take it that 
the element of urgency  in this matter is the hunger-strike bllt our illfnrmat;on it' 
that these people had become rather restive and threats of hUllSU·-sti:h had 
been held out. But we have had no information so far thn the l>ll11ger-strikf' 
has actually occurred. In any case I have accept.pd the short noticp. qUI:!)tion 
and I expect to answer it on the 8th and give the House up-to-date information. 

Shrl Satya Narayan SIDha (Darbhanga cum Saran: Non-Muhammadan): 
When did you receive that short notice question? 
Mr. President: I think it would be better if the Honourabh Mpmher tltatcs 

such of the facts as heha.s in ~ POSSEssion. They would he helpful to judge 
the admissibility of the motion. 
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Mr. R. X. Banerjee: Sir, we have been endeavouring for sometime to have 

these people brought; back to India. But there' has been delay in ob'taining full 
information about their connections in India, tReir ~ denee ·and other' details. 
All difficulties are now settled and we are only waiting for shipping accommoda-
tion and· I be~e e these people are due for repatriation' to ·this 
country any day after the 8th of this month. We had a, te!egram 
a fdW days ago to say that they were:' tmeatening hunger strpre but 
we have had no confimlation of it and· I believe the . hunger st,rike has not yet 
started. Now the Government of Burma. have been . informed by us 'that all 
preparations for their repatriation have beeu concluded and I imagine that t~e 
persons themselves have also been informed .of these nrrangements. It 18 
therefore very n~ e  that any hunger. str~~ would take place now.. 1 may 
alsl> Etate that our Representative is mamtmnmg a very close touch WIth these 
people and every endeavour is being made b~; us to expedite their·repatriation. 
That IS all I can say. , 
lIIaha.rajkumar Dr. Sir Vilaya Ananda: There is a statement by the Leader 

of the Opposition. With your permission, Sir, I will just rend n few lines in 
regard to this particular matter 

Ill. President: Is it a statement with reference to this mattter? 

Jlallar&jkumar Dr. Sir Vijaya Banda: Yes, Sir; He says: 
"Prisoners do not resort to hunger strike for the fun of the thing: it is sheer ded}iera-

tiou'that drh'es thtlm to it. The Government. of India owe it to t';"m to take steps· fOI·th-
with. 1 am Gure n.c·lI1ners of the Central Assembly belonging tc tLE' COlIgl'ess Party will 
see to it that the G<lvernment of India. awake up to their sense of reRponsil>ility 110 thill 
matter a.nd take proper steps before it ill too late." . 

"The Home Member of the GO'lel'IllD.ent of India stated in the C'!m.ral .\ssembly rl'cently 
in answer to a question put to. him that 1. N'. A. p8l'Sonnel in detention ha.ve been treated 
exactly like prisoners of war." 

Sir, the fact of the matter is that the strike has been threatened, because 
they are not treated like prisoners of war and· that is precisely why' they are 
gdng on strike. If that assurance' is implemented properlv, then the strike 
will not take place. Who IClIow& t,hat the strike is alreadv OIl now. The Gov-
ernment of India whenever it suit:; t,hem • 

JIr. Preatd.ent:· By whom ~ this statement, ade~ 

Maha.rajkuma.r Dr. Sir Vijaya Ananda: By Mr· SllTat Chandra Bose, the 
Leader of the Opposition, from a ttt~  

·1Ir. Presl.dlent: Is the Honourable Member sure of the n ~r strike. 

lIIabarajkumar Dr. Sir Vijaya banda: I am, absolutely. They said that 
they will go on strike on the 4th and as to whether they are actu&lly on hunger 
strikl-l nobody can tell but the Govt':mment of India. As u. matter of fact. 
whenever any political prisoner goes on hunger strike, the Government cmIy 
give 0ut the information ,vhen the nrisoner's condition becomes verv seriOUB 
but not ti!! then. L • 

JIr. President: At, any rate, the inforlllatioll today with the HonolEable 
Member is that thy were to go on hunger strike on the 4th. 
JI&D.a.r&jJmmal Dr. Sir Vi!ay .. Ananda: Yes, Sir, at t~ s time. 

Kr. Preai.d'8Ilt: There is no information as to whether they have' actually 
gone on hunger strike. 

lIr. R •. X. Banerjee: If they had actually gone on .hunger strike, it is IDOst 
unlikely that our representative would not have informed us immediately of it, 
becaust' we are maintaining very close telegraphic communication with trim ()IJ. 
this f'ubject- To the bestJ of our information there has been no complain' -of 
ill-treatment during detention. Theil' main ~ m n nt is the uelay hi t ~ r re-
patriation to India and, as I st&ted,. all preparations fot their r~ atr t n  an, 
d ~  ufter the 8th March, are now complete. 
Sri K. ADanthaayI.Dam A.yyanga.r: That is wrong .• I ptH.;sed on a. letter 

to my Honourable friend stating how in a similar situation people ~ t'l'estled:. 
They are not given even ordinary soap to wash themselves and theIr clothel, 



1998 LEGISLATIVE AI>SEMBLY l (h'H MAR. 1946 
[Sri M. Ananthasayanam Ayyangar] 

nothing to clean their teeth with or comb their hair. Food iE' not given pro-
perly and no allowances are paid to them. They are starved. Those are their 
complaints 

m. B. ••• Banerj .. : That refers to Malaya. 
Sri •. ADmtllalaJIIIAm .AJJlDlar: And, therefore, their grleva.nce is re-

patriation which they are awaiting and that on that account they are threaten-
ing hunger strike, is wrong. They are not treated like . . 

.r. Prea14eDt: ;Wh&tever it may be, it appears clear that on the essential 
qUE-stion of urgency we seem to be in doubt. 

Prof. 11. G. B.aDp (Guntur cum N:ellore: .Non-Muhammadan ;ltural): ~~a  

I make a suggestion, Sir? Let the Government send a cable to their agent to 
ascertain whether or not these people have gonea-ctually on hunger strike. 
'fhel'eafter this question can be taken "up. 

Mr. PresideDt: The Government may treJld a cable if they like. That is a 
different matter. Not being sure on the essential ground of urgency, I would 
not admit this motion at this stage. But I would make it clear th8'l;, in case 
the hunger strike starts and we are sure about it, then the present ruling on 
the adjournment motion will not be a bar to a subsequent motion. 
lIaharajlmmar Dr. SIr Vlj&ya ADaDda: My idea was to prevent that hunger 

strike. 

Ilr. President: If it has not started, it has not started: that is all. 

13HAGAULI TRAIN DISASTER 

AIr. President: Then there is another adjournment motion by Mr. Ananthll-
sayan am Ayyangar, Prof. Ranga and Mrs. Ammu Swaminandhan regarding: 
• "The train collision between the Debra Dun Express and a Goods Train resulting iii. 50 
dea~ s and 150 injured and the ca.releasness and t.he indifference on the part of t.he Gov-
ernment to take steps to avoid such train disasters." 

With reference to this I might say to the House my own reaction to it a.nd 
thei! Honourable Membel's may of course have theu· say. The matter un-
doubtedly is important and it is undoubtedly urgent also. But it would be 
better if further consideration of this motion on the question of admissibili.y 
is put off by a day or two, so that in the meanwhile the n rab~e Member 
may have fuller information on the question and enlightened as on the details. 
We" will then consider, in the light of the information that he gives, whether 
the nrotion is admissible or not. 

Tile B.oDour&ble Sir Edward Bent.hall (Member for Railways and War 
Trtinsport): What is the suggestiQn, Sir? A further short notice question? 

:Mr. PreSident: I neither admit the motion 110r reject it. 

The Honourable Sir Edwaid ent a ~: Sir. I suggest that if it is a matter 
of !:couch urgent public importance as it is made out to be, it would be better 
tc take it up today. I would, however, draw your attentioll to the ruling 
of thp. President on t.he 10th E'ebruary, 1945. He said: 
"Because there has been an accident that is no reason why a meeting of this House 

.hould be adjourned. There is no allegation that there WII8 any negligence on the part of 
t ~  railway authorities." 

Mr. President: I do not propose to admit it on the ground that whenever 
there is a.n accident on railways involving a. laTge number of deaths, it neces-
sarily beoomes a fit subject for an adjournment motion, The difficulty which 
I hove felt is that we are not clear about the causes of the accident or even 
tbe exact extent of daths and the number of persons injured. That is the 
difficulty which 1 have been feeling. The adjournment motion "speaks of care-
le88n('ss and indifference on the part of Government to take steps to avoid such 
, trai,} disafo'ters. 
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TAE: Honourable Sir Edward Benth&l1: ll>.;hould like to olear that charge 
todRY. As regards the cause of the accident that cannot be ascertained: till the 
~n r  takes place. In fact, I would like to hear what the accusations are. 

Jlr. President: I would prefer to keep it over for a day or two. . 

The Honourable Sir Edward BenthaU: On a point of principle, if an adjourn-
m6!lt motion,is raised as II matter of urgent public importance, it should be 
brought up on the first occasion and the House should discuss it immediately. 
1 would submit that we should have the adjournment motion today or I 
shall be glad to give further information to the House on a short notice ques-
tion on another day. It would not be proper for the House to adjourn an 
adjournment till a later date. _ .. 

lIIr. PreadeD.t: I do not mean to suggest that a. matter which is urgent can 
be postponed for an indefinitely long time. Urgency aoes not necessarily mean 
that a delay of 24 or 48 hours will be absolutely inexcusable. That is how I 
look upon an adjournment motion. My point in making the suggestion 18 that 
unless we have some mcts and further information, the discussion of -the 
adjournment motion would mean nothing but accusations by one side and 
denials from the other. The House will not have the benefit of a. clear discus-
sion as regards the merits of the question. That is how I have been thinking. 

The ra~e Sir EdWlld Benth&l1: If the motion is taken up this after-
noon, I shall undoubtedly have further information to give the .House as a 
result of telephonic messages which I may re e e~ As regards the causes of 
the accident, ~ t n  will transpire tmtil au inquiry has been held. 

1Ir. Presiden": Then, of course, in view of what the Leader of the House 
dl::E·ires and has stated, I think the best course will be to admit this motion and 
fix it for discussion today at 4 o'clock. 

·Dr. G. V. :peshmukh (Bombay City: Nbn-MuhaIIlpladan Urban): May I 
makt: one request to you and to the leader of the House also? As it is, we 
get· verj' few days for 1l0n-officiallegislative business. Now tliat you have admit-
ted this adjournment motion, I shou:d· like to make s request to you aud to 
; ~ ~ader of the House that, in case ail this non-official business is not com-
pleted. he will be good enough to give us another non-official day for Bills. 
As it is, you will find that t.he time given is very short and you will see-tha.t 
my l'Pquest is very reasonable, and I hope you and the Leader of the House 
will accede to it . 

.... r. President: Let us proceed with the business and we will see what 
bappens_ 

Mr. )[. Asa.f Ali (Delhi: General): I must say' a word or two about this, Sir. 
As a matter of fact it was our pra:ctice before to ask for two additional days 
fot non-official bills and resolutions. I believe this matter was mentioned to 
the Leader of the House,-at any rate it was being discussed sODltlwhere 
pri\'at61y, but it has not yet been settled. But we do feel that the number 
of days allotted for non-official Bills and Resolutions are not enough for our 
purpose; and therefore we should· like to have two additional dilys, one for non-
ofth:ml Bi!!!' and Olle for w.ll-offic·j,t\ Hesolutiflli>'. T hoptl the I,eade!' of the House 
will consider this question and necessary arrangements will be made. I am per-
fectly certain that we can arrive at some understanding. . 

Mr. Prealdent: This particular matter can be considered and talked over by 
Members of the different Groups and Partie:; with tqe Leader of the House. 
No,,', ,ve proceed with the business of the day. 

FACTORIES (AMENDMENT) BU.L 

PUSENTA'l'ION OF THE REPORT OF THE SELECT COMMITTEE 

The BoD.oarable Dr. B. B.. Ambedkar (Labour Member): Sir, I pres.ent the 
]{eJ ,cd of the Select Committee on the Bm further to amend the Factones Act,. 
~  ~ 
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Dr. G. V. DeBhmukh (Bombuy City: Non-Muhammadan Urban): Sir, I beg 
to move: 
"That the Bill further to a :~nd the Special Marriage Act, 1872, for certain rUI·poses,. 

be referred to a Seled Committee consisting of the Honourable Sir Allo.ka Roy, Lt.:Col: 
Dr. J. C. Chat.terjee, Sir Mohammad Yamin Khan, Shrimati Aromu Swalll:llladhan, 51!!'l ~n 
Prakal!&, Sri M. Ananthasayanam Ayyangar, Sri A. Karuna..kara Menon, Slt. N. V. GadgU, 
Mr. Vadilal Lallubhai, Pandit Balkrishna Sharma, Pundit Thakur Das ar~a ~  Sardar 
l\IangaJ. Singh, Mr. Lealie Gwilt, Syed Ghulam Bhik Nairang, Mr. Madandhan Smgh,. and 
the Mover, and that the number of members whose presence shall be necessary to constltute-
a meet~n  of the Committee shall be five." 

I de 110t propose to take longer of the time of the House than I can help wiXh 
regar!! to this Bill, or even with regard to the other social bills which stand ~ 
my name today: I should think that ,ong speeches are not necessary at jihi& 
stage and at this time of the day, for reasons which I will give; and that is. 
t ~ with regard to these social Bills, our social system has admittedly been 
very old. We alE being govenled by social laws which were associated with 
custom and religion for, I may say, hundreds of years. It is unnecessary for me-
to point out that the society has changed and is changing; that whe.reas the-
laws have remained rigid, the society is constantly changing and therefore 
whatever was applicable to the society then existing cannot be applied today. 

Now, some other factors also that I might point out are these. We now feel 
that we aru perfectly justified in changing our social laws for the reaS011 t a~ 

we ar ~ representatives of thl:l people and as such I think we have a perfect righ. 
with t ~ help of the Government, whIchever the Government of the day may 
be, to changu our social laws. I must say that the attitude ~  the ernmen~ 

also in this rebpect has been very helpful. I will also draw your attention to 
Ol1e more fact and that is, that not only we have changed the" laws; but that if 
yre had not changed the laws, then it is quite likely that we would still !lave 
been in th., stage of IlClti and child marriage and ab the inhumau cOllditions 
which were aSRociated with the Hindu religion. One more fact of political 
importlln('e I \\ould point out and that is this: the coming of the Congress. Now 
that the CongresE has come and it represents the public opinion, then you must 
take this factor into consideration. The ·Congress by its Karachi resolution has 
resolved that there shall be social jUliitice for all India11s, irrespective of colour, 
creed, re.igioD and sex. That is by a resolution of the Congress they have lor 
nil times determined and have made it known to everybody that so far as the-
social justic1j is concerned, they will not observe any difference with regard to 
sex. As you know, so far as the older laws of Hinduism were . concerned-it 
may not bave he en done by design or purpose-but tbere is not the least doubt, 
that modem Clpinion is that the laws of the Hindu society have been very lln-
reasonable so far as the female element of the society is concerned; and t.here-
fore it canllot but be R matter of pride for all Indians and a matter of hope tba" 
the Congress luls come and Congress has declared in nc uncertain term>; that 
they are for social justice of every individual concerned in India. Further, let-
me point cut to you one thing, and that is the present members of this body 
have come to this Houstl with the majorities that the public very well knows, 
and th:it tlliR social reform in this House has been carried on by the Congress 
for the last tUl years-if not earlier, at lenst for the laRt ten yenrs; ann the-
represcntativps of the n~ress left 111) doubt ~ the minds of the eJectorl'1 that 
they were coming here for the pmpose of Eocial re.form all we,U, I mane it 
quite clear and I am i.nformed that my col"eague ·Mrs. SwaminadhRI1 al60 
expr9ssly told her constituency that she WIIS ('omin·O' hp.re for the sn kf' I)f sOBiaf 
reform. III spite of our making it quite clear the very fact that we were 
returned-alld we were not returned by scratch majority-will show you boW' 
the publio wind is blowing. Therefore under the circumstances I hope no atgu-
ID'nts will be advanced and no objectioDs will be raised that this is a e~s at e 
hody ana. it clumot interfere with our' s-ocial legislation nor sucb of the oth,,1-
obsolete !1.rgnments which we were USE<q ~  hear before lind whjeb are repeated 

(2000 ) 
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meaninglessly to this day outside this House. Having established our light as 
fli. Ui t CU:l see. to leglslate 101' thlj social reform, I now ·come :to ~ s particular 
proposal. 
iU C()llllCdioH with this I will ulso mention one OL' two other instances which 

lllay help us to realise that the legislation that we are briuging forward is not a 
hasty piece of legislation that we have brought forward by impulse and without 
giving it proper ns d~rat n  The other factor I wish to ro3f6r to is the Draft 
Committee of thc Hindu Code which has done very useful work in the matter-
of collecting facts and drafting a Code which will certainly be of great use to. 
all kgie:latures which have anything to do with social legislation of any kind. 
Ourselves am! the Government who appointed this committee realise that if 
you want to make any reform you must have an ideal code. From a practical 
point of view, to expect the large Hindu society to agree to this whole code 
dealing with succession, marriage and adoption and so on is not a practical 
proposition. Therefor£: we have to fall back on whatever reforms we can do 
by means of so called piecemeal legislation. As everybody knows life and logic 
do net go together. I must really congratulate the G:>vernment on the uttitude 
they ha¥e t!lken. Let us do what we can so that in any case the progress of the-
society shoul(! not be hindered but it should go forward. 
With regaru to this particular Bil!, I gave notice of it for the reason I will 

menti,lll presently. You will find in the draft of the Hiudu Codt: Collllllittee 
an attempt i .. made to divide Hindu marriage iqto two types-sacramental Bnd 
d ~  marriage. If you are going to have this division for future marriages, what· 
is the remedy for t·he l1llhllPPY malTillges which have taken place before and 
where the marital relations are not as happy or ideal as they are !1upposed to· 
be. As :v-ou kIlOW, the ideal marriage is supposed to be made in Heaven and 
marital relatio:ls should ueYer be disturbed. But as a matter of fact, I find 
that there i8 no soeiety in the world where marital laws do not exist and there-
fore evidently it cannot be something that is made in Heaven. After all it is a. 
worldly thing ar·d therefore we must have laws to regulate these worldly affairs. 
U is also common experience that these marital people instead of being in 
Heaven fin-l themsE-lves in Hell. An attempt must certainly be made to bring 
them down tn €urth. The draft Hindu Code is trying to find a via media. It. 
a ~ divided marriages into sacramental marriages and civil marriages. 

One more point I should like to bring to the notice of the House. It is a 
permissi\ .. ~ 01' wh::!t is ca-led an enabling measure. If they want. to have 
sacrament.'ll marriage, they can have it. If they want to marry under the Civil 
marr a~  law, they can do it. What is the remedy for all those other cases· 
where the marital relations are not as happy as they should be. That is one' 
thing. Another thing is that educated people would like to take advantage of-
the modern icleus of mal'riage legislation. Therefore ther.e must be some kind 
of redress or way open to them. Therefore they suggested an optional method· 
,f registering the marriage. In my opinion the draft code has provided a very· 
~ d wa:l and that is even if a marr'age was sacramf_ntary Rolemnised, if the 
parties want to turn it into a civil marriage they could do so by applying to the· 
Registrar. Since there is fl good dea' of differeRce of  opir.ion with re:zard t'J 
succession to T,ropf.rty and things like 1 hat. I thought that if I could bring b 
11 Bill which would provide for some such measure as W88 Iluggested by the Hindu· 
ronp I 'Olllm1t tee that would be accepted and my Bill really does not do any-
thing more than practically incorporate the principle of the Hindu Code Com-
mittef-. 

However it has been pointed out to me that this is likely to raise many 
tpchnical difficulties in law. Out of deference to my colleagues in this House 
wh;) /lre m r ~ versed in law and who know the diffillulties of thfl technkal 
Rituati01 I am prepared t.o ·send this Bill out for eliciting public opinion. l'athAr· 
than to Select Committee. So fRl' as this Bill is concerned. I accept the flment}-
ment of my friend Mr. Ayyangol'. This will enable us to have public n ~ 

elicited on the Bill. I therefore do not want to waste the time of the HOI1!';e by 
goin'! into details at this stage. With these remarks I move my motion .. 
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ar. Pre8ld8Dt: Motion moved: 
"That the Bill further to nm'.md the Special Marring'" Act, 187?, for. certain purposes, 

!Ie referred to a Select Committee consist.inS of the ~ n rab e 811' ~ ~ Roy, Lt::C;l: 
. Dr, J. C. Chatterjee, Sir Mohammad Yamm ~an  Shnmatt Ammu am mad~ n  ~  )1 
Prakasa, Sri M. Ananthasayanam Ayyangar, Sn A. ar ~a ara en  Slt. N. ~  bad"u" 
Mr. Vadilal Lallubhai, Pandit Balkrishna Sharma, Pundit Thakur Das ar~a ~  Sardal 
Mangal Singh, Mr. Leslie Gwilt, Syed Ghulam Bhik Nairang, Mr. Madandharl Smgh .. and 
the Mover, and that the nUlhbt>r of members whose prellE'nce shall be n.ecessary to cunstltute 
.a meeting of the Committee shall be five." 

I find that the Honourable Member has not mentioned auy time limit by 
which the Select Committee should report. 

Dr. G. V. Deshmukh: It is not necessary, us I accept the amendment of 
.Mr. Ayyangar for circulation. I shall mentioll 1.1 date if you are particular about 
~ . 

Mr. President: As the motion for circulation is going to be proposed and 
'{larrieu, 1 am not. very particular about it. 

Sri •• AIlanthas&YaDam An'angar (Mauras Ueded Districts and Chittoor: 
Non-Muhammadan Rural): Sir, I beg to move: 

"That the Bill be circulated for the purpose of eliciting opinion thel'eon b," the 31st 
. August, 1946." 

~ ought Jlot to be underswod that this ib a dilatory motion at a1. 1 have 
.. gut t ~ greatest respect for my Honourable friend Dr. Deshmukh who has bt!eu 
.taking interest on social legislation. One t ~ which he has done after the 
.. Bardl\ Act is that piece of legislatioll which is generally known as Dr • 
.Deshmukh·s ~ of 1937, whereby the widow of a member of a joint Hi!;du 
.family, who aid not at the time of his death make any provision for her, bett; 

1 P. lI. 
the share of her husband. That is a very wholesome thing in 
practice. but unfortunately it has not gone the whole way becaufI€ 

.the Central Government under the s~ has 110 jurisdiction to legislate in regal'd 

.to agricultural lands. Therefore, it was found by the Federal Court that so fIll' 
as the agriculturr.l lauds are concerned, that Act will not apply and the Ill\). 
TiLcial Governments have not yet taken steps to extend the operation of that 
Act to e.grieultural lands. As there is a def(:et, I am sure as soon as the popu ar 
.government., come into being it will be removed and the widow will be entitled 
to a share in aU property left by her husband. That is a piece of legislation fC;l' 
-which I must congratulate my Honourable friend in having done a rea; social 
·.servicf'. He has a peculiar knack of find!ng out some defects or some iJlcon-
'-veniences that persist today and with respect to which he is more than alert. 
Re is an eminent doctor and he has applied his knife to certain defects which 
'had crept into the society. . 

But, Sir. I do not agree with some other friends who are prepared to 
·discard everything ancient. I do admit that when institutions start, they are 
not perfect and later on  on account of change of circumstances some modifies-
tions may be necessary with respect to those institutions, Therefore, we need 
not a s~ our ancestors for baving started certain institutions, They had 
'brl)lIght into existence certain institutions nccorcling to t,he exigencies of times 
aud they have changed now. Though all of us are Indians, yet most of liS talk 
-in different languages. Many new things have happened sinc£' nnd therpforp 
consistently with the change in r mstnnr ~ ~ me modificotiom: HI'£! llC'ces.;;nry. 

""ThaI; is the reason why he has introducen ::1ready three pIeces of e ~ t n  

''l'wo more r~ eoming up ~ r discussion tOOAV, 

Tba first is the amendment of the SpeciAl Marriage Act. I wou'd have 
immediately COllS€nted to its beinll I'f'ferred to a Select Committee but for om" 
.-difficulty, You will see, Sir. whether the House is full or half empty. J do 
not accuse Honourable Members, though. According to me. it is a mAtter which 
·our{ht to bd decided by a composite House. Any law wbich our Rishi. made 
'Was not Ilcceptp-c1 fully whpuever a changp WRS thoUl'l'ht necessary. Institution. 
-or RIIspmblies of leArned men gntheretl togetber and in these llssemblies matters 
II 
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",bicn required some reform or modification were discussed and pat;sed in t.l.:c 
laws which governed ~ e Hindus during that period. Before that Manu was 
holdiug the field. As there was a change between one age and another, a 
number of seers went to Sri Veda. Vyasa and requested him to modify the 
,rituals alld ailio tht3 rules of succession in accordance with the changing crrcum-
JOtances. He said: "We shall go to my Jather Sri Parasara." 'The latter then 
laid down certaiu injunctions. He said: "The whole practice is n<;>t suitable 
to the existing conditions and therefore we shaH modify them in every respect. 
If, however, lbere are certain circumstances which require further modification 
.or which havtl been inadvertently left out, we shall refer them again to the 
.decision of the Assembly. There must be an assembly of three learned Olen 
who arc universa.ly acknowledged to be atlept in these matters and who are 
m n~ up with the people and are allxious to seL' things right. The assembly 
()f a,l,'n till'e0 per;;ons must decide from tillle to time as to what course is to be 
fol:owed and what reforms art' lJecessarv.'· Likewise I would have welcomed 
this piece of  legis,ation to have gOlle illtO the country and to the assemblies of 
tho.;e who are intE,rested in religiolls rl'liOl'rn. I would have welcomed it to go 
even tt) other Associations of men Ilnd women who might have gone into this 
matter and giveo us advice as to what ought to be done. From the Statement 
iJf Objects and Reasons it does not appeul' that this has gone about and that· 
we have already got the opinions of various persolls. The Statement of Objects 
and Reasons is short. It says that there is a very large volume of educated 
publb opinion in favour of refcrlJj ill the existillg marriage laws. I do not dis-

~e with it. It further says that the object of this Bill is t() provide a means 
()f having the bellEfits of modem ideas (iii legislatioll respectillg marriage with-
Qut in any way interfering with the J'e!igious sentimenfs of the communities 
concerned. The object of the learned Mover is II noble one and he aoes not 
want .to offend those sentiments which have an age-long standing in our country. 
Similar ~r rn ta:n es prevail all over the world. 'J'herefore. he does not want 
to rub any particular section the 'Yfong way in order to introduce tbis piece cf 
legislation. \Vbat he says is that this has already he en put to the test nnd 
it has already passed under the criticisms of various inslitutions which Dre 
intere'lucd iu public welfare and in the modification of ancient institution,; to 
suit tho.:! modern conditions. It is for that purpose that T am requesting that 
this Bill may be circulated for eliciting public opinion nnd I have fixed a dt!te 
which is befo:,c the House meets during the llext Ses"ioll. namel,v. the ~ t 

August. The very date will amply hear it Ollt that J do not want this iel!isla-
tion to be put off eternally. I ao want it in ROmE' shapE' 01' other, so that we 
may be benefited bJ it. 

Then. Sir, the Bill has not heen properly worded or (hafted and what the 
learned Mover illtends bv this Bill is frustrated. The object is one thing but 
th.-manne!: m which that object is sought to be aehieved is quite a different. 
t n~  Various other inconvenienoes may arise for which the ~earned Mover ~n  
made no provisiolJ. Further, he ought not to have brought It as a.n am~nd  
Bill to the Special Marriage Act becuuse the two are absolutely mconsistent. 
It ca.n never be a piece of legislation to the Special Marringe Act, because the 
preamble to the Special Marriage Act says: 
"Whereas it is expedhmt to provide a form cf .marl'iaj!c. fol' ,!e .. ,,,us ~  do ~ ~ r e~s 

the Christian. Jewish, Hindu. ~mma n  ~ars  n ~d mt  S"kh or .1ama re ~ n n~d 
for nersons who profess the Hindu. Buddhist, SIkh or .lama l"P\"!Ion). and to e a ~e eel't"", 
marriages the validity of which i. doubtful; It i. herehy cnacted ns follows . .. 

'rhe present Bill is to enable per;:ons who are married under t~e rd ~ ... rv 
rules of Hindu law. It does not apply to persons who e ~brated theIr marr'llp-e 
Ion'" ago or who got it registered under the Special Marriage Act. It i<; lIot 
said here that that marriage which is done in a sacramental fom: is n a~ d  It 
refers only to marriages which are valid. solemnised accordmg ~  Hlllan 
Shastras and such valid marriages are re~stered once again uoder thIS Act and 
wben n ~ it is registered under this r>pecial law. the previous mn~r ~ e becomps 
111lU and void. That is the object of the Bill. But that is not wlthm the BCOp!" 
of the Special Marriage Ad which came into pxistence n!; earl:v as 1 R72 t .... 
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enable persons belohging to different religions to get t::Jgether in marItal Union 
by proclaiming ~ t they do not belong to this religion or that re ~  In some 
~es  if they beionti to some religion other than Christian or ParsI, they ~ 
be married. l'be provisions were extended to all Hindus to whatever major 
caste they belonged, if they wanted to get themselves married under the Speuial 
Marriage ~ t e amending Act of 19'23 .enab.ad them to do so. Persons who 
are not alieady joined in union under the Special Marriage Act come within the 
scope amI object of the Act. My Honourable friend wants to ntr d ; ~ an 
amendm.ent in t~e Special Marriage Act to enable married persons to marry 
DI1CS again The first marriage was under the sacramental form. These two 
persons clln Ularry once again. That is what my friend wants. I am aware of 
the practice of persons who have reached the age of sixty celebrating the 
marriage once again, and it is called BhahBtiabdi pOOTty, that ~ completion of 
the sixtieth year of age for the husband. If both the husband and the ~ 
Ole alive, the,;.' once again go through a miniature form of marriage, not m 
extenso. this m~ ns they are starting a tresh lease of life tor the sake of Rervice 
to humanity. 

Shri Sri Prakasa (Benares and Gorakhpur D:visions: Non-Muhammadan 
Hural): I ha VB seen a person having 20 children celebrating his sixtieth birth 
day. 
Sri K. AnanthaSayuam Anangar: I 1l1l1 not going to accuse that person 

because very soon I am likely to reach that number. • 

Such mUi"riagt!1> do take place and I am sure they need not invoke the aid 
of llly ~ rab a friend Dr. Deshmukh. If it is the intentioiJ of my Honour-
able friend that marriages solemnised in Hindu form should be registered unde! 
the SJ.f.cial Mall'iage Act, I may submit that the scope of the original Act is 
absolutely different and the present Bill does not come withill the four corners 
of that Act. Not that human ingenuity is barrell that we cannot devise some· 
methods by which we can bring an amendment to the original Act. But I must 
say that t ~ preSEnt amending IBill, has no place in the original Act. That is. 
ont! of tht! objects with which I want this Bill to be circulated for eliciting public 
opinion. 1t is for the public to say whether they want tbis "Bill or whether t.bey 
want a different Bill wit.h a few clauses to give effect to the objects of the 
!raIDer of this Hil!. . 

_ Now, Sir, let us see what are the inconveniences that will arise by aocept-
n~ this Bill <1S it is. I will refer only to one or two matters, as I undel'l't·:\nd 
that th", HonouTr.ble Mover is accepting my Motion for circulation. 

If, as I unuerRto1\d it, the object of til£' fl'311Wr of this Hill iR to give the l'ight. 
of dhorce in an iudirect fot·m. .  .  . . 

Dr. G. V. Dllhmukh: l' did not say anything of the kind. 

Sri •• Ananthasayanam· AyJlDgar: I am much ohliged to my Honourable 
friend for making his object c'ear that he did not intend it. UnIortunately I have 
been accustomed fer the last 25 years to interpret pieces of legislation that have 
beeD enacted. Therefore, as I interpret this Bill, it tries to carry out certain 
thing!; which my Honourable friend does not want. Therefore. if it is not his 
intention, to introduce divorce indirectly, the Bill as framed allows it. If a 
Hindu husbanfl wants to divorce hi", wife. clUe day he can say, this new 
legislatioa of Dr. DeshulUkh is a milch better law. HI' will S'll". T cannot 
marry again. if I marry under the Special Marriage Act. because that Ac," 
imposes mOLogamy but under the ordinary Hindu law. I am allowed polygamy. 
Therefore. he can {ell his wife, that he wants to be wedded to her :~ e  

"come on, let \:5 go and regist.er our marriage before the Relristrar". The wife-
perhaps ~tt e ess  will accept the s ~est n  After get.ting hi" marriage 
re/tistered he can easily give notice to his wifl' sayiulZ that whel'f.'fts the previous 
marriage under tho Hindu law is dissolved under the Special Marriage A.ct. 1 
hereby giVI3 notice of dissolution of marriage and I am free to divorce :vou. I 
say such a prOCCdllTfl is wrong. T am nnxiOIlf; that my interpretation Rhould bit 
; 
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wrollg. Unforunaely, however, have interpretation is pot;sible which my 
Honourable friend the framer of this Bill, has not ·contemplated. er~ IIrc 
many other unthought of hardships likely to arise out of the Bill, but inasmuch 
as mj' Honourable friend has no objection for circulation of this measure, 1 
Deed not dilate upon the defects in the Bill any further. There are two other 
Bills pending bE'foro us for consideration. I move. 

lIr. Pre8ldent: Amendment moved: 
"That the Bill be circulated for the purpose of eliciting opinion thereon by the 31sL 

August, 1946." 

'l'hd Assembly then adjourned for LUllch till Half Past Two of the Clock. 

The Assembly re-assembled after Lunch at Half past Two of the Clock, 
Mr. President (The Honourable Mr. G. V. Mavalankar) in the Chair. 

Sardar B. G. V"mchoorkar (Gujrat and Deccan Sardars and Inamdars: 
Landholders): Sir, I appreciate the patience and perseverance of my Honourable 
friend Dr. Deshmukh in his ideas of reforming Hindu social life, but 1 am 
80rry to say that I fail to appreciate or understand the objects of the Bi I before 
us. and it is ollly in this light that I should like to say a few words. If his 
idea is to let the people keep up the respect of or show respect for the Hindu 
form of marriag03 and also to enable them to avoid the restrir.tions that prevail 
now, I am afraid his object will not be achieved by the Bill before us, and it 
is only Oll that rresumption that I wili make a few observations. According to 
the present provisions of the Bill it appears that a man can marry according 
to the present form of Hindu marriage and also .!:lan change and adapt tht: pro-
visions of the Special Marriage Act if and whenever he likes. That means that 
be will have to declare that he is not married and can then take advantage 
()f the provisions of the Special Marriage Act. So I do not: know how he cnn 
enable people not to offend the forms of the Hindu marriage law. The form 
of marr a~a accOJding to Hindus is a sacrament. In the Statement of Objects 
and Reasons he says that the object of this Bill is "to provide a means of 
having the benefits of modern ideas on legislation respecting marriage withcut 
in any way interfering with the religious sentiments of the communities 
concerned" . 

This latter pOltior\. will be defeated the moment a person seeks the pl'ovi-
siOf)<; ~ the Special Marriage Act because there he has to declare that he is 
not married. I will draw attention to clause 2 of the Bit which seeks to insert, 
a new section 2·A. in Act HI nf )872 regarding registration of marriages: 
"A man and a woman described in section 2 who are already married to each uther nd~r 

4my other mode of contracting marriage may get their such marriage re ~tend ~n~er thiS 
Act if bot.h the parf,ies are agreed to have it. so registered under tire followmg conditions: 

(11:) ne~t~ party m~~t at the time of registration under thiS Act have any other husband 
·or wlra hvmg. .  .  .  .  . 
So this means that even those who are married under the present Hindu 

law have tt) dE-clare that marriage as cancered and then tlike recourse to the 
marriage undtl!" the Special Marriage Act. I do n ~ think t ~s is in any way r;s-
pectful or ccmplimelltary to the present. law of :alDdu mar.'lage. I would WIsh 
parties to taka straightaway to the SpeCIal Marnage ~ re.ther than go t r ~  
this form&.lity which is more disrespectful than anythmg else. S.o, as I saId 
be r~  I do not think the Bill is very c'ear in rerard to the obJect. of my 

n m ~  friena Dr. Deshmukh as I understand It to ~; As t.he BIll t~nds 
or as it is worded nt present I find that it treat-s the Hmdu form of ~arr ~  
very Hahtlv and n~t at Rn in a complimentary or respectful way; rat~er It seeks 
in a light:hearted DlllDner to dissolve a m rr a~e and enables partIes to t~ e 
advantage of t.he 111'0v;",ionR of tbe Special a a~e Aflt. Sn yon CAnnot thmk 
.of a Hindu. either a hll<:hand or a wife. a n~ it botb ways. If they want fo 
stick to t.he old form of Hindu marriog'e they mnst anow themselvell to be undet' 

L • L • t' Afte" all a nerson cannot have always what be or sbe cer.lun res.nc lOnR. '... 0 • b  .  • 
.  h  b °etv Bnd the la-Bnd traditions WIll always ave eert:un 

~8 JS e 8 ~ soc I .1 --
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privileges as also restrictions. But this Illeasure seeks to facilitate both ways. 
A yOUlq man perhaps wishing to satisfy his eders goes through a form of 
marriage according to Hindu law and then again he finds a way out of it by 
other means to dissolve the marr a~e Rnd take advantage of the terms of t ~ 

SreCial Marriage Act. 

TheIl there is no time-limit fixed here as to when a person can t ~ 

advantage of the prvvisions of the Bil1. So I can anticipate certain m ~a  

tiOJIS arising ill CRse there are  issues JIl between. 

Then agau the1t: are oertain matters like divorce and sllccession and Cill-!h 
otheri:l, which are also introduced by the back door. If a mun chooses to :.ake 
to the Special Marriage Act and take advantage of it, I have no quarrel with 
him at all. But ""hat I object to is that he g:)e!; thLOugh n form of marr a ~ 

according to the Hindu sacrament and then he can dissolve the marriage and 
go to the Special Marriage Act and take advantage of the provisions there111. 
This, of co urs') , may not be in the mind of t.he Honourable· Mover at all, but I 
mention these poillts just llOW as the Bill is meant to be sent out for eliciting 
public opinion. aud I wish that it should be more clear and precise in meeting 
the objects of the Honourable the Mover; and if the Mover finds it necessary I 
think he can take time to make the Bill more clear and precise in order to-
meet his object in a more direct manner. 

I also want the Honourable thp. Law Member to make the lJosition of Govern-
ment clear, specially as Government have got the report of the Rau Committee •. 
Also, I ~ e Government have certain other material with them. which will 
enable them tJo pl'f;pare a draft of codified Hindu law. Ths.t will be more 
welcome legislation .than the present half-way.attempts. That is why I want, 
the Law Mpmber to give us an idea 118 to what the mtentions of Governmeot 
!\re in this direction. 

L'.-Ool. Dr. I. 0. OhatterJee (Nominat,cd Non-Official): Sir, I rise to oppose 
the amendme'J.t moved by my Ronourablt> friend Mr. Ayyangar. It may bl! 
asked why I. shoulU intervene in 11 debate which is genera.ly supposed to he 8 
measure for the Hindu community 01' rothf'r for those who describe themsdvelt 
os Hindl:s or are called Hiudus . Pel'sonnllv I feel that I need make DI)< 

apology. My own position is that :my man ~  Jives in Hindusthan is a Hindu 
and that is the term used outside India [lnd is still so u!lderstood. I remember 
mallY years ag.) when as Il young man I was in Am'3rica. that if I ever E.:lld 
that I wa .. a Christian people they would stare at me and probably thought that 
I wa'! either a Red Indian or at best a Muletto. Therefore I described Ulyself 
as a HiI!du and everybody there ;lDdet:stood that we were lndilms from this side 
of the woid ... We described ourselves as Hindus and we were always ualled 
Hind:ls. In France also if you want to describe your nationality you have to. 
call yourself "Ind Ot6nitale·. . 

Now, ~; what I mean to say is that just as a man who comes from England 
is an Euglishman, a man who comes from France is a Frenchman, 80 a man 
who is born and lives in this country and whose ancestors have lived in this 
country is a Hindu and therefore it is wrong to say that on'y a man who is 8 
Vishnuvite, or a Sanatanist, or an Aryasmajist is a Hindu and others are not 
Hindus. Secondly. I would also say that Hinduism or the word Hindu dol'S 
not imply any definite religious creed. If there is such a creed which is f'al1l!d 
the Hindu creed. I would like to hear it. for I have never heard of it. J can 
understand a Sanatanist creed. I can understand Vishnuvite creed. I can 
understand an Aryasmajist creed. but I cannot understand what is the 
precise doctrinal creed which a man must subscribe to. if a man wants to cull 
hims,;,lf a Hindu. In my opinion Hinduism is the most tolerant of al1 relicioDB. 
It is not a precise religious but it is a great social and cultural organisation and 
AD institution which has outlived ages and ageE. of history. and will outlive' aile!) 
and &gt);; of history till the end of this world or this civtlization. I sav, Sir. 
that; it is perfectly right for a man to call himself a Hindn whether he il! a 
Unitarian or whether he is a Trinitarian, or whether he is a pantheist, or 
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whether he professes any other faith which involves adherellce to a set of 
religio'Js doctrines. And, therefore, Sir, I submit that if a man holds a certain 
religious be e ~ nd even thut belief may be the Christian belief, or the Muslinl 
faith-he does not cease to be n Hindu, he is not deprived of the hct'itage of hie 
long line of ancestors, nor does he, therefore, repudiate the Hindu culture, 
nor does he repudiate his r ~t to M ~a ed a Hindu, whether he calls himselt 
a Christi:iJl Hindu or a Muslim Hindu, or a Buddhist Hindu 01' any other kllld 
of Hindu. . 

Then, Sir, filially I feel that a meaSUl'e iike this is a meu!<ure of social r~  

and n measure of sociul I'ciorm to whichever community it may apply in a 
narrow 8emB t;houiu be the co1icem of all those who live in this COllllti:y Rnd of 
a:1" those who form It part of the social structure in this country. 

Dr. G:V. es m~ Hear, hear I 

Lt.-Oo), Dr. i. O. Obatterjee: 'fhank .you. Those are my reasons for' 
participatiili; i·l this d.ebate and I therefore make no &pology iJr doing so. 

The reas01l why J am opposing my Honourable friend, '\Ir. Ayyungl.lr·s .. 
motioJ.l f<.>rfJircululjioll.is that he knows perfectly well ulld everybody else Inlows-. 
pedec:tly "'ell thut these are purely delaying tU0ti;:s. ~  Honourable fri'2nd, I 
admit, i;.; a patriot to the tips of his fingers, :Uld a:s:J to the tips oI his toes, uut 
I think, ~ r  it is surprising that it shou d be he who sh'lUld try by this 1ll0tiOlI-
as he knows Ilerfectly well that he is doing so-to delay the passage Jf 1 vl'.ry·· 
small I!leaSUrc of rt!iorm and a very small attempt at improvement in the 3taillS. 
of women in our country. It is strange that history should re ~~ itself As 
a humble student 'Jf history I am surprised huw often alld haw. ti:111y history 
repeat" itself. I wbll remember :when what is known as the Sarda Marriuge--
Act was before this House-I had the honour of being a. Member of that Select 
Committ:le-it was an Ayyangar who was one' of the strongest opponents of that 
Bill and he also Sf,t very.nearly where my Honourable friend the present Mr. 
Ayyangar sita. He did his utmost to try and prevent the .. passage of that Bill by 
trying til send it· for circulation and by all other tactic.; better known to a ~ ers  

and politicians. That Bill of course was passed and it could only be passed, 
unfort.mately ona must admit, by every official having to t~ £01' it, !lnd there-
forA It is surprising that officials who had IlO particular or direct interest jJl the 
provisions of that Bill had to be mustered in order to eany ont that very necea-· 
sary measure of reform. I hope, Sir, today my ~ rab e fl'ie.nd, j\fr. 
Ayyangdr. does not desire that history shfluld repeat itsplf in this case. 

~ have heard for years-you no doubt have heard again and again--of Sir' 
B. N. Rau's Committee-J do not know for how long it has been sitting to 
codify Hindu :;.J8w-but so far as I understand, and even the mover of this Bill 
today said that he realizes that it is too large a bit to swallow and !hilt will 
take years and ,yean; tp become law. Therefore, Sir, T. for one, very ~  

welcome> these me&sures, although they may be yel'y very moderate, to improve 
lint the lot of any porticular woman but really to raise the whole woman· 
hoo,l of India and bring them into the heritage into which they ought to 
have Ipng ago. Not only this Bill but the other two Bills which stand ill t ~ 

name of J;lY Honourable friend and will come up later on, try to seek this and 
they are -very small measures of reform. I regret that he should have baeT' so 
soft as to accept the motion of my friend, or said, or, at any rate, indicated; 
that he i:< a reeab ~ that these Bills may be sent for :lircu'ation whi(lh again 
means years of (lela;). I remember ~ lW'Jther bringi::lg up a similar Bill in 
the lal1t ye.u and we know what happened to it· because it was sent for 
circulation. 
Let us now get on to the r~a  question. I do not wish to tread on anybody'.' 

toes. I wish to I1peek straight. I loye this countr.v as much all a~  )!1e else 
does; I QUI very DluC'h a member of Hindu society in ~ br ~der  sense ~s ~n
body elso. And I wish to speak. straight. The ~ ;e thing IS that It IS ... 
quest.ion of vested interests.. It IS a ~s~ of subJection of. ~e weak by the-
strong. How ofte" !!houid hIstory repeat Itself; h('w often It IS froID th?8& 
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Benches that we heal' of s aves, we hear of imperialism, we hear of exploit&.t.ioll 
of colonial people, and my Honourable friend, Mr. Ayyangar, who today w..uts 
to delay this measure of reform, is one of the loudest. in his criticism I)f such 
wrongs \vhich ought ~ t to exist but do exist. in this world. 

Sri K. AIlIDthasayauam Ayyangar: Ofi Ii point of personal explanRtJon, Sir. 
-l want t;., make the Bill better. 

L\.-ool. Dr. ;S. O. Chatterjee: Well; let me bave my Ally. 

~ e point i; ~ s that the whole thing goes .very deep; it re:ates b t.he 
.questi.N" of dominat.ion and exploitation and m r s ~ment of ~en by. m~  • 
. such as has been a sad feature or curse of human SOCIety not only lU lndlll b ~ 

everywhere. 'l'oday it is very prominent in lJldia. I am fully conscibus of ~ e 

fact that less than 50 y(,ars ago-l speak subject to ;~ e t ~ a woman could • 
oot possess property m England in her own name nor eould IiIhe ~a e a ba ~ 

accouu1J, but there women are now very advanced and they have 'got all ~ ~ 

.and manv obher things. What is happening in this country? In this country 
'We give lip service to women just as a European used to ~ lip seryire of his 
women. He always said 'Ladies first'; when he opened the· door to ~ ter a 
carriage, he said 'Ladies first', and things of that kind, and gave them 
jewelry and presents, but dominated over· them and yet. gave them 00 r.pul 
part either in politics or in the affairs of state. or tlllytlUllg else substantIa\. 
}.1 V Honourable menei,-' Mr. Sri Prakasa,-I do not know_whether ha is here 
or" n t ; t~ remember that in the Unive!"sity of Cambridge when the first 
wvmeu t ; ~e r degrees, they were, instead of being cheer.ed, hooted and 
rotten eggs er~ thrown at them. 

Now, Sir, this is a thing which has happened everywhere. But. thing& have 
progressed elsewhere. Here in this country, my friend, Mr. Ayyangar, tries to. 
keep up and wants 10 keep u,p that domination, and ,I want to put this to him 
straight. • 

Sri K. .A.IlADthaaayauam .&n'&DIar: I have no such domination at all. . 

Lt.-ool. Dr. 1 .. O. Ohatterjee: The only difference is that in t1iis country 
we call our women 'Shreemati'. We address them as 'Devi's. ·We call them 

~ 'Begum's. Are they not titles like the titles which an imperialist power as such 
confers OD n ~  and subject people? This is exactly the same thing. This 
is what I want to put to my friend. This is what we lire doing in this country. 
We are denying to our women the most e·ementary rights. Whereas we con-
sider that; it is right, or at any rate it has been Ol1r custom that a man can 
marry as many wives as he wants but a woman may never marry even if she 
becomes n widow nt 8 or 10 or 14.· If reforms are going to he opposed in this 
way, then how far do we stand condemDed before the bar of higtory when WO:' 

nd ~  othel!; who have done equally hatd things even though they may have. 
done it t(l people of other nations. Today we stand at the dawn of, a new era 
in this country and we stand at a time which may be called the mO!Jt tlhallell .... 
ing period of history in India. Are my friends prepared to herald the dawn of 
thif' era by themselves coming forward nnd freeing the gection of people who 
are t ~ mORt enslaved in this ('ountry, the people who are most exploited, 
numely the womenfolk of Indin? No country CRn go forward: no country can 
go and stanri as a fref' nation and gain the respect of free nations if we are not 
preparetl to carry fc,rward and that very substantial'y and quickly these measures 
?f r,:forms, t1.ou!!h these ~ measures a~e just D.lel·e nibbles at something which 
IS stIll a dead wall. UntIl we are ready to do so, there is no use thinkinl;> we 
arp. going t" m~ f> great. nation. Lip service is no use. Therefore I W:ould 
pray of .my friend, Mr. ~: an a r  .the patriot that he is, also the champion 
of the nghts of the explOIted colomal people and the s e~ of the world. not 
t4) nllt nny spok\'!<; in the wheel of frepdom f01" that section of the community i" 
Tndia who are ~ted the worst. who fore the ~eatest s'aves aDd more explomm 
~ nn 81l:" other people in the country. 
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Befol'" I sit down I would like to ask you Sir, whether you have rea~ the 
'iCcount of the Creation of the Sexes which Plato gave. I will read but a feW' 
liDes. Hf says th::tt Plato accepted·-

t~t nL&ll and woman are equal: when he explained the creation of. the 
.. exes. The first people, he beljeved tV'ere 'compound hw:n:'-llfl' ....• • 

;Pr. G. V •. ~ d : Even now they are so biologically. 

Lt.·Oo.i. Dr. I. a. Chatteljee: YOlA are a medical man. 1 do not und-erstand. 
" ........ with a cylindrical body, four tll'ms and four legs, one head aud. 

1;wo fa38i; facin:' in oPP9site directiol1l'. . .. .... " 
~  ~ ;fraJgau: Do not go lilly 1urt.her: 

Lt.·c:JQ1. ~  ,I. a. Ohatterjee: ". ,  ,  . They peopled the earth and because 
lthey be 8 m ear~ ant  the gods cut tnem into halves. One has become a man 
:and the other' woman. . Ever since mall and woman have been two parts of a 
whole. Plato has warned us and said that if we do not b~ a e properly the 
:gods would cut each of us again and we would become que.rters." , 
.Let us take warnilJg. Let us not become quarters but let uti become worthy 

a ~ s and thus a perfect whole in this India of ours. 

Pandit Balkrislma Sba,rJD,& (Cities of the United-ProvinutlS: Non-M;uham-
.r.nadan Urban): I did not wish to intervene in the debate at this sta,ge but.for the 
remarks of Lt.-Col. Dr. Chatterjee who perhaps does not know the whole story 
:aDd therefore most of bis remarks are out of place. For ·in.stauce, he has said 
'that Mr. Ananthali\ayanam Ayyangar is putting spokes in the wueel of progress 
Well, only if he had had the patience to hear what Mr. Ayyangar himself ~a d 

lI.t the time when 'he propo$ed bis amendment to t:lend . the Bill into circulation. 
~  douqts s ~ d have l?een rempved. I\:Q.,t .1. think at the time either he was 
.not very a:tteniive or absent from the House. 

Lt.·Ool. Dr. J. O. Ohatterjee: I was here and heard' it too, 

PanditBalkrishn& Sharma: Oh, you were here! Then r do not think yop 
neard him very attentively. Now the Bill as it stands h.as got. cel'tuin laeun9-
41ud Mr. Ananthasayanam Ayyangar and Dr. Deshmukh, the ~r ot the Bill . 
.hath sat together and came to an understanding that, so far as was possible 
that sort of thing should be removed. Now there wac;; only one way out of it: 
~ t er to send it into circulation or to request the Government to allot us 8 da~ 
'when the official BTIls came, say two or three minutes, for the re-introduction 
<If that Bill and save us from sending it into circulation. • 

r .. t.·Ool. D.r. J .. 0. batb r e~: Why don't YOll take that course'! 

Dr. G. V. De8hmukh: If the Law Member accepts that I will have nco 
-objection. . 

PandltBa.IIriahD& ~ arma: If :the Law Member accepts it, the Doctor will 
ha.ve no objection. I would like to point out what those lacuna are; I think 
{)ol. ~atter ee ~ be convinced that it· is necessary that they should be made 
up. Under this Act. if you are sacramentally mamed and you have children 
alid somepow you fell out with your sons and you W!loUt to cut them off with a 
shilling, you persuade your wife and say: "Come along, dear. now let us go in 
for a cont-ractual me.tJ;iage·'. And they go in for a contractual marriage. The 
former sacramental mar.riages becomes null and void . .. , :. ". 

Lt • ..ool ... Dr. J. O. Ohatterjee: Why should an educated wife resort to that? 
.. ~ ~t ~~~ .... ~a: }<'or ~ e very simple reaSOn 'that she too may be 
dlBsatlt:lned Wlfh'the Children. Therefore,' it is to avoid such a contingency. 
~~n ag$in there is sO:n;l,ething more. Suppose a man wants to get rid of his 
\Vlfe and somehow he. t ~s her into the belief that. he is a very devoted man 
~d he' wants to live with her. e~ e t  e.p.d <1,oes not :want to marry a second 
"ife; while hI! actually wants .w get rid of, her. He persuades ber; She goes 

•• f -, .  . •. ., 
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to the registration office. They euter into the contractual ma~r a e and the-
former sacramental marriage being null and void he is free in gIve her the go-
bye. These things have to be removed ~nd Dr. Deshmukh having realized the· 
~ rtan e and the gravity of the problem that he was trying to tackle consent-
ed. Of course, Dr, Chatterjee was very eloql1ent in throwing lliatribE:s at thfl 
Congress Benches. I can assure him that there was no deSire on this side of 
the House in any way to interfere with the social progress, 110r do we want to· 
put any spokes in the wheels of our social chariot. Our Party, as a matter of' 
fact, has unanimously decided that the coming two Bills standing in the nllme 
of Dr. Deshmukh shall be sent to the Select Committee. Of course. if. there 
8.l'e dissentients in our Party---.one or t.wo hard1y-and if they 'want to disso-
ciate themselves from this legislation, they are free to do so .. But we as a' 
'Party have decided that we shall gO the whole hog with Dr. Deshmukh. Only '4 
some individual freedom on the ground of conscientious objection, has beeIl' ' 
given to certain members. 
Lt.-Ool. Dr. J. O. Chatterjee: By way of personal explanation, I want to, 

make it clear I had no intention whatsoever to make any derogatory remarks 
about the Party to which my friend belongs. I was talking of individual' 
opinions and social problems. I had no intention or wish to do any such thing. 
Pandit Balkrislma Sharma: Thank you very much. . 

Cot Chatterjee said that modem education has given us sense of chivalry 
and we say 'Ladies first'. So far as this Bill is concerned if we adopt that 
maxim. 'Ladies first'. it will be like adopting-the maxim 'Ladies first' even if" 
the b.ull charges I do not think that Col. Chatterjee would like a lady to be 
3 P.1I < cr';Ished. by ~ charging bull. There ~s s me~ n  of a charging bull in 
.. HllS legIslation that we want tp aVOId. It IS for that reason that we 

are sending it for eliciting public opinion. I hope this will dispel the fears or 
Col. Chatteriee and those wbo think like him and I hope he will have no objection ~ 

to sending the Bill for circulalion. ~ 

Kr. President: I want to make one point clear to Honourable Mf'mbers who 
wish t.o speak. We have only one hour left and there are two or three other 
~ s and I do not know what other private day will be available. 

Dr.G. V. Deahmukh: We can cut down the speeches. So far as this 'Bm' 
is concerned weare unanimous. 

Mr. Pruldent: Is it the desire that this Bill should. be debated lJPOn-

,further? 

Dr. G. V. DeBhmukh: Not necessarily. 
lIr. President: I just wanted to know because '{found two or three Members' 

on opposition side anxious to spea]{, That is why I made that sUggestiorl. 

The HODDurable Sir Asoka Roy (Law Member): Sir, I should like at the-
outset to make the position of the Government clear in regard tQ. this ,Bill; . The· 
attitude dfthe Government is one of neutrality. Government were prepared to . 
accept the motion for reference to a Select Committee, if it was the sense of' 
·the House that  that motion s ~ d bf' accepted. I find that the Mover has 
a r~ed to accept Mr. Ayyangar's amendment that this Billshould be r a~d  

ior the purpose of eliciting opinion, Government is not opposed to the circula.-. 
tion motion at all. Government feel that it is for the Members of the House 
to decide whether, a", stated in the preamble to the Bill "it is expedient to-. 
extend the benefits of the Special Marriage Act of 1872 (Act TIl of 1872) to 
persons who profess the Hindu. Buddhist. Sikh or .fain religion and' ~  are 
alrt>ady marrie'.l a('('l)rding to rites or moile of contracting marriAge other than 
under the Special Marriage Act, 1872". It is for the Members of the House to· 
say whether there iF; any reAl need felt bv the communities (1oncernp,iI for the 
Amendment of the Snecial Marriage Act in the manner suggested in fhe Bill. 

'[ may remind Honourable Memhers that this Bill is exactlv similar to f\ 
Bill which WBsintroduced by the 'HonourRbJe Dr .. Deshmukh 'on . the 2OI;1:i. 

f October. 1.941. On a motion adopted by the House on the 7th of November;. 
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Hl41, tha.t Bill was circulated for the purpose of eliciting opinions. The opinbns 
received were very divided· and I cannot say that they were at all encouraging 
to the Bill. It is not the practice of Government to support a Bill affecting the 
IiOcial and religious cllstoms of any particular community, unless it is clearly 
\lIld unequivocally supported by a majority of the community. Therefore, Sir, 
in regard to this Bill Governm.ent take up the attitude of neutrality and if it is 
\he desire of the House that this Bill should be circulated for public opinion 
...gain, Government WIll accept that. But I agree with much that has been 
'\iaid by my Honourable friend Mr. Ayyangar in his criticism of the Bill. I do 
'J.ot know if Honourable Members have realised the full implications of this Bill 
'lnd I do not know whether my Honourable friend, the Mover, has realised 
what he has sought to do by this amending measure: I may just refer to one 
nl' two clauses ot this Hill. One clause alone will do, .Clause ·12. 

In Clause 12 of the Bill the Mover has suggested that after section 15 of the 
bpe,cial Marriage Act the following' new section shall be ill,Serted, namely: 
"on the marriage being registered under this Act" ,-that is to say a marriage 
between two parties who are already married according ~ the Hindu Law being 
II3gistered under this Act,--certain Mnsequences ensue. 'The Bill'says that on 
the marriage being registered under this Act, the previous marriage between 
the parties should be deemed to have been dissolved and ·thE: parties shall be 
deemed to be married under this Act as from the datu of such registration. 'rhai 
introduces a tremendous complication. The parties were married. under the 
Hindu Law on a particular date. As soon as they get their marriage registered 
under the provisions of this Act. their previous marriage stands dissolved and 
they are deemed to be married on the date on which registration takes a ~  

A pertment question will immediately arise: what is to happen to the childreu 
wi the marriage, who were born before the date of the registration. That is a 
matter which requires careful consideration. 
Then, Bgain, in Clause 12, in that particular section which is sought to bA 

introduced, it is further provided that "the parties to such registration shall 
'thenceforth have all the rights and be subject to all disabilities prescribed under 
&ections', etc.". If you look at some of those sections you will find that the 
consequences are very serious. A Hindu who has been married under the Hindu 
Law gets his marriage registered under this Act. Immediately untIer Section 
22, there is a severance effected from the joint family. Under e~t n 24 succes-
sion to their properties is regulated by the Indian Succession Act. Further,. 
Sir, the man's father immediately has the right to adopt another £;on. 'rake 
the case of the father. of .a. man who has got a son and a grandson by his ~ n  

The' son gets his m~rr a e registered under this Act. What is to happen to the 
grandson? .1s he to lose the right of inheriting the r8nd at er~  property? 
S<1me of the consequences which follow from the provision in Clause 12 that 
the disabilities pregcnoed under the Special Mlll'riage Act will attach to the 
parties to the registration the moment their marriage is' i'egistel'ed under the 
Special" Marriage ACt are serious. I submit that these are considerations which 
+he Honourable the Mover ~  this Bill ~ t to bear in mind before he proceeds 
curther With this Bill. But, as I told vou, Sir. 'the Government's attitude ilr 
one of ne t~ t  and I certainly do not ~ se Cinmlation. 

• Dr. G. V. Delhm1lkh: I do not want to take more than two minutes.' My 
lc1ell of the legal Department of the Government of India is that it is not there 
merely to 'Point out difficulties but a ~  to help tyros in legierlation like rnA and I 
am verythankfill to the Law Member for pointing out some of the difficulties 
which. 1,0 give due credit ·to my friend ~r  Ayyangar. both of them have pointed 
out. .It was because ~ se difficulties were pointed out to me that we thoul!'ht 
that the best way. out of t1lem will De' iii one of two ways, 88 my friend Mr. 
Sharma. has suggested. One way is thilt: so far a.s the substR.ncfl of this Bm is 
concerned, it seems to me that we are all agreed that somethinl!' has got to be 
done with rel!'ard:to these marriage laws. Afdeast that is the opinion. so far as 
J can see .. Now. I admit that the legal form mavnof; be correct; an<! thel'p"fore 
if the a~ ember can extend nis syrnpathiesfUrther, the best way put· of this-

• 
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would be if he would say "You oorrect the Bill with my friend lVIr. Ayyangar 
and c[ will do the-rest"; and then in one minute it can he introduced on an 
official day and all these objections are likely to disappear. I may point out to 
him that there have been many precedents like this ... 

The lJ.Qaourable Sir Asoka Roy: May I explain? I did not intend to convey 
the m ress~ n that I am satisfied that this Bill ought to ~e proceeded with at 
all. I do not think that this Bill ouaht to be proceeded with at ail, and I am 
not satisfied \bat there is any need ~r the Bill. That is why I have left it to 
the communities concerned to corne to a decision. 

Pandlt BaIIaia1ma Sha.rma: That will be a new Bill. 
Dr. G. V. DeBhmukh: It will be a new Bill which could be introduced on an 

offici&t day in a minute. But if the official side is not willing, the only other 
alternative would be to send it out for public opinion; and the advantage of it 
will be that it will educat-e the public opinion; As the Honourable the Law 
Member himself has pointed out-I admit it was given in 1941, but he cannot 
deny that it helped his draft Code or the Hindu Law Committee for the verl 
simple reason that he himself admits that many of the provisions of this Bill have 
been taken in the Draft Code Committee. I a~ e t the amendment moved that it 
should be sent round for public opinion. 

JIr. President: The question is: 
"That the Bill be circulated for the purpose of eliciting opinion thereon b:: the 31st 

August, 1946." 

The motion was adopted. 

DELHI SIKH GURDW ARAS AND RELIGIOUS ENDOWMENTS BILL 

ia.rdar ~  a~  (East Punjab: Sikh): Sir, I beg to move: 
"That the Bill to provide for the better administra.tion of the Sikh Gurdwaras in the 

Delhi Province and their properties wheresoever situate, 1:1\1 refeITed to a Select Committee 
consisting of tP.e HOIlDurable Sir Asoka Roy, the Honourable Sir John Thorne, Bardar 
Baltadul' Captain Sill dar HU1'(·ndra. Singh, Colonel Kumar Shri Himmatsinhji, Squadron 
ead ~  Sardar Surjit Singh Majithia, Sardar Sampuran Singh, Mr. M. Asaf Ali, Pundit 
Thakur Das Bhargava, Sardar Jqgendra Singh, Bhri Sri Prakasa, Mr. M. A. F. Hirtzel, 
Syed Glmlam Bhik Nairang, Sir :M:ohammad Yamin Khan, and Sardar Mangal Singh. with 
instructions to report before the 31st July, 1946, and that the number of members wholM 
presence shall be neC'<lssary to constitute a meeting of the Committee shall be five". 

The Bill whjeh I a ~ the honour to move in this House is a siJnple measure. 
AB is clear from the ~te~ent of b ~ts and Reasons, there are several histori-
cal m ~t ~ rd ~s in the Delhj. Pl9vince and some of these ~d

Wa,'as baveconBidel'i\oQle proper\ies Ij..ttached thereto. At present these gurd-
W8l'as are m~ ed by a committee registered under the Societies Registra-
tiQn Act, and ~ted to the ~ an  Gurdwarn. Prabandh8.k Committee, 
AmritslU', oonstitQted unqer the SiJcP Gurdwaras Aot, 1925. Experience has 
shown tlultt the ShiroW811i rd ar~ Pr/lbandbak Committee, though a statu-
tory body, has got no legal powers f.o manage these gurdwaras, and therefore 
it has been thought desirable to bring forward this measure to provide for their 
better management arid adminitnmtion. SimilaJ.' legisla.tions have alreaPY been 
passed in the Punjab and the North West Frontier Province. This measure, as I 
have already said, is II simple one. It 'seeks to eonstitute n committee of 21 elect-
ed membfllS, elected by the Sikh residents of Delhi, which committee will 
manage the gurdwal'8.s, ritua.ls in the JJWdwaras and the properties attached £0 
them. Some of the "pl'oJlerly is situated in the province of the Punjab. 

J: want to m"ke it clear that thiR Bill does not in any way affect any vested 
n~erests e a e not to tum out the Mahants or t ~ trustees who are managing 

t ~ gU1'dwaras,. That was d ~e twenty years. ago when ~ e Mahants were 
as~ed t9 ~ ~ In some cases Ii. tibeftll compensatIon. a~ proVided for them. In 
o.tber CBSElR they left themselves. At ptesentthere is no vested interest. My 
objecli is simply to gil'& 'legai poweni 'too. oommitltee oonstitute4 ooder tills Act. 
~ 



2013 
DELHI SIKH GURDWARAS AND RELIGIOUS ENDOWMENTS BILL 

The second point which I wish to make clear is that so far as the Sikhs are 
concerned, there is 110 difference of opinion 011 this measure. A similar measure 
is being introduced in the uppet House by my Honourahle friend, Sir Sobha 
Singh. All sections of the Sikh community are agreed-of course there may 
be difference of opinion in matters of detail here and there-that such a measure 
should be adopted by this House. 1 do not want to take much of the time of 
the House as other BiHs are awaiting consideration. I therefore request this 
HoUse to pass this mation. I notice that the HOllourable the Home Member 
has tabled a motion for the circulation of this measure. Just now the Hon-
ourable the Law Member got up and said that he was prepared. to accept a motiOn 
jf it was for Seled Committee but he would oppose if it is a motion for cir-
culation. ... 
"l"he IIoliOl11'.able Sir AIGka Roy (Law Member): I did not say that. 
sardar Jiang&I SiDgIl: I am sorry. I hope my friend the Honourable the 

Home Member will agree to accept my motion. I recognise that the Bill as at 
present drafted requires certain modifications but that can be done very well in 
Select Committee. I ha.ve therefore provided that the report ,of the Select 
Committee mBy be given before the 31st Ju]y. That gives stifficient time to-
consult both the Go:vemmellt lind the Shiromani Gurdwara Prabandhak COItl-
mittee or Rnyother puplic bodies ntere~ted in this measure. ,I wish t~ maie 
one point clear. t Will have no obiection if" instead of this Bill, the Gqvern-
ment &greeR to put the mallagen;:tent and administrlrlion of these gui'dW8l'8S urider 
the Sikh Gurdwaras Act of 1925, passed by the Punjab Legislative Assembly. 
'rhls ia for the Government to consider. If they are prepared to mflke sunable 
provisions in the Bill that these gurdwaras Rhould be put under the admiriis-
trlrlion of the Shiromani Gurdwal'a Prahandhak Committee, Atttritsili', perRmi-
ally l have IJ,O objedtion. BUt j have to take into coifside?atim "'e Wishes of 
i;J'3 Sikh residents of Delhi. If they have any b e ~ n to that course, of course 
that will have to be taken into consideration, becauSe I ~t ~t this measure 
should have ilIe fullest support of the Sikh residents of ~  who aJ;e afw 
l!Jl to manage  these rd n 8 ~ and who are I!losely ilffer.ted by this melll'lure_ 
Sit, I move. 
Kr, l're81aent: Motion moved: 
"Th,.t the Bill to provide for t ~ better administration of the Sikh Gurdwaras in, th. 

e ~  ?roviD.ce and ~ r r ~~ es wheres98ver situate, be re e re~ to a Select Committee-
conslstmg of the Honourable Sir AIOka Boy, the Honourable Sir John Thorne, Sardar' 
Ba.hadur captain Sardar Hilreodl'lll Singh, Colonel Kumar Shri Himmatsinhji, Squadron 
l-eader Bardar Surjit SiIlgh lIIajithia, Sardal' Samp\ll'an n8 ~ Mr. M. 4saf, Ali, pundit. 
Thakur Daa Bhargava, arda~ JogendraSi.J!,gli, Shri Sri Prakasa" Mr, M. 4. F. Hirtzel, 
Syed Ghulam Bhik Naira.ng, Sit ltohal;llDlad ~ n Khan, and Sardar Manga! Singh, 1I.itb 
instructions to report before the 31st July, 1946, and tha.t the number of members wholl'it, 
presence shall be neeesaa.ry to constitute a meeting of the Committee shall be Bve", 

The d rtb ~ 9fr JOb ~ (Horne Member): Sir, the motion standing 
in. my name' is,: .' 

~ the Bill be circula.ted in Delhi Province for the purpose of elicIting opinioD 
thereon. " ,. . 

With your permission I should like to add'to that phrase 'oy July 1st, 1946'. 

My.Honourable friend Sardar Mangal Singh rather surprised me just now by 
expresslllg the hope that I would not move my amendment, because I thought. 
as the result of a number of talks Vtith him, that he was going to accept my 
amendment. However, I will refer to that again later. 

An ~ rab e Kember: "Sikh s4'ategy"? 
The lioaoara_ Sir 181m. TlJ,om,!: ·1 think it has akeady been made plain 

to my friend the Movet but I IW.cruld· make:it plain to the Heqse lIS well, tha.t 
my motion is tabled not in any sense wh"tever of hostility tc) this measure or 
with any intentibn of needlessly delaying it. But experienced members 01. this 
House know 'that it is theqsual practice to,oireulate for opinion a measure-
which aftectB' tht religitms prareticesj authority8fld iQstitldlollS of any cfUn-
munity. '.And there'is fl. further reason in e~ rd fu this Bill in that it hears 



2014 LEGISLATIVE ASSE1IBLY [ frrn MAR. 1946
[ Sir John Thorne]

signs of very hasty draftsmanship. I would not go through it clause by clausebut I would call attention to clause 4 which says that, 'The Board shall co,nsistof twenty-one members as under'. I had the curiosity to work out an arithmetical sum from the subsequent sub-clauses and I find that the total is 19 and
not 21. Then again there are parts of the Bill which I think would more suitably be found in rules ·or bye-laws passed by a body to be set up by the measure.Those matters no doubt are such as could be rectified in Select Committeewithout much trouble, but I feel myself that a measure of this kind, whicqa.ffe.ct-; rights in property as well as religious practice, is one on which we shouldhave the opinions of people who may be concerned within the Delhi province;· >1nd very fow of us have that close acquaintance with Sikh religion and practicewhich would enable Uf' in Select Committee to spot, the details which needPdcorrection. Therefore, ,Sir, I would pr.ess that this should be circulated. 1have worded my motion so that circulation should be within the Delhi provincRonly, but it will be necessary to look outside thR province as well-not bycirculation. but what I had in mind was that the Government should addresst,he Punjab Government a� the same time that the Bill is circulated in theDelhi Province, asking for any comments that the Punjab Government couldgiYe us from their experience of 20 years in the u-drninistration of the GurdwarasAct which is in force in that province and also calling attention to certain partsof this Bill which affect. authorities situated in the Punjab Province. Forinstance, sub-clause (vii) of clause -1- requires two members of the Board to bPnominated by the President 0£ the Shiromani Gurdwara,s Parbandhak Committee,Amritsar. Then again clause 2R sets out a procedure for dealing with 'disputesand requires that--

"a.11 disputes regarding the properties of the Gurdwaras under this Act, regarding them!)mbership of the Board or the committees constituted theraunder and all other disputes inany manner whatsoever concerned with the said Gurdwaras shall be brought by a petition orby a regular suit as may be provid�d for under the law fo1; the time being in force beforethe Sikh Gurdwara Tribunal, constituted under the Sikhs' Gurdwaras Act of 1925 (PunjabAct, No. VIII of 1925) and the decision of the said tribunal subject to the revisional powersof the High Court of Judicature at Lahore shaJl be final betwaen the parties to all suchproceedings.'' 
Clearly it will not be proper for us to legislate in that sense without' previou;;:consultation with the Punjab Government and without asking them to saywhether the authorities named there, the Shiromani Gurdwm:a ParbandhakCommitt.eo, Amritsar, the Sikh Gurdwara 'l'ribunal and the Lahore High Courtwould be prepared to undertake the duties which the ,,Bill, if passed, woufclimpose on them. Therefore, Sir, I think it is quite necessary not onlv thatthe, Bill should be circulated in the Delhi Province but, that we should havetime in which to consult the Punjab Government and give them time to consultthe authorities who have been named in this Bill and obtain their views as to thepracticability of these proposals and obtain the consent of those author1ties ar.dthe Punjab Government to these functions being imposed upon them: I wouldtherefore answer my Honourable friend's appeal to me to accept his motion bYpointing out that there are certain very strong re,tSons why he should acceptmy motion and should, allow this Bill to be circulated. Sir. I move. 

Mr. President: Motion moved:
"That the Bill b'i! circulated in Delhi Province for the purpose of eliciting opinionthereon by July 1st, 1946." 
Sard&r Sa.mpuran Singh (West Punjab: Sikh): Sir. I rise to support themotion made by my Honourable friend Sardar Mangal Singh. The object ofproposing this Bill is very lauda;ble. The Bill is designed for the bettermanagement of the Sikh Gurdwaras in this great capital of the country and alsoto utilise their funds for the betterment of the community. We have an Actin the Punjab for the same purpose. That had to be rather elastic bec:ruse ithad to deal with large properties and a very large number of Gurdwaras spread<ive1· the whole province and each Gurdwara, required a different type of management both on account of the conditions and the vested interests of the Malianh
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all(J. dd managers. ConsequentlyGurdwara Tribunal. All the Guschedu:e were under it. People l Gurdwaras 01· properties in that scivil suits. In the same way if ni:;chbdule, any Sikh could bring aspecial interest in that Gur�war:t.!Jat Tribunal and the parties c<,glad {bat we have uot to adopt tDdhi province ate concerned: be,we claim that everything is so troubic on that account and uo pose. 13nt we have to con7icler · to these Gurdwaras. 
In the Punjab we havedirectly by the Shiromani Gurd,

have local Committees as well, are onlv nominal Committees. ad('ut that style. The other rmlocal Committees-subject to cCommittees are elected. Naturresident Sikhs of this place, anorgm1ise or provide for De�hi wmatt6fs, control of the Shiromathe activities of the whole Sikh keep some sort 0£ affiliation wiiof the Gurdwaras of this place 
I know that in our communi·general principles of the Bill aring the amendment proposed lmonths' delay no doubt may cance of the measure and the tiwe ,vill have no hesitation m circulated for the present. Wi-0f Sardar Mangal Singh. 
Sardar Mangal Singh: Sir, itHome Member I agreed to acef,hat stage, if I may say so. . Iln view of t,h'l difficulties pornmade bv rnv Honourable friendthe motion" for circulation. I 1 was meant as a dilatorv moticthe Home Member. He wantAdministration and certain oththat time. In return, I wouldthis Bill through the next Seifriend Dr. Deshmukh, who athen the Honourable the Homtime on an official d-ay, so t��Session. Sir, I accept the cn·the Hohm Member. 

Dr. G. V. DeShmukh (BJ get the official support; you ,
Mr. President: The <]_nest,
"That the Bill be circulated Ithereon bv Julv 1st, 1946." • . 

I The motion was adopted ..
... 
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aud Gld managers. Consequently, we had to put up a Special Board called the 
,Gurdwara Tribunal. All the Gurdwaras whose names were mentioned in the 
schedu:e were under it. People eould raise objection on the inclusion of certain 
Gurdwaras oi· properties in that schedule and al

l 

those matt�rs were fought like 
dvil suits. In the same way if name of any Gurdwara was not included in that 
-�c�dule, any Sikh could bring a suit to prove that the communitv had a
special interest in that Gurdwara and those matters had also to be fought in
that Triounal and the parties concerned had to establish their rights. I am
-:glad that we have uot to adopt that long procedure so far as the Gurdwaras of
Odhi province are concerned because there are very fe,v Gurdwaras here and

we claim that everything is so nicely defined already that there will be no
troubic on that account and no Boards wo1-1ld haye to be put up for that pur
pose. But we have to consider what type of ma11agement we. will have to give
to these Gurdwaias.

In the Punjab we have two methods. Some Gurdwaras are managed
directly by the Shiromani Gurdwara Committee and except Akal Takhat these
have local Committees as well, but they are without much authority and they
are only nominal Committees. Consequently, in fhe case of Delhi we cannot
ad0pt that style. The other method is to manage certain Gurdwaras through
focal Committees-subject to certain control by the S. G. P. C. All these
Committees are elected. Naturally, we will have to give more rights to the
resident Sikhs of this place, and the local Committees which we will have to
orga:nise or provide for Delhi will be more autonomous, subject to, in certain
mait0r&, control of the Shiromani Committee because they have to co-ordinate
the activities of the whole Sikh community. For that purpose, we will have to
keep some sort of affiliatiou with the mother body for the proper management
of the Gurdwaras of this place as well.

I know that in our c01mnunity the-.:e is no differeuce of opinion, so far as thb 
·general principles of the Bill are · concerned and I have uo hesitation in  accept
ing the amendment proposed by the Honourabie the Home Member. A few
r;1ontbs' delay no doubt may cause some difficulty, but considering the import ·
ance of the measure and the time required for further inquiry into the matter,
WA ,vill havl'l no hesitation in accepting this motion and allow the Bill to be
eirculated for the present. 'With these remarks I support the original motion
-Of Sardar Mangal Singh.

Sardar Mangal Singh: Sir, it is true that in my talks with the Honourable the
Home Member I agreed to accept his motion, but I did' not think it proper at
that stage, if I may say s·o. I reserved· those remarks for the present occasion.
ln view of hh'3 difficulties pointed out by him ap.d· in vi:ew of the' 0bservations
made by my Honourable friend Sard'ar Sampuran Singh, I think I should accept
the motion for circulation. I never doubted for a moment that this circulation
was meant as a dilatory motion. I recognise the difficulty of the Honourable
the Home Member. He wants to consult the Punjab Government, the Delhi
Administration and certain other interests as well. 1 am prepared to give him
that time. In return, I would ask him that he should give me facilities to get
this Bill t,hrough the next Session. If my Bill is blocked by my Honourable
friend Dr. Deshmukh, who always brings half a dozen Bills every Session,
then the Honourable the Home Member will be kind enough to give me some
time. on an official day, so that we may get this Bill through during the next
Session. Sir, I accept the circulation motion moved by my Honourable friend
the Home Member.

Dr. G. V. DeShmukh (Bombay Cit,y: Non-Muhammadan Urban): I do not 
get the official support; you do? 

Mr. President: The question is. 
"That the Bill be circulated in Delhi Province for the purpose of eli:-:iting ,,pinion 

thereon by July 1st, 1946." 

Tbe motion was adopted, 



POSITION RE SUPPLY O:F QUESTION LISTS TO MEMBERS CONSE-
~~  ON STRIKE IN GOVER;ijMENT OF INDIA PRESS, NEW 

DJ!.iL.I1J.. 
. . 

Mr. Pruldlnt: Before I call upon the Honourable Member, Dr. Deshmukh. 
to move his motion in respe..ct of' other Bills, I have to make a statement to the-
Houae about a situation whlch is a sorry one. I have just come to know that, 
on account .of a strike in :the Government Press, it will not be possible for us. 
to have printed lists of ,!uesiions prepared as usual. We have to devise some 
other method till the Press is again in the working order. Ordinarily, Depart-
ments are supplied with printed questions five days in advance and a number 
of copies that are struck are sent to the Honourable" Members to their resmences 
and are also placed on the table of the House. In view of the situation that 
has now arisen, the only other course is ·to have tne copies .eyclo-styled or to 
resort to some other process of multiplication. Obviously,.a large number of 
decent copies cannot be had by any process other than printing. Therefore, we 
bave to consider the other alternative of having a fewer copies am.d yet meet the 
r~s nab e  needs of the Honourable Members as also of the ·Departments. It. 
is, therefore, pN)posed f,hat instead of each Department of the Government 
being sent copies of these questions, copies should be sent orily to the Depart-". 
ment concerned, which has to reply the queStions on a parti!}War day. In case 
any other Departments or even the Departments concerned want any lurther 
information, they can always have access to the Assembly Office and get . the-
information about the questions that they may want. They· are supplied 
advance copies of cp.estions as they come in, but they may like to know exactly 
the forms of questions as admitted and also as diaallowed. What I would 
suggest in thetle circumstances is that they may proceed on the assumption that 
the advance copies are copies of questions as permitted. and then a lrtt'lli modifi-
cation here and there of questions disallowed inay be looked to therea.fter. 
~ at is 80 far as the Departments are concerned. So far as Honourable. Mem-
bers ar€;' n erne~  each Honourable Member ~ 8 which questions he has 
given notice of. There are. two alternatives before HO,nourable Members; either-
copies may be sent to the residences of Honourable· Members in which ease, it 
will -?,ot .be possible to. have an equal number of copies placed on the table of 
the;House. so that. Honourable m~ers will ~ e to carefully preserve the-
cqpies lent to their residences and bring them here when they come to the-
Chamber; the other alternative is to have the copies a~ed here on the table-
of the House, instead of being sent to the residences of Honourable Members_ 
I am etitirely in the hands .of Honourable Members. 
tIr .•. ~ t  Ali (D·elhi: General): That wiR not work. 

., 

lib. Preildent: Then, the only alternative that can be adopted is to send 
COllies to the residences of Honourable Members, of course, excluding officieJ 
liembers. . 

,,': .' .  . 
'),'he lionQDrable Sir Asoka BoJ. (Law Member). Presumably questions as 

admitted will also be supplied to the Departments. . 

Mr. Prtsident: But as 1 sa:id, fewer number 'of copies will be supplied. At 
preaent, I believe. we are supplying 15 copies. Instead of that the nuIIiber 'of 
copies will be tlq-ee or four . 

... Ii. 4&&f ·b: I.am not quite certain how long this e.rrangementis 
expected to last. Does it mean that the present strike is n ~  last very long? 
If I am ~ t mistaken, questions relating to 14th or 16th March are ali-eady.in 
circulation. That is to say we have got copies of these questions in advance. If 
the press strike is going to be extended beyond ilhe 16th, I do not know what 
might happen. I do not see why we should not take steps to end the strike. 
This is an urgent matter of public importance il.nd we ought to be able to devise-
some way to settle this dispute as quickly as possible. I suggest -that th& 
Honourable Member in charge of the Press may invite the leaders of Parties or 
their representatives to iii. conference and invite other& also and we ean all sit 
down and settle the whole jssue straightaway. 

( 2016 ) 
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Ill. PreSident: 'l'he time for transacting the non-official business set down" 
on the agenda is very short. I am anxious to see that the two Motions of Dr. 
Deshmukh are carried through today, otherwise they do nob stand Uie chance-
of ever going through. So, I will hurry up. My only purpose in inviting the· 
attention of the House to this factor was that inconvenience may not be caused 
to Honourable Members all at once and as a ma.tter Of surprise. That does 
not mean that the strike may be continued any longer. Steps wnI no doubt be 
taken to see that t.he strike ends soon. If the Press works normally or even less 
than normally, efforts will be made to have these questions printed, 8S U1rual, 
but so long as the facilities are not there, we have to restrict ourselves to this 
rat.ioning of questions, if I may !lay so. 

Sardar Mangal Singh (East Punjab: Sikh): May I suggest that copies of " 
questions may be printed at the Viceroy's Press. There is no strike there. 

Mr. President: We will discuss all these matters, later on. 

HINDU MARRIED WOMEN'S RIGHT TO SEPARATE RESIDENCE AND·· 
MAINTENANCE BILL. 

Dr. G. V. Deahmukh (Bombay City: Non-Yuhammadan Urban): Sir, I 
move: 
"That the .Bill to give Hindn Married Women a right t.() separate residence and main, 

tenance under certain circumstl!.nces be referred to a Select Committee consisting of the" 
Honoura.ble Sir Asoka Roy, Lt.-Col. Dr. J. C. Oha.tter:jee, Sir Mohammad Yamin Khan, 
Shrimati Ammu Swaminadhan, Shri Sri Prakasa, Sri M. Ananthasayanam Ayyangar, Sri 
A. Karunakara Menon./.. Sjt. N. V. Gadgil, Mr. Vadilal Lallubhai, Pandit Ba.lakrishna. Sharma, 
Pundit Thakur Das lShargava, Sardar Mangal Singh, Mr. Madandhari Singh, Mr. Leslie· 
Gwilt, Syed Ghulam Bhik Naira.ng, and the Mover,' with instructions to· 
report by the 21st March, 1946, a.nd that the numbEll" of Members whose presence shall be 
necessary to constitute a meeting of th'., Committee shall he five." 

Sir, I do not want to make any speech in cOhltnending my Motioii for .the .. 
acceptance of the House. I hope we are cqrlling W less Controversial matte1"8. 
My Party is practically unanimous that ~s measure should go to the Select_ 
Committee, and as far as I know t.he Honourable the Law Member is sympathe-
tically considering this question. This is a very : ~ question which has be~ 
discussed by the previous Assembly and it was uDI1onimo41;\ iIi. appointing a Select:· 
Committee. So I do not Wish 110 make any speech. Sir, I move. 

IIr. President: Motion moved: 
"That the Bill to give Hindu a rr~d Women a right to separate residence I.<nd main, 

ten.ance under cerla.iil circumstances be referred to a Select Committee consisting of the· 
~ n ab e Sir Aafoka Roy, Lt.-Col. Dr. J, C. Chatterjee, Sir Mohammad Yamin Khan. 
Shrimati Ammu Swaminadhan, Shri Sri Prakasa, Sri M. Ana.nthasayanam A:,"Y:lngar, Sri, 
A. Karuna.kara. Menon, Sjt. N. V'. Ga.dgil, ,Mr. Vadiial Lallubhai, Pandit Balli.krishna SllRrma 
Pundit ,Thakur Dail Bharg"va, Sardar Mangal Singh, Mr. Madandhari Singh, Mr. Leslie 
GwiIt, Syed Ghub!m Bbik a r~ ; and the .. Mover, with instructions to 
report by the 21st M:arch, 1946, a.nd that ~ e number oflltembers whose prespnre shall be· 
neceBBary to constitute a meeting of th\1, Committee shall be five." 

Mr. P. B. 80le (Berar: Non-Muhammadan): Sir, Lhave tabled an amend-
ment to t.his Motion for the circulation of this Bill. But if it has been settled in.. 
our Party t.hat this Rill should gO to the Select Committee. I do not propose to 
move that amendment. But at the same time. I wO'.lld like to bring to the .. 
notice of the House certain !eatures of this Bill. 
111'. President: I might ~n rm the Honourable Member before he brings 

in those features, there is another Bill of Dr. Desh.mUkh whicn has to be moved. 
There is allot.her Billoi' 8hri Sri ::Prak.asa. There i.> 11 furiher motion by :M:r. 
Ahmed E. H. Jaffer. We haVe now ~t only lSi minutes, to be exact. 
Mr. P. B.GQlI: I ant very sbrry Sir" there is no time. Bat that iSDD· 

reason why I should not have my a~ on ,tble measure. 

;Mr. Prea{tJeD.t: .. '1lhere is ho reason why the ROIioriri\ble Mem.,ershouI1_d:lt
l 

.cw;tail ~ ~~ar s  I merely pointed out that these. are private ~ s  and 
will be for Honourable Members' to adjust the d s ~ n as they thlDk Ht. H 
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do not want any Honourable Member to curtail his remarks, not the least. 
That is not my intention. 

JIr. P. B. Gole: I am not on the Select Committee. It would therefore be 
much better if I offer my remarks at this stage. 

IIr. II. Asaf Ali (Delhi: General): Do you wish to be on Jihe Select Com-
mittee? 

JIr. P. B. Oole: I do not wish to force myself on the Select Committee. 

IIr. P1'8IIkWnt: Does the Honourable Member wish to have his name includ· 
·,ed in the list of members for the Select Committee? 

Mr. P. B. Oole: I shall offer my remarks now, if I ¥D not included in the 
-Select Committee. 

Sri II. Ananthasayanam .Ayyaug&r (Madras Ceded Districts and Chit.toor: 
.Non-Muhammadan Rural): I formally move, Sir: 
"That the name of Mr. P. B. Gole be added to the "Select Committee." 

Ill. President: Motion moved: 
"That the name of ~ r  P. B. Gole be added to the Select. Committee." 

The Honourable Sir Asoka Roy (Law Member): I accept the Motion for 
Jreference to the Select, Committee. There are certain defects in the Bill ~  

·can of course be remedied in the Select  Committee. 

1Il'. PrAlsident: The question is: 
"That the llame of ~ r  P. B. Gole be added to the Select Committee." 

The motion was adopted. 

lIr. President: The question is: 
"That the Bill to give Hindu Married Women a right to separate residence and main-

;teilance under certain circumstances be referred to a Select Committee consisting of the 
'Honoura.ble Sir Asoka Roy, Lt..·Col Dr. J. C. Chat.terjee, Sir Mohammad Yamin Khan, 
.-8hrimat.i Ammu Swaminadhan, Shri Sri, Prakasa, Sri M. Ananthaaayanam Ayyangar, Sri 
A. Karunakara Menon, Sjt.. N. ':!/'. Gadgil, Mr. Vadilal La11ubhai, Pandit. Balakrishna Sharma. 
Pundit. Thakur Daa Bhargav&, Bardar Mangal Singh, Mr. Madandhari Singh, Mr_ Leslie 
-Gwilt, Syed Ghulam Bhik Naira.ng, Mr. P. B. -Gol'oa, and the Mover, with instructions to 
report. by the 21st. March, 1946, and t.hat the number of Members whose presence shall be 
,necessary to eonstitute a meet.ing of th9 Committee ISha11 be five." 

The motion was adopted. 

IDNDU MARRIAGE DISABILITIES REMOV ~  BILL. 

Dr. G. V. Deshmukh (Bombay City: Non-Muhammadan Urban): Sir, I 
:'move: 
"That the Bill to remove legal dise.bilities under Hindu Law in respect of marriage 

between Hindus, be referred to a Select Committee consisting of the Honourable Sir Asoka 
. Roy, Lt.-Col. Dr. J. C. Chatterjee, Sir Mohammad Yamin Khan, Shrililati Ammu 
-Bwaminsdhan, Shri Sri Prakaaa, Sri M. Anantbuayanam Ayyangar, Sri A Karunakara 
Menon, Sjt. N·. ~  Gadgil, Mr. Vadilal Lallubhai, Pandit Balkrishna Sharma" Pundit 
Thakur Das Bhargava, 8ardar Mangal Singh, Mr. Leslie Gwilt, Syed Ghulam Bhik Nairang, 
Mr. P. B. Gole and the Mover, with instructions to report by th'" 
'.alat March, 1946, and that the number of members whose presence shall be necessary to 
. oonstit.ute a meating of the Committee shall be five." 

Mr. President: Motion moved: 
"That the Bill to remove legal disabilities under Hindu L&w in respect of marriage 

between Hindus, be referred to a Select Committee consisting of the Honourable Sir Asoka 
iRoy, Lt.-Col. Dr. J. C. Chatterjee, Sir Mohammad Yamin Khan. ShriDlati AmR1U 
Swaminsdhan, 8hri Sri Prakaaa, Sri M. Anantbuayanam Ayyangar, ,Sl'i A Karunakara 
Kenon, Sjt.. N, ':!/'. Gadgil, Mr. Vadilal Lallubhai, Pandit Balkrisbna Sharma, Pundit 
-Thakur Das Bhargava, Saraar Mangal Singh, Mr. Leslie Gwilt, Syed Ghulam Bhik Nairang, 
Mr. P. B. Gale and the Mover, with instructions to. report. by th'" 
. 21at March, 1946, and that the number of members whose presence shall be necessary to 
• constit.ute a meating of the Committee IIbalI be five." 

Mr. Jl&d.&Ddhari SiD&h' (Bihar and Orissa: Landholders): Sir, I have 
-tabled a motion that the Bill be circulated for the purpose of eliciting opinion 
,thereon . 
• 
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Dr. G. V. DeshmUkh: Sir, I should like to point out that this should be the 
least controversial because it was accepted by the last Assembly. 

The ra ~ Sir .Asoka Boy (Law Member): By a majority of one vote. 

Dr. G. V. Deshmukh: Still. it was accepted. And I take it that the same 
;attitude of sympathy on the side' of Government and on this side continues. 

Mr. Preaident.: If the Honourable Member wishes to move his amendment 
I cannot prevent him from doing 80. 

Dr. G. V. Deshmukh: If he would like to come to the Select Committee I 
have no objection. That will give him a chance to express his views in a more 
,authoritative way, and I am sure he will agree to it. 

IIr. JIad&ndJ1ari Singh: I have no objection, Sir. 

Pi.Jldit B&lkrisIma Sharma (Cities of the United Provinces: Non-Muham-
madan Urban): Sir, I move: 
"That the name of Ml'. Madandhal'i Singh may be added to the list d m ;n ~;  of 

t.he Select Committee." 

Mr. Preald.ent: The question is: 
'''That the name of Ml'. Madandhal'i Singh may be added to the list of member:, of 

:the Select Committee." 

The motion was adopted. 

The Honourable Sir Asoka. Boy: Sir, 1 shall accept this motion for refer· 
·ence to Select Committee but I shall only repeat what I said on the last occasion 
that cal use 2(b) , of this Bill is wholly unnecessary. ~nd I also presume. that 
my Honourable friend the Mover does not wish that his Bill should go further 
than is suggested by the Hindu Law Committee in their draft Code. 

Dr. G. V. Deshmukh: That will be settled with the guidance of the Law 
Member. 

Sri II. A.B.aII.tbasayanam. AJyangar (Madras Ceded District aud Ohittoor: 
Non-Muhammadan Rural): Sir, clause 1 is absolutely non-controversial and 
must be accepted. As regards clause 2 the Select Committ,ee suggested that 
freedom may be given to the provinces to modify it so as to make it suitable. 
Whichever province is forward may accept it and if any province wants to wait, 
the power may be given to the Provincial Government. 

TILe Bonoura.ble Sir .AIIoka Boy: I did not go into the matter in detail. 

Mr. Preai.deu.t: We need not go into all these details now. 

The question is: 
"That the Bill to l'emove legal disabilities undel' Hindu Law in respect. ul rual'riaiie 

bet.ween Hindus, be referrad to a Select Committee consisting of the Honoura.ble Sir Asoka 
Roy, Lt.-Col. Dr. J. C. Chatterjee, Sir Mohammad Yamin Khan, ShTimati Ammu 
Swaminadhan, Shri Sri Prakasa, Sri M. Ananthasayanam Ayyangar, Sri A Karunakara 
Menon, Sjt. N,. ~  Gadgil, Mr. Vadilal Lallubhai, Pandit Balkrishna Sharma, Pundit 
Thakur Das Bhargava, Sardar Mangai Singh, Mr. Leslie Gwilt, Syed tihulam Bhik Nairang, 
Mr. p, B. Gole, Mr. Madandhari Singh, and the Mover, with instrections to report by the 
.21at. March, 1946, and that ,t.he number of members whose presence shall be necessary to 
.const.itute a meeting of the Committee shall be five." 

The motion was adopted. 

INDIAN COMPANIES (AMENDMENT) BILL. 

Dr. G. V. DeBhJDukh (Bombay City: Non-Muhammadan Urban): Sir, I 
beg to move for leave to introduce a Bill further to amend the Indian Companies 
Act, 1913. 

Mr. President: The question is: 
"That leave be granted 'to introduce a Bill further to amend the Indian m n ~ .. \ct, 

1913." 

The motion was aaopted. 

Dr. G. V. Delthm.ukh: Sir, I introduce the nill. 



HINDU INTER-CASTE MARRIAGE REGULATING AND ~  
, BILL. 

6.1ln Sri Pra.b8a (Benares Imd Gorakhpur Divisions: Non.Huhamma.d.aD 
Rural): Sir, I beg to move for leave tQ introduce a Bill to regulate and validate 
marriages between different ca.stes and sub-castel'! of Hindus. 

Kr. PresiC!ent: The 'question is: 
'''That leave be granted to introduce a Bill to regulate and v,:1lidatE.-marrillgell bt'twl!eD 

different castes and suu-castes of Hindus." 

The mot.ion was adopted. 

SMi Sri Prakua: Sir, I introduce the Bill. 

INDIAN ARMS (AMEND ME Nil') BILL 

Mr. Ahmed E. B. J&fI.er (Bombay Southern Divis1on: Muhammadan 
Rural) : Sir, I beg to move for leave to introduce a Bill to amend the nd a~ 

Arms Act, 1878. 

Mr. PresUlent: The question is: 
"That leave be granted to introduce a Bill to am~nd the Indian Arms Act, 1878.'" 
The motion was adopted. ' 

Mr. Ahmed E. B. J&fI.er: Sir, I introduce the BilL 

MOTION FOR ADJOURNMENT 
BHAGAULI TRAIN DISASTER 

Sri •. Anantbal&J6DIm AJJlmlar (Madras Ceded Districts and tt t~ 
Non-Muhammadan Rural): Sir, I beg to move: 
"That. th'd Assembly do now adjourn." 

By moving this motion I wish the House to consider a ma.tter of urgent 
E..ublic importance, namely, the train collision between the Dehra Dun Express 
4 and a Goods Train resulting in 50 ieaths and, ll»injured and the 
F. II. carelessness and indifference on the part of Government to take 

steps to avoid sueh train disasters. 

Sir, all Members of the Houee will be aware that the accident took place 
on Monday last in the early hoUrs of the morning at Bhagauli, 48 mims from 
Lucknow. The latest information regarding the casualties is 50 dead and 150 
injured. It is said, Sir, that it is a major disaster. 111 the Hindumn TimtH 
it is stated that the head-on collision is described by officials who visited the 
scene of the accident as a 'major accident'. It is not the non-official version, 
but the official version itself, and the figures speak for tlletDselves. 
It took place in the early hours of the morning and there could 
be no justification for it unless there, is something wrong in the mecha-
nism itself an.d the mariner in which ' the Government has been 
n:all8gmg its business. It is not the :first instance within recent 
yearS when a collision of this sort has occurred. I have got here, year after 
year, the figures showing the number of collisions-owing to the beautiful 
management of the Government and the Administration-and you will see that 
they hsve been increasing, and the number of casualties have. been mounting 
up. Collisions a.lone have increased from 263 in 194()..;41 to 871 in ~  
423 in 1943-44, a.nd 423 in 1944-45. Within a  period of five years, they have 
increased by 75 per cent.-from 263 to 423. Similarly, derailments have also 
iucrea.sed from 5,601 in 1940-41 to 8,550 in 1944-45. It is an a ~ n  figure. 
Then I come to the number of persons killed and injured. 'i'he number 

WRR 9,993 in 1940-41 arid it. rose steadily to 11,146 in the next year-1941-42. 
11,245 in the thi!'d' year; 13,734 in 1943-44; and 14,667 in the last year 
1fI4·1-45. The figures speak for themselves. 
TIl6 Honourable Sir Bdward Bentha.U (Member for Railways and War Trans-

port): May I ask the Honourable Member if tha.t includes train a.ecidents due 
to trespassers and so on? .. 

(2020) 
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Sri K. ADaDtbaaay&Dam. Ayyangar: No, they are onlycOliisions and derail-
; ne ~t  I have taken these figq.re.s from your Bed· Hook. 

This is the tale. Sb far as the present year is concerned, I have been 
.anxious to get the figures from the Honourable Member himself and put a 
oquestionaorpss the floor af the Rouse and my Honourable friend, Mr. Saksena 
nlso Bl!kecl fOl' the same information. It is easy to gather tha.t n ~t n  My 
Hooour.able friend had notice of a thing like this. I can refer him to one such 
:after the A.ssembly started this year. On the 31st of .r anu.ary there occurr<>rl 
an .ceident n~ r Jodhpur where two penons were killed and nine were injured. 
VOUCaD see ~  dtis Government has been. clillous and indifferent. :Uy 
Honourabie .friend himself was asked hy IllB to accept a question of short DQtic,e 
I'f't8l'ding .this, but he coBSidered the d~at  of 2 persons on Ij. train smash as 
abSQ(utely unimportant and refused to .accept a short n t ~ quest;jQn. Has he 
:answered ·that till .now. Life .ofan. Indian.. is . absolutely nothing so U,i,r as this 
Honourable Member is .coneerned;. that isf,how he has fiQuted this House auo 
-th'd entire Indian nation. It is for this thing 1I10ne that an adjournment not 
only for one day but for the jH)tire SessiolJ ,will be proper though it is eutting 
-off our own nose to spite oiber!l. 
Dr. G. V.Delbm1lkJl (Bombay City: Non-Muhammadan Urban): Why not 

-cut off his nose to spite us. . 

~ •• ~~ a na;  ~an ar: n I.had power I would certainly do so-
Let US n n~r @w such : ~nts happen. Such ~ren es ca.n 

'happen in one of t~e ways. Jrjrst of all, I wou,ld J,ike to hafe, some infor-
mation from the Honourable Member. It is said in today's Hindustan Times: . 
. " An eye-witness €If the accident gi.vestb.e following acco1lJlt: "It was 11-. ~  sight 

.  . .•. .  I am sure that the driver of the Debra Dun Expl'8llll, who has been killed, was 
J1,Ot tp blallYl., The 11.QJAAiI ~~ ~ beeljl ~  but the pom.tsdo not appt>ar to have been 
d!.aJ:la"ed. That w,as how the ('olhsion occurred. The Express was ramiht"g at a spl.'!cI of 
3) 'iii1J.. per hour. .  .  .  . .'." . 
If it is so, the home signlll was given but the points did not change. It is 

a matter which is entirely due to the faulty system. I would like to know 
from the HonOUl'able Member if the automatic interlocking system pr&vails on 
this section of the E. I. R.? May I know from the Honourable Member if it 
is sol' 

~ ~ab e ~ Edward BeIlth811: I could not tell you. I require 
notice. 
. ~ :~ ~~ .. ya.namAyyan.a.r:· I am aware of these alternatives. If 
the interlocking system is there, the points must have changed. If they did 
~ t  then there is Ii. defect. Tbj,s defect was pointed. out to the Honourable 
¥emQer-not to his de art nen~b  two persons one from the M. &; S. M. Rail-
wa;y where in spite of the interlocking, points did not change The man WitS 
'sought to be sacked. He was a Station Master at Gudur, one Ayyangsr. That 
man ~ a ned and wrote out a long article, and also sent a re,Port saying 
that in spite of the interlocking system certain defects occur and those defects 
must be removed. He was sacked and this is how this 'inconvenience' has 
been cured. Thill; is all due fiO-the beautiful administration of t1!.e department 
in the hands of my Honourable friend. If there is no interlocking system 
there is ab ~  nQ re$SOO. why in a major line of this kind, nter n~ 
sysetm ought not to have been establishea. ThE"refore in either way the ~
nistration has been responsible fEll' this kind of flWlt. n~ r ~ system wIll 
automatically d'OBway with many of these accidents. Even in certain cases 
in spite of the imerloclPng system being eshiblished, accidents ma! occur, but 
-th'3 Administration must be on the look out for such defects occurrmg and they 
should adopt remedial measures. He has not done so. 

Ali this stage Mr. President vacated the Chair, which was then occupied by 
Mr. Deputy President (Sir Mohammad Yamin Khan).] 

I 8Ul aJ,sQ iBformed that a driver at BeR8gUIlta went into a wrong line 
He wa.; sought to be diamissetl and on appeal' he was i'eiastatefl.. Ultimately 
he was able to -satisfy the authorities that there is a defect in the mechanism 
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-lowering of the signaJ. does not change the point. It is more than a year-
ago. What steps have been taken by the A.dministration to remove this defect 
and bring the system absolutely up-to-aa.te? 

Thus they cannot run away with the explanation that some people there: 
were responsible for this. It is easy for the administra.ton to say this. Most. 
oi the reports, where inspectors have entered into the investigation of such 
.. ccidents, have thrown the blame on the man on the spot,-a coolie who gets 
about Rs. 10 to Rs. 12. He is ultimately sacked. But that man is not respon-
sible. It may be due to negligence or due to sabotage. Neither of these has 
up to now been alleged. Let me take the first: negligence on the ·part of those 
people. They are overworked. The Honoura.ble Mem):>er has those men on 
dut,} for 16 to 17 hours a day. He thinks that those people must. 
work like machines. When I enter into·· the compartment of a rail-
way ta-a.i.n my life is in the hands of·· the railwa.y. administration; It is 
not a matter of indifference. You invite people ~  get into your trains. You 
c.reate a monopoly, and then when these things happen you say 
It ]s an ordinary affair I I say the blood of every individual that has been shed 
rests 011 the Centre.. But look at the indifference with which tbey have .en 
it.. ~r e  have not even tried to aJ.Ieviate the grievances of the people fu. ch,arge 
of it. If it is negligenqe, you must reduce the hqurs of work. There is a rail-
way strike aJ,ready threa.tening. The strike of the postal peons seems' to have 
been resolved. ,We hllV6 yet to see how the railwaymen's grievances are 
redressed. rille do not know whether the strike is coming. If it is sa b ta e~ 

even then the railway administration is responsible for it. . In any case, 
whether it is the machines or the persons who misbehave, these things could 
be averted. I do not want to throw blame on the Honourable e~ber s organi-
sation provided it is abjlOlutely due to a s~s beyond the control of hmwm ageney 
which can be prevented by proper steps being taken. I say, this could have 
been prevented. 

Even to-day, what is the attitude of the Honourable Member? My Honour-
able friend asked him if he would run up. He says he is tQo busy. He 
would not send the Chief Commissioner. He would not send the person in 
ch<.orge of the Traffic Department. 'Would he be allowed to do thia in his own 
(.'OULtry? As regards :£he officials, the Inspector is subordinate to this, Gov-
E:1"llII1cnt and subordinate to the Honourable Member. But whether he is sub-
o,·dinate or not, I have found that these people white-wash. themsel:ves and 
they throw the blame on some. individual :there .. I say that the administration. 
will have to pay compensation for the 50 that have died.. Therefore a man of 
t ~ administration would not do justice. Therefore, Justice Thom, a High 
Court Judge, was appointed to go into :the Bihta disaster. There they said 
that it was due to sabotage. He said: I 

"I am II&tialied after a. full consideration' of the entire evidenCe tha.t the Railway Adminis-
tration haw been guilty of negligence. It was suggested in the course of argument that the 
Railway Administration in relation to the matters under discussion had· acted throughout ia· 
a manner consistent with ordinary ·railway ~r n  

That is again the explanation that my HonoUI'able friend was going to give. 

lIr. Deputy Preld4ent: The Honourable Member's time is up. 

Sri lI. Ananth_yanam Ayy&Dg&r: Continuing Sir John Thom says: 

"I am nnable tc accept this oontention. The law upon the matter is perfectly ea r~ 
It dlilIl1anda from the a ~  Company, 8B indeed from every other concern which has. 
a d ~  to I?ake due prov1S1on for t~e II&fety of the Public, that care, caution ~d circum. 
spect1on. wh1ch a prudent. man ~ bUSIness would exercise in the direction of his own affairs. 
~ e Rallwa.y ~m an  11! my Judgm9nt have clearly fai1edin the diilcharge of their func-
tIons to exerC1se that rd~  care ~ which the law in&iata." . . . 
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I do say, Sir, that i'n any case, judging it from any point of view, this 
los:; of life of 50 people and injury to 150 (p,?ssibly the actull'l figures may be 
more than 150) is the result of maladministration and ca.reJessness and· indiffere-
enee. I ea.nnot find words strong enough to censure' this Government. 1 do·· 
roquest the whole House to support this motion for adjournment. 

Kr. Deputy President: Motion moved: 
"That th'e Assembly do now adjourn." 

Mr. Jlanu Subed&r (Indian Merchants' Chamber and Bureau: Indian Com-
merce): May I suggest that the Honourable the Leader of the House do give· 
use the additional information which he promised' and also deal with this subject 
from the Government point of view? That is the uaual practice: that early" 
in the debate the Me:m.ber for Government intervenes. 

!lr. P. J. GlUIltha (Assam: European): rhat is not so. On a point of order. 
It is the genera.l presumption in this House that when a Member moves an 
adjournment motion he is himself in possession of the facts on which it is 
based. He is llot supposed to rely on the Governrnent e~ber for the fact .. ·. 
that he wishes to charge agmiilstthem. 

Kr. S&88D.ka Sekhar SallYal (Presidency Division: N!)n-Muhammadan 
Rural): Let us hear the Government case. 

Mr. Deputy President: The Chllir caIlDot force the Honourable Member' to. 
spell'k. That is his look out and· the look out of the House. 

The B.OD.oura.b.li8 Sir Edward Benthall: I do not wish to make a speech a~ 
this moment. I think it is much better to answer the points raised by Hon-
ourable Members. I gave very full information this morning. I have certain' 
further detailed information to give which I ~  give in the course of my 
speech. H you will permit me just to give one or two additional facts and 
then speak again when I am winfling up the debate 

Mr. Deputy President: If the Honourable Member. wants he may speak 
now. If he wishes to defer his speech he may. 

The Honourable Sir Edward Benthall: The Honourable Member asked for 
certain facts on  a point of information. 

Kr. 'lIanu Subedar: He said by four 0 'clock he would be in possession· of" 
ml)re facts as he was himself in telephonic communication with the authorities· 

Mr. Deputy President: Either the Honourable Member. can speak now or 
dder. He cannot make half the speech now and the other half o,t another 
t,ime. 

The Honourable Sir Edward Benthall: I can give one or two points of infor-
ID/ltion. . 

. Shri . Kol1au Lil Sa.k8ena (Lucknow Division Non-Muhammadan Rural): 
Some other Member can give the information. 

Mr. J[anu SUbedar.: I,am sorry the Government are not helping' Us with 
additional information which ,they must have sooured by telephone between 
the discuElsion this morning and by four o'clOck new. I hope that they hava 
adequate answer to give to the ,charge which is levelled against them, namely, 
ona of uegligcnca, one of carelessness, of broken promises and of failure to carry . 
out the undertakings given to this very House after the last dilmsters. I re-
member, 31r, aft-er the Bihta disaster there were prolonged enquiries and in 
this very House n long list of assurances was 'given to the public thll.t Govern-
ment wDulll take all these various measures in ordP.r to prevent such d sa~ters  
I shall await from the n ~rab e Member, B8Tiatim,' a reply to those p0ints, 
to those definite prOIDlS"P-S which he himself made in this House ond which his 
predecessor made in this House after the Bihta. disaster. '. 
The firSt impression ono gets when one reade of a.' terrible tragedy like this 

is one of gloom. We cannot i.ma.gine the scenes· of the train . sudd.enly going 
off into a crasn anti. in t a~ very instant of the crash hundreds of peopJe. being 
shccked neJ,'Vow;iy; hundreds being injured and many killed ~tr t t  ]t is a 
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scene which w! mal deplore, we ~  t ~  our sympa.thy to t.b.e victimtl and 
.1;0 all :th.,se people c':>nnected with thtim, but uQlhing that we say here is gcing 
to bring thope back to life. Our sympathy, Sir, and .the sympathy of every 
.Member 01' this House goes out to those who have suffered in this mlVlIler, and 
1 was glad to hear from Government this mornulg that the Chief Medical Officer 
was 011 the tr!l.in and something was beio'5 done for those who ~ e injli1'0d ... 
. f, doubt however, whether there ,,!"as any medicinal equipment avoila:ble. 
As a. matter. of fact, I remember on previous occasions it was ddlnitely sug-

:gested that me~ a  e men~ of the first aid variety should accompany every 
~b  express tta:ll :wl,en it is numiug. Was tmat done on this occasion? Was 
·stich equipment r:vailabk. I ask:l Sir, the Honourable the Leader of the 
House said this morning that relief trains were run dO!WIl ~ere  tbe iujured 
were brought ba~  to Lucknow and every thing ~s b e was being done. I 
.hopet.hat information is correct and I hope that from. the popular side we shall 
-.not hear that :this is an exaggerated account and that officials ure taking credit 
.to themselves for something which they had not done. 

With regard to rewards and compensations, .these victims were all third ~  

.:passengers. If ~at is so, all the more mysYIJlopeJ4hy goes out to those bel'eaved 

.3nd to those who were dependent on the dead. And in 1!his. nn~n may I 

.. make a suggestion for .the consideration of Gove.rnment and that ~s this. They 
eame to this House and got, this House to accept a Limiting Act, by which the 
total amount .of cllmpensation to any .particular individual was limited. But I 
• .KllOW the manUEr htwhich these compensations are worked for [;he very poor. 
-They do not know their rigltts. The Railway Administration ciol:ls :llJthi.ug to 
-inform them what their rights are under such circumsta.nces. it is som'3 wily 
.. lawyer who" gets hold of ~ em and divides probably ·the ,bulk of .r:ltl mousy 
. given between himself nnd the :members of the family. I would ask the Govern-
.ment in this particular case to consider whether a little more libeml allowullce 
-o:f compensati011 maY'Det bE> given in th9S6 ca,ses w:here the number of dE,pen-
,del,ts is large and where the distress is very real. In view of ~ ·fact that the 
..railways lIave made enormous earnings, what I say is only iust aud fair, t a~ 

those who are really aggrieved and those who have really left b~~ nd ~ un-
IJ?anageably largd family and to whom the maagre sum of compensation which 
will.be given under the legal /Iowaro will not be adequate, shourd be considered 
;sympathetically by this Goverrunent. 
. e a s~s whjch usua..l1,y lead to t.his sort of thing are mauy. In this 
,partieulo.r ~ase the Honourable the Railway Member has pleaded that he is not 
aware so fa!' ot the cause and tllat enlluiry is going on. On the 1118t occasion it 
was a questioll of speed. Whether the speed was not excessive, whether it was 
possible for the drivel' as he was speeding up to be able to judge",!vhether he 
was going at 40, ,flOor r6!') miles an hour-I will n e~ s myseH that;, trave,lling 
between Bombay and Delhi I have occasiona.Uy felt t a~t~e t~~n was going 
~an  : d ~;  s~~d  not possible for a. Ja1:man w jud:rawhether the 
.speed ,is ~ n t e ~ preseribed or whether it is not excessive. On the 
.last OccaSiO.l when this point was raised the Railway Administration said that 
,it w""s not possible even -£Ql'. the dtiver to judge, because he had not the means 
i,n:e.llcases. He had. not the speedometer. He had not the equipment to 
iudge within five to tell miles whether he was going over pref;1cribed s eed~ In 
"lase a driver is drivjng .at an exoellisive speed he is. asking for trouble and 

.• : ~r~ a  I 'You#! .'68,y ,that· if tke Railway Administration c,annot do better 
than. produce this d s ~ a re rd  which my friend re~d qut, let us reduce. the 

~d all round. .Wewould rather·have safety first. We would J;nthel" have a 
.cpIJJ.p;tete ~ r~n e dibat: this sori; of disasteni wou1!I not occur bhantry and a1'(> 
-at Europea. 1 and ~r~ an stalldbrdS of speed without thesanie .etliciency in 
~ e ~~t n ,.of,the l!ailWa.ys, which those railways ~ 8e  .  . 
.. . Then there lis ~ ~at n with l'egard to signal. inld pOints. ~ se .are 

.: old ~a ers  pld ~s: of ours, am theY-come· up ~ben e er 'a large. ~dent 

. ~~ rs nd ene~ a .quesiion aliseli ,. to wheilherthe' sign&teqdijnnihit wits 
# 
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correct and whether the points were correct. In this connection I think the House 
will pay the just weight to what ml' friend/.from the experience of another 
station master, clearly indicated;. viz., that the points have a way of getting 
out of order and if they are not frequently' inspected by superior authorities 
they would misbehave on some occasions. These enquiries by ~ e Senior 
Government Inspector are routine enquiries and they are of no use. They go 
on evidence which is forthcoming. May I ask whether this Government has 
always accepted the findings of their own officers and the recommendntions <1f 
their' own SenIor Government  Inspectors in respect of past accidents, whethar 
all the recommendations of those people have been ~arr ed out or whether they 
have been blue-lined and red-lined by superior officers sitting in Delhi, who 
ihought that these recommendations were not necessary. In any case these 
enquiries geJlerally take the line of white-washing and as my friend -rightly 
pointed out, it is the small pointsman who is ~ m sed  Take the case of these 
pointsmen. They are poor men who are not given a proper minimum wage, 
men who are unable within the small amount which is given to them to get 
adequate food, men who are worked long hours. I hope in this enquiry, it wiII 
not be the small -man who will be victimised, to cover it up. The ..real culprits 
are llt the top and it is they who have failed in the Eystem. It is not tha i;maU 
man whom they will find .out. 

We have to learn the lesson with regard to these disasters whell they ·:>ecur. 
As I said, in 1938 a long list was drawn up of the precautions which the Rail-
way Administration,was going to take in order to preve;nt accidents and t.ragedies 
of this order and yet since 1938, in . spite of 'all that was promised, my friend 
has read out there are every year no less than 423 collisiohs, no less ~ a  8,500 
derailments and no less than 14,300 lives Jost .. 

Sir, these are  poor men... It is a mere accident and good fortune that any 
one of us is not involved in this disaster, .Therefore I call upon every Member 
of the House to judge the depth of the tragedy from the point of. view flS if it 
would occur to anyone of us and I say that'this is no laughing matter. 

Now, Sir, the administration of the railways in this country, in spite of 
many protests from this side of the House, has been kept at the top both in 
every system of the railway and in the Railway Board entirely in the hands 
of the whiteman. I do not wish to bring racialism into this problem but I 
cannot avoid pointing out to the attention of this country that -we IHust hold 
these men responsible. They are drawing fat salaries, they are orawing 
ilalaries which should go to the. sons of the soil and they have been' found 
incompetent, they have been found inefficient as the story of the ~ s ns  

derailments and the lives lost clearly proclaims. As my friend said, just 
assume that in this disaster 50 whitemen had been killed. Assume that it was 
a military train in which white soldiers had lost their lives to the extent of 50 
men and 150 inimed. You would have then found all my friends here moving 
heaven and earth and trying', to find out what was what and trying to put it 
right. It is true that in the past the attitude lias been that life was cheap 
~ India and that they need not go out of their way to do anything special. 
But I say that no Government should put a limit to the extent of the care 
which it extends to the provisions which will prevent tragedies of bhis kind. 

This is no place for complacency of any kind. Every Government must look 
~t  every disaster of this kind and draw a lesson for the future, as to what 
eould possibly be done in order to prevent a repetition. Has this Govenllnent 
done this properly in the past? I have no hesitation in saying that after the 
immediate enthusiasm, after moeting the adjournment motion in this House, 
this Government goes to sleep. It does not do its work properly. And what 
more proof could we have found of -their negligence in this ·direction t.hall th, 
reluctance of the Honourable Member this morning to accept the suggestion thai, 
was put forward from here that the Chief Commissioner for Railways should 
.go? I undetstand the difficulty.' I myself have had as ~ to rleal .with 
factories lying in further parts of the country wherp. difficulties have aMsen; 
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and if YO'J send down a head office man, it does appear as if you are for the tim.e 
being '.Jassing (;Vtlr the authority of the loual man. ~ ~ can be done without 
this departmental sensitiveness. These national disasters are not the kind of 
occasions when \,t.u r.hould stand on this sort of narrow and ~e n a  ceremony, 
aud 1 again suggest, and I trust the :aonourable the Railway Member will give 
us a definite and catagorical assurance, that the Chief Commissioner of Rail-
ways whose direct respclIsibility it is, to look into these accidents und to take 
all the measures which would avoid such accidents in fut.ure, I do want this 
assurance :l!hat: GovErnment have' decided to send him down and that the report 
which he will prepare Oll this subject will be given to Members of this House. 
Sir, I support the motion for adjourlll'Ilent. .' 

lIr. II'nbammad Nauman (Patna and Cho:ta ~a r cum Orissa: Muham-
madan): Sir, I rise tJ support the motion before the House. I have no doubt 
that the ~ House including Sir Edward Benthall the Honourable Member 
i.n (;harge, do feel that happening of such tragedies should be avoided in this 
country". These accidents have been so frequent in the last few years :that 
sometimes we have begun to suspect the capacities of these people who run 
tl,e Hailway.administration. I should point out one fact which just came out· 
in one of tho:! Lewspapers which is printed at Bombay and has been delivered 
here by air-it says that :l!he engine was too powerful and that the number of 
bugies were not· sufficient to give the necessary load with ~e  result that the 
speed couLl not btl cuntrolled and the engine ran at a speed which waE! res-
ponsible to some e:dent for the accident. I am not going to say anything 
regarding the ver:ficatioD of the fact at the moment, because that is one of the 
many other versior,s that has been given by the press. I would certainly like 
that a categorical at.-!';utance should be given to this House by the Honourable 
Member in charge ill this connection that the whole thing will be looked into 
carefully aud e further assurance that efforts will be made in future to avoid 
this as far as practicEoble. 

Of course, the Government may say ~at it was never the intention of E. I. 
Railway adminieu:ation fo have brought about this accident. Accident itself 
carries the philology ; ~  means what it means; but at the same time human 
efforts should -be directed on lines which would minimise the chances as much 
as possible. I ~ d like to impress upon this House that if we campara the 
nguresof accidents per 1,000 miles run average in other countries where trafiio 
probably is more dense than here, the percentage of the accidents in our 
country as c.oUlpared to any other country in ijle world-is higher by ncarly 
three hundred times. . 

Most surprising feature is that this has happened more frequently during 
state managem£'lIt of Railways. Probably. during the company management, 
things were not bad enough. I have always been one of those who advocate 
thl; cause of the Railway employees and pleaded for their better conditions of 
service; but at the same time I am not here to say that these employees should' 
be allowej to neglectthe'ir duties and do things which would not be in the 
interests of the public whose servants they are. It is in that very 'spirit, that 
I have been advocating their cause but when we feel that these Railway 
eervants were not, coming up to the expectation we have to warn the administra-
tion. We e>!>((:" that they also should take due care of responsibility thP.t they 
have in the matter. With these few words, I support the motion. 

Sir Gurunat.b. Bewoar: (Secretary, Posts and Air Departim.ent): My only 
reaSOD for rising to take part in this debate is to deal with the pointfil raised by-
the Honourable the Mover and the Honourable Mr. Subedar regarding the inquiry 
into thiE! accident. ~ ast year, at the t m~ of the Railway Budget. a ('ut motioD 
was m ~ d by Pandlt Lakshmi Kanta Mllitra: he advocated the desirability 
, of judicial inquiries into railway accidents involving loss of human life. ~ 
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matter was debated at very great length and on that occasion I explained to 
the House the exact constitution of the railway inspectorate and its {unction. 
Perhaps as the House is new to some extent, ~t would be useful to explain 
that as a result of the report on the Bihta disaster and the subsequent 
resolutions passed in this House and in ~ e Council of State, the Government of 
India decided to separate the railway inspectorate from the Railway Depart-
ment. Formerly, the Government inspectors were selected from among rail-
way engineers and they worked as inspectors for a certain number of ~ ;ars awl 
when their turn came for promotion they were reverted to the rail way. The 
result was that the inspectors felt to some extent afraid of the General Managers 
when they were inquiring into an accident which occurred on a railway fJ".tem. 
The present constitution is this-there ~ a Chief Government Inspector of 
Railways who is the adviser to Government in the matter of railway safety. 
He is not under the Railway Department. He is under the Posts and Air Depart-
ment, the Member for which is different from the Member in charge of the 
Railway Department. (Interruptions). There are five inspectors who are 
stationed in different parts of India and it is their duty to inquire into accidents. 
Section 4 of the Indian Railways Act lays down the duties of the inspector and 
section 83 explains when the railway inspector ~s required to inquire into 
accidents. The section says: . 

. "When any of tIlt' fc.liowing accidents occur in the course of working a railway, namely, 
any accident attended with loss of human life or with grievous hurt or witli serious injury 
to property. any collision between trains of which one is a train ca.rrying passengers, or the 
derailment of any train tarrying passengers in any part of a train, any accident of a des(;i'ip-
tion s a ~  attended with loss of human life or with grievous hurt as afore!aid and any· 
accident of any other description which may be notified in this behalf by govrrnment.'· 

Now, the railway inspector receives the very first n~ mat n of an accident 
and he proceeds to the scene of the accident as soon as he possibly can; and 
when he has made his inquiry, he submits his report to the Chief Govemment 
Inspector. who then sends it 'to the Posts and Air Department. During the 
course of the discussion last year, Mr. Nauman who spoke on the motion, 
complained that the, public did not know when and where the Government 
Inspector held an inquiry. I made inquiries as a result of Mr. Nauman's COlD-
plaint, and we have since prescribed that whenever a Government Inspector 
of Railways is going to hold an inquiry, he shall immediately commuuicate it 
to the press, have it broadcast through the A.I.R. ana give intimation in the 
local area; he calls upon any member of the public whether he is a. ass~n er 

or whether he is a spectator at the time of the accident or soon after, to come 
and give evidence; and if it is inconvenient to such witness, we are prepared 
to allow him to come up to any place where it is convenient to take his evidence. 

It was suggested by Mr. Manu Subedar that ~e e~ Commissioner or the 
Honourable Member in charge of the Railway Department should go and inquire. 
I would submit that this ~s extremely undesirable. The Government Inspector 
should not have these big personages going ~ ere and making 
inquiries. The Inspector is the statutory authority for making inquiries 8~d I 
think we would hold his inquiry and make his report with far less difficulty 
or embarrassment than if the Chief Commissioner or ~e Honourable the 
Railway Member went and stayed there to make inquiries. An 
inquiry of this kind takes considerable time. It involves an examination 
on the spot of various technical mat~ers and taking e-vidence 
from the people. In this particular case I do urge upon the House to hold its 
judgment in abeyance. Various allegations have been made and the news-
papers have been publishing all sorlie of allegations. Well,;r say-give time 
to the Government Inspector to go and find out for himself. ~ friend, Mr. 
Manu Subedar said that there must be a defect in the interlocking system. 
May be it is so, I do not know. Mr. Nauman says ~ at the train had got a 
light load and therefore the engine could not stop in time. That may be so-I 
do not know but' I urge on, the House to hold ilis ~d ment  in abeYlll1?e. I 
have no reason whatsoever to hold that the Government Inspector would many 
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l Sir Gurunath Be:woor] 
way try to whitewash the administration. I wouid like to tell the m;~ that 
I have been in charge of this Government  Inspectorate for the last r..early 4-
years. I have never seeu any attempt Oll the part of any Government Inspector-
to() try and show that the Railway Department was all right. 'Nhentwer there 
have been defects, he has not hesitated to point out what the dei'3cts were. 
~ met mes 'it is a failure of the humall element-a driver driving against 
signals. e~; you n ~ rule cut such accidents. They occur in every walk. 
llf life. Sometimes i'i may be a defect in the system in which case immediate 
steps are taken Lo remedy that defect. A llew rulA is prescribed or 1 llew deyice 
is t.dopted by which such accidents could be stopped. 

IIr. Kubammad Bauman: May I ask one question. Is it a. a~t that when-
ever any· recommendations were made by Inspectors, they were immediately 
implemented by the Rnilwa;y authorities? 

Sir G1II'IJllMh Bewoor: That is a matter for the Railway Department to· 
implement. We call for a report as to what action the Railway e 8rtmen~ 

has taken. There have been cases iu which the Railway Department has not 
been able to implement anything. _: "\&n give one small instance-heudlighu; on 
enl'ines. During the war we could nut get the bulbs. Engines had to travel 
without headlights or sometimes A.R.P. pre-cautions stopped engines using 
head-lights and some accidents had occurred, due to this absence of a head-
light but l have never had a case in whicli the Railway Department r ~ sed t/)· 
accept the recommendation of a Railway Inspector and ~ e s,ystem is exactly 
the same in the United Kingdom. I would like to assure Mr. Manu SubE:dar 
that 011 ~ e iabt occasion I visited England I went and saw the Chief Govern-
'Dent Inspector of Raihvays there and I ascertained that both the principles of 
working and the methods of working vf the Il!spectorate w'e exactly the same. 
'rbe inquiry is made by an independent Inspector. As you know, in England 
l'I.ilways are rUIl by companies whereas here they arn run by the 8':8te but the-
Inspectorate ,i;, independent and an inquiry is made by the Insp.wtor and by 
nOUe else. 

I would like to state one more point. A railway Inspector net only inquires 
into the cause of the acllident but it is also his duty to inquire into the number 
of casualties that occurred and the remedies adopted for evacuating the injured, 
the proviBion of refreshments for the people on the spot, the time taken in 
clearing the railway line for open running and so on. All these r.')atters are 
reported upon by the Government Inspector. In order to satisfy the House 
and in view of the interest that the House is taking, I am prepa.red to IUake-
available the ~e m ar  report of the Inspecto()r. The preliminary report 
confines itself to a factual presentation. In order to arrive at the· exact cause 
of the accident, as you will understand, he has to examine a large nun.ber of 
witnesses. Most witnesses, particul'8.l'ly those in the department r.ry to protecti 
each other or protect themselves by throwing the blame on some I)ne else and 
he has Io have a techuical examination made but the preliminary report gives 
as accurate a presentation of the facts as possible regarding the place  where 
the accident occurred. the casualties, the me<Ucal relief that was given and 80 
on and I am qu:te e ar~d to make that availab'e to the ~ se  I would 
urge upon the Hoase not to take the view that there has been 'leg;lect or that. 
there has been this or that, before an inquiry has been made iniio this accident. 
The inquiry will be made by an independent authority and his ::lport will be 
'lvailable to the House. 

I -have no reasoll to ~ ; se that thE're hft\"e been many more ; d ~nts than 
usual. Variouc; figures were read out but those include all kinds of accidents. 
those which occurred in ordinary goods yards and various other things. (An 
'Honourable Member: "Collisions"). Everv kind of thing is calleel a collision. 
(Interruption). The Honourable the RailWAy Member will explain· the position, 
8S it concen19 fm.e ReiIwBJ Department hut I am cf'llcerned with the aceidenfa 
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into whielt t!:le lnspec:torate is required to lllquire under the law and t.hose Me 
the accidents i 1 wbch, as I mentioned, there has beeH either loss of life or 
. ~ t ~ hun Ci' ,wrio\li; JUBS of r : t~  Iut;; those the 111s1-'eetor inquires. As 
the HOllse is aware. during the last five or six year", the RailwclYs have Leen 
working undu very grent strain. There has been ail enormous :.lmount of tr&.ffic 
moved, which ill ordinary times would 110t have oceurred. They have !'tl..od the 
strain veri well indeed and there is no reaS?ll. to belieVt' that .lccidents Lava 
increar:;ed in any way. I do not thillk my fneud :.\1r. l\Ianu Subedar llel"d be 
afraid of tnr.lellil:g by tit" Frontier :'IIail at 60 miles an hour. The speeds are 
all examine'! a1:.1 V:(lo;cribed with clue regard to sfl.fet,\'. I therefore urge that 
this :,djcurnlllent raotio), should not be supported by the House. 

Mr. P. Jo GrimthB: Mr. Deputy President: I do not propose today to make 
a lengthy or a formal speech. I shall merely explain in a few sentences why 
we in this Group are not prepared on the evidence at present before us to support 
this adjournment motion. (An Honourable Member: "Why not"?) I will tell 
you why noli. 

I take it for granted that every member of every Party in this 'House is· 
deeply moved and shocked at the tragedy that has taken place. The number 
. killed and the n mb~  injured are not yet exactly known. Whether that num-
ber be small or grea!. the fact that this tragedy should have occurred is a fact: 
'which must move us profoundly, but our sorrow at that fact must not blunt 
~r reason or lead us impulsively into forming conclusions before we have 
before us thE' facts on which alone those conclusions could be based. 

~ t this s~a e I must say, and I say it with reluctance, that I deplore the 
attempt made by Mr. Manu Subedar to introduce a racial issue. I deplore his 
statement tbRt if fifty white men had been concerned we in this Group should 
have been crying out for an inquiry. Whether the people who were killed were 
white or of whatever other colour, we in this Group would regard their death 
as a traged:l. vVe should nevertheless wish to know the facts before we 
attempted to pass our judgment regarding these facts. '1 trust that my Honour-
able friend Mr. Manu Subedar. if he values at all the maintenance of goodwill 
and a calm atmosphere for the next few weeks, will try to abstain from this 
kind of unfair racial insinuation. 

Mr. JlaDa Subedar: You are callous. The British officers are' callous ait 
Indian deaths. 

Mr. P. I. GrlfIltbS: When my friend made the insinuation before, he pointed. 
out at our Benches and he spoke not of the British offiClals but of the European 
Group. Now he has changed his ground. Let him be more careful in his 
statements and charges. 

As far as we are concerned, we try to examine the motion as it stands before 
us today. It charges Government with carelessness and indifference. I speak, 
Sir, from a fairly long association WIth these problems. Although I have charged 
the Government many times before with many things, and I am as severe 3 
critic as anybody else in this House, I have never charged them and can never 
charge them willh indifference to human life or to human suffering. Many other 
faults they have, but indifference to human life is not amongst tliem. When I 
come to the second charge, the charge of carelessness, I frankly do not know on 
what facts this charge is based. It is a very fine phrase to say: "You are 
careless'. People have died and so there must have been carelessness. Does 
it always follow in human afffiirs that if people die, there has been carelessness? 
I frankly have no idea whether the Government or the Railway are blameworthy 
or are not; blameworthy in the present case. 

Sri •• ADanthalaYaDam Ayyangar: Is not the Railway bound to tab· 
people sa.fe? 
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Kr. P. 1. GriJIlthB: They are bound to try to make people safe and if I 

had evidence to show that they have failed to try to make people safe, I shall 
be the first to come forward to condemn them. Let me remind my fr:end that. 
we in this Group have not supported Government throughout in matters of 
this kind. (An Honourable Member: est n ~  I ~~ glad my.friend says 
"Question". Either he has a short memory or hIS polItical .experlence ~ es 

not go back as far as mine. Perhaps he forgets that at the tIme of the Blhta 
disaster the first person in this E:ouse to condemn Government was not a mem-
ber of his party, but myself. I severely condemned the Government at that 
time for what I considered their gross negligence and it was very largely as a 
Iesult of that censure that the Government Inspector has since been taken away 
from the Railway Department. We in this Group are just as ready as my 
friends over there to censure the Governmenl if and when we find there has 
been dereliction of duty. But we hold that even Government is entitled not 
to be judged until the facts have been made available. As far as we are con-
eerned, we shall,  therefore, suspend judgment on this issue and as long as we 
suspend judgment, we cannot go into the lobby with our friends who have 
moved this adjournment motion. 

I have one more point to make. My friends over there made a. great fuss. 
about the fact that the Chief Commissioner or one of his colleagues has not been .. 
sent down to conduct all inquiry at once. Their memory is ,ery short. They. 
are forgetting that it was alleged at one time that inquiries made by those under 
the control of the Railway Member or those uneler the control of the Railway 
Board could n'ot be regarded as impartial inquiries. It was ·they who came 
forward with the plea that inquiries into these accidents must be made by 
persons not under the control of the Railway Department and it was for that 
reason that Government took the decision, which I personally consider a very 
wise decision, to transfer the Department of the Government Inspector from 
my Honourable friend's Department to the Department of PostEl and Air. That 
transfer was made purely in the interests of impartiality, and now my Honour-
able friends say: Send your Chief Commissioner to make an inquiry. In politics 
one !loes not expect very much consistency, but at least one ought to see some 
faint imitation of it. When I see the new point of my Honourable friends with 
regard to this matt€r. I cannot help feeling that they are now going back on their 
attitude to this transfer saying "Send your Chief Commissioner or one of the 
Memhers of the Railway Board to inquire." I feel that even in the depressing 
sphere of politics a little more consistency would not be wholly n e m~  
Finally, let me reiterate what I said in the beginning, that ~  hold no view 

at the moment on the question of the blame for the present accident. We 
shall wait with great interest and attention for the report which will come forth 
in due course from the Government Inspector. When we have dealt with that 
report if we disagree a?d te~ we h?ve disagreed with such reports in the past, 
we sball have no heSitatIOn In saymg what we think about it. If we think 
Go,:"ernment worthy of ndemn~t n  we shall condemn them as loudly  and 
VOCIferously as my Honourable friends on the other side of the House. 

Itr. Saaanka Sekhar Sany&!: Without going into the lobby. 

IIr. p. 1. GlUIltlis: Which lobby we go to will depend on what is tne issue 
before the House. Unless We know that, we cannot decide what lobby we 
should go to. When these facts are before us and when the inquiry has been 
held, we shall assess the inquiry report and thereafter we shall know how to act. 

Shrl Kohan ~ ~ (Lucknow Division: Non-Muhammadan Rnral)= 
Mr. ~ t  PreSIdent, t nse to support this motion and tn doing so I want to 
make It clear that when I suggested to the Honourable the War Trans art 
~~;b  t? go. on the spot and see things for himself, I did not. want hini to 
AO r ~de ~ ~  I suggested that course purely on humanitarian grouilds. 
last ~ ~ne ~ t had left ~ ~  on the evening of Monday reached here 
,  .  e  a 0 come via Sltapur and he reached -here only last night. 
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Lie gave me such a horrible account of the accident that the r~t thing I did 
this morning was to phone the Honourable Member and to tell him that I had 
received this information. I could not believe him be a~se his s~ r es may be 
baseless. So, I wanted authentic information and I told the Honourable Mem-
ber that I was putting a short notice question on the subject. In reply he said 
that he would look into the question and see whether he could a e ~ it or not. 

Now, in the morning he informed us that there were only 43 <ieaths and about 
55 injured. Just now I have got this paper which says that there were at least 
60 deaths. It is the National Herald of Lucknow. It says: 
"Forly-two bodies haw 110 far been identified and handed over to the relat.ions of the 

dead. Four unident.ified bodies have been made over to a Muslim organisal;ion at. AiBhbagh 
and t.hree others -kept in t.he King George's Medical College Hospital." 

In addition to this 49 dead, he says 12 more are lying buried in the debris 
and he gives the names of the persons whose relat!ons are supposed to be b r ~ 

there. He says: 
"Mr. Radheylal Agarwal and four other members of his family, residents of Narahi in 

Lucknow. They are supposed to be buri9d in the debris." 

Not only that, here is a list of the persons who were identified and the list 
is printed in the morning paper of Lucknow, but the Honourable Member 
did not have that information in his possession. That paper also gives the 
number of injured. It says that so lllany were brought to Lucknow, so man, 
were taken to Hardoi and so many to 8hahjahanpul'. The number is much 
more than 100. But what I want to bring to the notice of this Honourable 
House is this and I would like to draw the attention of my friend Mr. Griffiths 
to it. There is no doubt that the authorities were very callous. Let us see 
how these dead bodies were treated and how they were brought to Lucknow 
and how these injured persons were looked after. I will read out the statement 
from one of my friends who went to the station and who says in what condition 
he found these dead bodies. This is Mr. C. B. Gupta, the President of lIhe City 
Congress Committee. He says: . 

"This morning I visited t.he railway station. It was the most pitiable sight to look at 
the bodies t.hat were brought from Baghauli. Possibly it. was one of the worst disasters in 
the history of railways. The arrang1!ments made by the railway authorit.ies to bring the 
injured 88 well as the dead were most uusatisfa.ctory. No considerat.ion was given by t.he 
6  P  M authorit.ies to the hygienic conditions in placing the bodies for lnspection in 
•  . th.... open space, flies hovering round t.heir bodies and faces disfigured and 
BIIleRred with blood. Till late in the afternoon no attempts were made to ward oft the 
8ies nor was any help given to the friends of the deceased to proyide them wit.h lorries to 
take t.he bodies to the cremation ground on behalf of the administ.ration. It was the most. 
callous exhibition of the wooden system of the administration that. prevails in t.he count.ry. 
While it should have been the duty of the tailway administration to help the friends and 
relatives of the deceased by providing t.h9m wit.h money and other things necessary for 
cremation, nothing was forthcoming from their side, and. it was only left to a few public 
spirited cit.izens including the Chairman of t.he Municipal Board of Lucknow, and the 
Cong1'88S volunteers to arrange for the removal of the dead bodies to t.he cremation ground. 
I cannot but too st.rongly conden.n t.he inhuman attit.ude of the railway administration." 

I want the Honourable Membet· to deny this. I want him to tell me what 
arrangements were made for the disposal of these dead bodies. In what condi-
tion they were kept. Even in the report that I read t.oday. it a~ given ~ tnat 
when the bodies came they were emitting very bad smell. They had not been 
properly kept. Anyway, surely some help should have been given to the rela-
tives of the deceaserL My Honourable friend did send a me~sa e of condolence. 
I thank him for this small mercy. But he sent the message of condolence to 
whom? To the Manager of E. I. Railway at Calcutta. He did not care to send 
any direction!! to those looking after the dead bodies at Lucknow as to what is 
to be done in respect of these dead bodies. Nor was any help given to the friends 
and relatives of-the deceased. My Honourable friend mw;t realise that in 
many cases, their relatives having died, the people who went there t() lon-k after 
the dead bodies must have been left penniless. They had not the wherewithal 
to enable them to dispose off the dead hodies or keep ill touch with their friends. 
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What 1 meant by my suggestion ~ s morning was that some respcl,ns!ble mem-
ber of the Government should go to the spot. The  Government should a ~ 
~ ne ~t least what an ordinary lorry driver is expected to do in the case of acci-
dents. When a lOlTl driver or a motor driver is found .to have hilled or rUIl 
over a person. we take into account the subsequent conduct of ~ e peI8\ln as ~ 
how he looked after the persons injured or killed and !o determining the sen~en e 

or the punishment. we take that fact into consideration. 
It was admitted on all hands that this was a major disaster in which so JUany 

lives were lost. and still my Honourable friend says it was not the concern of the 
House. I did not want any enquiry to be made by them. 1 only wanted that 
some responsible officer of Government should go and see what was done to ~ 
injured and the dead, whether they were cared for at all. In oase of such 
disalOter. I know certain facts will have to be examined and enquir&i into before 
.arrivini at any conclusions. Our only suggestion is that noo-officialu also should 
be assocjated with this enquiry. or that some judicial enquiry should b~ erd  

What we are most anxious is that at least so far as the relatives of ·the deceased 
and injured are concerned. they must be made to feel that the Go\'ernment arc 
doing all that was possible under the circumstances. So. on this side of the 
House, we could not remain silent. 
The Honourable Member for Railways was given an opportunity by tho 

President to say whether he wanted more time to ascertain the rea.! facts. Bu. 
the Honourable Member wanted the adjournment motion to be taJten up toda;!. 
I suspect that he felt that later on more facts would be revealed and if 
the adjournment. motion was taken up some other day. then it will not be 
possible for the Honourable Member to deny them. Unfortunately for him. full 
facts have come to me and I have read them out from the newspaper. I have 
got these figures, and I r~ad them out. I want the Honourable Member to deny 
them. They cannot be denied. because the names of 42 persons who died are 
given out. The names of persons whose dead bodies were handed over are 
given out. the names of persons whose dead bodies lay in the debris are also 
given. Four. persons were handed over to a Muslim organisation for disposal. 
I want to n ~ whether any money was paid to that Muslim organisation. 
Three bodies were kept in King George's Medical Oollege. 

I do llot want to go into the number of accidents. The factE. and figures 
. before me show.that there were more collisions during recent years. My 
Honourable friend, Sir Gurunath Bewoor, said that there were collisions and 
·collir;ions. But I say that here is a collision which cost human liv!s. We find 
from the report that the ~s of life as well as the number of injurud have gone 
up. If the number of aCCIdents had gone up but the number of injured and 
killed had decreased, there wquld have been some justification in the way in 
which my Honourable friend wants to explain .. 

Now. Sir. I want to put it to my Honourable friend. Mr. Griffiths, through 
you. Sir, Mr. Deputy President, is it or is it not callous to have left the dead 
bodies in the condition in which they were left, the manner in which they were 
brought to Luclrnow and the manner in which they were left in the open place 
for identification and the manner in which relations and friends of those killed 
were treated. They were not given any help by the railway administration ill 
the matter of lorries to remove the dead bodies or in the matter of an,,-monetarv 
belp: . e~ this or does this not .show callousness on the part of the railway 
admmlstratlon? I do not want. thiS House to censure the Government for this 
disaster, because the causes of this disaster have.,yet to be enquired into. Those 
-causes may have been different. I want the House to censure the Government 
for their failure to have done what was necessary on humanitarian grounds 
i;owarcl!;: the ~e e ~~  .  .  .  .  -

Mr. P. 1. GrIfIltba: I rise to 8 point of order. 

i Sml XohID L&l Sak8eDa: I do not give way. :My time is limited. 
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Mr. Deput)' Presldnt: Since the Honourable Member wants to raise a pOPlt 
of or,!er, lie UJu.sl ue Ii.,owt:ll LO du bOo 

Mr. P. J. GriMths: I would recall to the House the terms of the Adjourn-" 
meUL _\lULlUll 01 wll.cll u:.;tlCe wus glH!II: 
"The tralll cullislOn loetween the Dehl'a Dun Express and a Goods train resulting in 50· 
_tit .. ant! 15J IIIJ un,t! alit! the careiell8l1ellS alit! tbO! w,lIllel'eIlCe 011 tbe part of t.be. Govern· 
IlleDt Lo Lake 111"1.11. Lu a \Ult! /Ouch tralD dIIl8Stt!I· ... " 
Tilere IS liO mcutlOlI ot caJousuess III this motion. 

Sbri Kohan La1 Saksena: Callousness is there. Callousness is proved 
beyouu lluuuL. lltUlht:rt:llct: II, tUt:rt: uuli it clin be provt:d. 1 do lIot thillk the 
MotIon ca:.1 be modltit:d HOW. Hut from the facts which I have brought before the 
House; it is evideut there has beell gross callousness on the part of the railw:l1 
administra tion. 

Mr. P. J. GrtfIlths: May I say. Sir, I do not accept the version given out in 
the lIew"l'aper rell" Ullt by the-Honourable !\1emberl 

Sbri Kohan La! Susana: I do not want him to accept these facts merely 
froll1 ut:\\bjJaver reports. 1 offered the Honourable Melllbt'r to go to Luckllow. 
I w<lr:ted him to give the nl1Hlber ot ti"kets of passellgers that \'fere issued from 
Delhi Hnd r~m l\Ieerut. We know that two Upper class carriages were attached 
next to the engine, next there was a t',ird class bogie. It was smashed. It ,,'as 
sni-1 that third class passengers suffered more. I fail to understaud how it is t a~ 

the upper class passengers who were in the bogie next to the engine did not 
suffer damage. whert-as the passengers in the t',ird class hogie which was fart.ber 
from the engine suffered more. Jl1 a way, the fRctS are  as I have staied. I 
should like the Honourable Member to deny tho!'e facts. I made it clear 
to the HonourablE- :\lember that we 011 thi.,; side of the House flesired that. be 
should go to the scene of disaster or we suggested that he should sena' seme 
respo!lsible officer, or send one of Olirselves to the sC'ene of occurrence. It 
WtlS not to holcl an enquiry. 'Ve \\"Rnted to asr.ertain whllt were the tbhlgs 
whieh cOtllcl howe heen ll,"oiilecL That \vRS 1111 we sll'.?ge!'ted. 

Mr. Deputy President: The IIonol1!'able Member's time is over. 
Tbe Honourable Sir Edward Benthall: t r~ I Ulyself tiud these accident. 

extn"luelY :: r~  u,jd stlUl:klug. ul:ct:Htuated by tile tact that I iillll.my 
pel'artmellt are respons;ble for them. There is enough s ~r  ill the ·worJd·, 
withuut these flings taking place in addition. But I must say that I lind it 
~:s  positivt':y sickening t']at my Houourable friends Gpl'osite should· endeavour 
to make political capital out of this killd of thing and that they should try to 
raise racial animosity ill such a me au way out of people's suffering. ;"ot ul1ly' 
that, but they do not even abstain from throwing stolles lit fleir ~ country .. , 
well. tiome of my Honourable friends opposite also did not hesitate to accuse 
us :>f d~ t:; \'lug tht:1l1 or trY1lI6 to co •• ceal tacl.s. \V by shu did Wt: \\ aut to ,,:ol1ceal 
factbi 1 stood up this morning ill resp::)lJse to an irreglilar short 110tke ljuestlOll 
aud gave all thtl iufonnutioll at my disposal, aud 1 prolliised to t~ ~ t n  

further that callie in t ~ course of the day. I Hm glad to rr.eet the wishes llL 
thp House llOW in giving such further information as has CODlt: in sillee I spjke 
this mor.u.i.ng. My r a~  is secured from the raihm.v ltuth;..riti<!s Ilnd I' 
may poi"t out that there were 110 less thall seven doctors ~ rese t ou the spot, 
apart altogether from local doctors who came to help, Ilud I do net think pro. 
fesslu1JaI llIen of that sort would 1I0rmal!y be aceuoed of liutt n:j iorward -mis-
learllllg figures. Up till this afternoon my iHformatiol1 is thilt there are 47 dead. 
This morning I said there were 43; two more have sillce beeu reperted as hn',·jng 
died at Hardoi, and l do not know what the difference of the other two il' due to. 
I hllve tie nnmes of 26 and the other 21 lire unidentified. I \\'.11 lIot argue muC'b 
about tbat because the figure of 47 dead and the figure of 50 given in the 
adJolltllmellt motioll are sulficienf:v nekr and it is possible tlmt one or two more 
in:ly be discovered under the wreckage of the engines, a t ~  five engine 
drivers and firemen who were killed have, I understand, been ·identified. 
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;tSir EQ.ward Benthall] . 
Ali for the lDJured, my information is that there are 58 or 59 W.l0 were 

.u$dently.bad to be taken to hospital. This m~rn n  think ~ ment.ielled aG. 
I do not know how tle discrepancy UCl:urs; but 01 the IllJured, el.:>ht with major 
injt:riesbave beell taken to the l\led.cal College and t3e RuLway Hespituls ~ 

Lucknow and a6 with minor injuries, a total of 44; and 14 were taken to .Lardol 
their Hospital. There were three Illore who were slightly injured and who did 
not want to 00 to hospital at Hardoi, and that may account for the difference. 
betw(,eD 56 a~ 59. But these were, as I understand it, the hospital cases. 1 
have no doubt, as I said this mJrning, that there will probably be fully a hundred 
people ,who got sho:k and s ~ t ~ts  and naturally a ~  .been. present at s ~ 
an aocident, found It very dlstressmg to the nerves; and It IS qUIte easy to, maKe 
the figure up to 150 by including those who were not hospital cases. , 

Now [ .will show the thoroughness with which these figures were gone into. 
r am able to give the House .full details of all the passengers on the train. t a~ 

who ,were .dead except tbe unidentified,those who were injured and these :who 
were Ion ,the train but were not injured. 

Shri ,Kohan Lal Saklena: How many are unidentified now? 

The Honourable Sir . Bdward Benthall: It is 25 or 21; it depends of course 
on the. time of the report. ~  

'Shr! Mohan La} Saksena: When was this report sent?, 

The Honourable Sir Bdward Benthall: At 2-45 this afternoon. 

'Shd 1IohaD La! Saksena: I have here the names of 43 identified people. 
The . Honourable Sir Bdw.arci Benthall: We must agree to differ. When the 

enquir.y r~ rt comes out we shall see who is correct, and I have little doubt 
~ at  rnyqgures will be more accurate than those of my Honourable friend. 

[ was asked for various .further information this morning. Somebody Baked 
me lor the number of tickets .frot;n Dehr!L Dun anll ¥llSSOQlje. .I ~ e .Ii()me 
detaits here of about 111 tickets issued from those places. I do not quite see the 
. relevancy· of ·it ·because I 'think there is no proof ;that these people' were ·in'the 
earriageB Ilffected. ·Somebody again asked me where the coaches were put on 
and whether ;they were through coaches. The first coach-a First, Second ~ 
·Intennedilite coach-was put on. I understand,from ·Meerut to Lucknow;tho 
8 nd ~ s  8. 'First, . Second and ·Intermediate-was from Delhi to Lucknow and 
• the:&hird·eoaoh.was 8. ,third class coach running from B:ardwar to Gay,,-

•. ,-... L&I SaJaIena: Wh$t .about ,the number of ~ ets frompelhi,Jo. 
Luolcqpwo? 

1· ... ·lIOaoara1tle 81r 'Uward BlIlthaU: I will find ,that out and give the' 
Hoooul'8blo"-Member the .information. ' 

"Then I was ta ~  aboqt the ~e e  given. I mentioned at considel'!loble 
lengtb.'the extent of the relief m~ s res taken by the railways the n ~entt e  
gO"\he iI1formation; and I have not yet received complaints-I do not think'I 
8 a : ~ a  of medical attention. In fact I have·the report of the Divisional 
Superintendent· who made special inquiries on the spot that the passengers in ~ e 
. rear coaches were properly attended to and given food, water, and so on. As 
~ t ds ·the dead bodies laid out for identification, they of course will be in thtl 
cBl'E!:tlf"the rail,,!,:1Y authorities guided presumably by the medic.a} officers. ~e 
b~es were. unaer the charge actually of the railway police. :My Honourable 
frielid 'OPPOSite asked whether any money was given to the .friends and re at ~  
~  :theae . people. ~e standing orders are that every ~s ~tan e IS to. be given 
in 8 ~ '.eases, but 111 the case of these dead bodiestbe trouble was that tliey 
were: unidentified Bnd therefore no relations were available to ~  OJ]ce" *be 
"DNAtUDns' him up every assistance is giveD. . 



MOTION FOn. ~ n r 2()3f; 

My Honourable friend Prof. Rl.lilga this morning made what Ith:mght was a 
most reprehensib.e suggestion that the driver was drU(lk. Ii my honourable 
friend had read tie Hindustan T,mes this morning he would have seen the testi-
momal of same passengers that the driver appears to have acted wLh great 
preseLice of mind. '!'he mome.ut he realised his points were wrong and he wa. 
going on a wrong line he jammed ou the brakes, otherwise bere would be au 
~ en m:Jre serious accident. This was reported in the Hilldustan Times. 

Smi Kohan Lal Swena: It also says that the number of killed is over 50 
aud tHt! ~r of iujured over lUu. 

The HOD01ll'Ible Sir Edward Benthall: I have dealt with that. I do not 
ndt: r ~a  wuy my HOllourab.e r ~ ds opposite denigrate their own country-
meu ill a way which is sometimes t:xtraordinary .. Uufortul1ate:y the drivers 
were killed,-one a Hindu and one II Muslim. The firemen killed were one 
Muslim aud two Hindus. I do not frankly understand why aspersions should be 
cast in th;s manner; it is beyond my compreilension. 

1\1y Honourable friend Mr. Ayyangar asked why We did not send down a 
resp:msib:e officer. We did; we seut down the Chief Operating Superiuteuden' 
of tht:' Railway, the officer responsible for operating the -line. He happened to 
be in Delhi on that day attending an operating meeting; and as soon as 
information came through we sent him down to the scene of the accident or 
rather he went of his own volition. Be is the officer responsible. 

Sri K. nant asa ~am Ayyangar: Why did not the Commissioner in charge 
of the Traffic Department go? 

. ThH lIonOUlable Sir Edward Benthall: He did. ~e Chief Operating Super-
int6Jldent of the Railways went down .immediately. In addition to that the 
; :s ~  .Superintendents of two DiviJIions went immediately to the spot and 
,it is tbey, whO$c duty it is to attend. to unfortunate accidents of this sort. My 
Honourable friend Mr. Saksena contradicted my Honourable friend .Mr.Manu 
Subedar's suggestion that the Chief Commissioner for Railways should .have 
gonr. ·down .to report. My Honourab!e friends, Sir Gurunath, and :Mr. 
Griffiths have both explained why that sort of thing is not done. 

AIr. llanu Subed&r: Not even after the enquiry of the senior Govemmen' 
::nspE.·ctor,in order to see whitt steps sho1i1d be taken to prevent such accidents 
ill future.? 

'!'Ite Honourable Sir I:dward Benthall: That comes at a much later stage, 
.but.my ,HQDourable :friend in his present frame of mind would: hRvebeeri the . 
firSt person to Sl1ggest,-os he did indeed by using the word 'white-washing', 
;tb at~  Member of the Railway ard ~ gone down to the spot, it would 
b!t nt~r eren e with t ~ d~ endent enquiry, and we would have 'been accJlsed 
of trying to formulate opinion as to the causes whJ the accident happened. 
My Honourable friend· knows that very wen. But some Honourable Mp.mber 
this morning asked whether a -Member or Members of this BOlllle .could go 
40wn .. I said I could see no objection to that. The obje.:ltion certainly does 
not come 'from my department, and I do not think it will come from the Post 
and· Air Department who will conduct the enquiry. If Mt:>mbers of the Central 
Advisory Council wish to go down and attend the enquiry and see how these 
things are carned 011t, I should be only too pleased Rnd perhaps then they 
wou:d· be able to see that these enquiries are impartial end they would be able 
to report to the House that things are not as they fondly imagine they aro. 
~t is an ofter, and I should be very pleased if Honourable Members of the 

Central Advisory Council would accept it. 

The real gravamen of the adjOlirnment motion, as I understand it, is t~e 
earelessnells and· indifference on the part of Government to take steps to 1tV00d 
such train disasters". One Honourahle Member opposite asked how many 
accidents there had been on t.he E. 1. R. during the last six months. 
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.IIr. Deputy President: The Honourable Member has two minutes more. 

The Honourable SU-Edward Benthall: 1 am sorry I cannot give my Honour-
able friend the statistics that he wlluted, but there have beeu 110 deruilmenta 
and collisions to passenger tr&ins' on the E. 1. It. in the last SIX UJonths be~ re  
thb accident. In the previous six months there were two which. were enquired 
int" 1;y the Inspector 01 Railways. 

It is suggested that we do not take sufficient trouble to avoid such train. 
disaters. 'inere are .lu existence eialJorate rules which H.ollourable Members 
will find i,n the Library of the House 

Sri II, nant asa ana~ A.yyangar: On paper. 

The HOJJourable Sil Edward Benthall: .  .  . .covering the railway opera. 
tion and I shou;d like to take this opportunity of ast1ul'illg the H.ouse that 
these rules are not usua!ly amended, ratHer they are not ever alUellded, without 
reference to the Inspectorate, and practiaclly all the recommendations ariliing 
out of an Enquiry Committee are accepted. We are just as anxious as anyboo'y 
elsl>, rather more anxious than anybody else, to prevent these accidents. 

I do not think I need cover at length the ground which has been co\"ered 
by my Honourable friend, Sir Gurullath Bewoor, but I would like to ~ ~  in 
odditioll to the points that he has llIude, that the Government Inspector is 
charged with reporting specifica:ly on the adequacy or othemse of relief 
measures. That touches on the poiut of callousness. . 

Sri II. ADaDthasayanam AYYADIar: What about the interlocking system? 

The Honourable Sir Edward Benthall: As regards the interlocking system, 
1 have made enquiries. As that station is on the main line, 1 am iuformed 
that; the probability is that it is fully interlocked,but whether the Dccident 
occurred due to failure of the interlocking gear, or whether it wus ·due to the 
human e:ement is entirely a matter ior the Railway Int:pectorate. and the 
lJmted .Provinces Govenunent if they wish to appoint my enquiry committee. 

Sri •• Ananthasayanam Ayyancar: In either case you are responsible. 

The  Honourable Sir EdWard Benthall: And I might add that the OO\'em-
ment Inspectorate is entirely Indian, and I hope my Honourable frieud wiJ 
not. slty that they are partial. 

Sri II. AnaDthasayanam Ayyansar: It makes no difference so long as you are 
there. • 

The Honourable sir Edward Benthall: I have no jurisdiction wbatsoever 
over the. Railway Inspectorate and if they wish to censure me or DIy officers, 
it. is their duty to do so. . 

Mr. Deputy President: Honourable Member's time is up. 

The Honourable Sir Edward Bauthall: I can only close by saying ~ deeply 
1 deplore this occurrellce, and ussuretbe House once agaiu that iu =-pite of 
what has been said, al: steps are being tllken Dud will be taken to try nud mid. 
gatd the dangers of railway travel. which, statistics show, are il;fiuiteliilllal. 
and incidentally less than those in the Uuited States. 1 ·have ht're figures to 
show that the accidents per thousand as~en er miles are less thun ! in One 
year an~ less t a~ 1 "in another of those thut take place in the Luited k)tates 
of Amenca. I can only hope that the Umted Statellof .America wi.! work up 
to our standard of efficiency. 

lIr. Deputy President: The question is: 

"That. t.be quest.ion be now put.. " 
I • 
The motIon was adopted. 
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Kr. Deputy President: The question is: ... 
"That tiro! AlI8eR1bly do now adjOlll'D." 

'TheABSembly di"ricied: 

Abdul Ohwi Kflan, Khan. 

Albaut'lah, Hafiz Mohammad. 

Ahid Huttsain, Choudbury Md. 

Adityan, Sri S. T. 

Ali Asghar Khan, Mr. 

Aaaf Ali, Mr. M. 
Ayyangar, Sri M. ,Ananthasayanam. 

Banerjee, Sree Satyapriya. 

Chettiar, Sri T. A. Ramalingam. 

Daga, Seth Sheod ..... 

Damodar Swaroop, Sjt. Seth. 

Dani, Mr. O. B. 

Deshmukh, Dr. O. V. 

Gangaraju, Sri V. 

Gole, llr. P. B. 

Hans Raj, Raizada. 

lahaqSet.h, Haji Abdul Sattar Haji. 

Jaffer, Mr. Ahmed E. II. 

AYES--56. 

MukhopadhYay, Mr. Nagead ........ 

MukUt Bihari La! Bliargava, P.wi" 
Nairang, Syed Ghulam maik. 
NarB\Vanamurthi, Sri ~  

Nauman, Mr. Mul-JUDIIl8d. 

Neogy, Mr. K. C. 

Paliwal, Pandit Sri KriaJma Daft,. 
Rahmat.ulIa.h; Mr. ~  

Ram Narayan Singh, Babu. 

Ramay&n Prasad, Mr. 

Ranga, Prof. N'-. O. 

neddiar. Sri R. Venkataaubba. 
a se~a  Shri Muhan Lal. 

Salve, Mr. P. K. 

Sanyal, Mr. Sasanka Sekhar. 

Sharma, Mr. Krishna Chandra. 
Sharma, Pandit BaIkrishna. 

Siddiqw Ali Khan, Nawab, 

Sinha, Shrj Satya Narayan. 

Sri Prakaaa, Shri. 

Sukhdev U dhowdu, Mr. 
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Jagannathdas, Sri. 

n ~ a a  Mr. B. P. 

Jinachandran, Sri M. K. 

Khan, Mr. Debendra Lat. Slirjit Singh Majithia, 8 ad~  -'-du 
Bardar. 

Lahiri Choudhury, Srijut Dhirendra Kant.. 

~ Mahapatra, Sri Bhagirathi. 

~a a a  Pandit Govind. 

Mangal Singh, Sardar. 

Manu Subedar, Mr. 
Menon, Sri A. Karunakara. 

Swaminadhan, Shrimati Ammu. 

Thakur Das Bhargava, Puw', 

Vadilal Lallubhai, Mr. 

Varma, Mr. B. B. 
Vinchoorkar, Sardar N. O .. 
Zafar Ali Khan, Maulana. 

NOE8--36. 

Ambedkar, The Honourable Dr. B. B. 

Azizul Huque, The Honourable Dr. Sir M. 

Benthall, The Honourable Sir Edward. 

Bewocr, Sir Gurunath. 

Bhattacharyya, Rai Bahadur Devendra Mohan. 

ChatterjEe, Lt.·Col. Dr. J. C. 

Cook, Mr. B. G. A. 
Fenton, Mr. B. V. 

Gri1lithll, Mr. P. J. 

Guruswami, Mr. 8. 
Gwilt, Mr. Lulie. 

Lawaon, Mr. C. P. 
Mason, Mr. P. 
)[orris, Mr. B. C. 
Naqvi, Mr. A T. 

Oulsnam, Mr .. tI. H. Y. 

Roy, The HODourable Sir .a..... 
Sargent, Dr. John. 

Sen, Mr. B. R. 

Sharbat Khan, Khan Bahadur. 
Spe!1ce, Sir George. 

Sri Chand, Chaudhri. 

Harendra Singh, Sardar -Bahadur Ca tain Stokes. Mr. H. G. 
P Sundaresan, Mr. N. Sardar. 

HimmRt8inhji, Col. Kumar Shri. 

Hirt7.el, Mr. M. A. F. 

Jeharipir. Sir Cowaajge. 
Joshi, Mr. S. C. 

Kharp!rRt, Sir Pheroze. 

'l'be motion was adopted. 

Thorne, The Hcnourable Sir JohD. 

Turner, Mr. A. C. 

Tyson, Mr. Geoffrey W. 

Vaidyanathan, Mr. L. S. 
Waup:h, The Honourable Mr. A. A.. 
WeightmaIJ, Mr. H. 



. POSITION BE .SUPPLY OF QUESTION LISTS TO MEMBERS CONSE-
I' '. {JUENT ON STRIKE IN GOVERNMENT OF INDIA PRESS. NEW 

JlJ!.lLHl • 

ltIz. Deplity Pr881dent: 1 want to inform Honourable Members that the 
President had stated this afternoon that it might be possible to get eyelO\-
tyled COPleS of the questions which w!Juld be available in a small quantity. 
Now the Legislative Assembly Department has learnt tha£ it may Dot be pM-
siole to, get: even the cyclostyled copies, because all alternative arrangements 
for n ~~ or duplicating the lists of questions have failed and it will Dot there-
fore be' posSible. to have lists of ql1estions prepared for the meetings of the 12th 
March onwards li,ntil the strike in the Press comes to an end. There is there-
fore no alternative but to ~s  Members. at question time to read each question 
to the House· from a copy which will be supplied to them for this purpose. 
'rho answel'B will then· be given by Government in the ordinary way. 

r at~ t a ..... ery unfortunate situation but it cannot be helped as long as that 
situation remains •. 

ThE' Assembly than adjourned till Eleven of the Clock_ on Friday, the 8th 
March, 1948. 

I .: "d, J' , ~ 

.' 

f'" 

• ~ '.. :.!' 
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